
Fifth Series .15 Thursday,  April 12, 1973 
Chaitra 22, 1895 (Saka)

    
      

Seventh Session 
Fifth  

   New Delhi 
    Rs:2.00 



CONTENTS

No* 37' Thursday, April 12, lyjSlC hdtra  22, 1895 {Saha)

Oi$l An^yers to Questions: Columns

♦Starred Questions Nos. 702 to 705, 707, 709, 710 713, 715 and
3 1 8 ........................................................................................... x—30

Written Answers to Questions:
Started Questions Nos. 701, 706, 708, 711, 712, 714, 716, 717.

719 and 7 2 0 ..........................................................‘ . . 30—39

Unstarred Questions Nos. 6850 to 6867, 6869 to 6891, 6893 to
£952 and 6954 to 6979 ................................................39—1*5

Calling Attention to Matter of Urgent Public Importance-
Reported demand by foreign oil companies for further increase in 
crude price............................................................................  125—50

Papers Laid on the T a b l e ........................................................................150—51

Estimates Committee—
Thirty-fourth Report and Minutes—Presented . . . . 151

Public Accounts Committee—
Eightieth Report—P resented ......................................................................151

Committee on Public Undertakings—
Thirtieth and Thirty-third Reports—Premted . . 151—52

Committee on Petitions—
Eleventh and Twelfth Reports—Presented « . . . 152

Elections to Committees—

(i) Estimates Committee . . . . 152
(ii) Public Accounts Committee . . 153
(iii) Committee on Public Undertakings . . 1 5 4

Re. Strike by Textile Workers in Delhi . . . .  155—60

Re. Reduced Supply of R.F.O. to Dhuvaran and Ahmedabad Power
P l a n t s ........................................................................................... 160—61

Re. Non-supply of Yam to Powerloom Industry in Gujarat . 161—63

*The Sign-f-marked above the name of a Member indicates that the question 
was actually asked on the floor of the house by that Member.

241 LS.—1.



Demands for Grants. 1973-74— Columns

Ministry of Irrigation and Power . . . .  163—94

Shri Balgovind V erm a................................................................... 163—78
*

Shri Tridib C h au d h u ri..................................................................178—80

Shri B. R. Shukla........................................................................... 181-83

Shri Bhagirath Bhanwar . . . .  . T83—85

Shri E. V. Vikhe Pati! ..............................................  - 85~ 9°

Shri Bibhuti Mishr \ . . 190—94

Death of Member
(Shri Teja Singh Swatantra) . . .  ■ 194—96



LOK SABHA DEBATES

LOK SABHA DEBATES (b) No, Sir.

Thursday. April 12, \91l/Chaitra 22, 
1895 (Sake)

The Lok Sabha met at Eleven of the 
•Clock

[M r . Sp eak er  m the Chair] 
ORAL ANSWERS TO QUESTIONS

Trial of War Criminals by Bangladesh 
Gotcmment

+

*702. SHRI N. K. SANGHI:

SHRI CHANDULAL CHAN- 
DRAKAR.

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

Ca) whether Government’s attention has 
been drawn to the news-item appearing 
m the Timeg of India dated the 18th 
March, 1973 that the Government bf 
Bangladesh has made a|] arrangements 
for holding the trial of the war criminals 
and this will be over by the end of 
April, 1973;

(b) if so, whether the Government of
Bangladesh has forwarded to the Gov
ernment of India any list of names of 
the prisoners of war who will be required 
to face the trial; and

(c) Does not arise.

SHRI N. K. SANGHI: It i, more than 
a year since these prisoners of war sur
rendered to the Joint Command of Ban
gladesh and India. Since they have sur
rendered to the Joint Command of Ba
ngladesh and India, have any modalities 
been decided regarding the trial of these 
prisoners, as, for example, the modalities 
that were decided upon tor the Nurem
berg trial when the Charter of London 
was drawn up? What are the charges 
that would be brought against them, 
what will be the constitution of the mili
tary tribunal, would India be represented 
on it? All these formalities are matters of 
vital effect. Have these been decided 
upon for the trial of these prisoners of 
war because justice should not only be as 
it ought to be but should also look to be 
justice done.

MR. SPEAKER: No argument please.

SHRI N. K. SANGHI: What are the 
details of modalities?

SHRI SWARAN SINGH I have not 
got the details He had not asked for 
these details.

MR. SPEAKER: He is asking about 
modalities.

(c) if so, the total number of such per- SHRI SWARAN SINGH: That is pri-
*ons with the break-up their respective miarily for the Government of Bangla-
ranks and whether the Government of desh to decide as to what are the offences
India have since made these persons 'avail- and how do they want to try them, 
able to the Government of Bangladesh
for the purpose of the trial? SHRI N. K. SANGtfl: My question

TOE M IM S IH  OF EXTERNAL j* S’"!
AFFAIRS (SHRI SWARAN sm CH ):

(a) Yes, Sir. vital party to Ĥ e whole matter and we
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should 'also be a party in the trial of 
these prisoners. Has any thought been 
given to this matter?

SHRI SWARAN SINGH: Yes, a great 
deal of thought has been given to it. 
Our decision is that we will co-operate 
with the Government of Bangladesh. It 
they want to try any of these prisoners 
for offences committed in Bangladesh, 
then it is their responsibility and they 
will decide about the manner in which 
the trrals should take place.

SHRI N. K. SANGHI: Recently when 
Shri Haksar was in Bangladesh, he dis
cussed this matter with them. Besides 
the charge of genocide, will the charge 
of aggression against the established Gov
ernment of Bangladesh be brought against 
these prisoners, because the Government 
of Bangladesh was established on 10th 
April, 1971?

SHRI SWARAN SINGH: Shri Haksar 
did not discuss this question vsfith the. 
Government of Bangladesh. The hon. 
member is trying to ask for information 
which is not with me and is not likely 
fo be with me, because I have made it 
clear that primarily it will be for the 
Government of Bangladesh to hold pre
liminary investigations because these off
ences were committed within Bangladesh, 
within the jurisdiction of that country and 
it will not, I submit, be proper for us to 
cross-examine; on this aspect because 
this is not within our jurisdiction.

DR. RANEN SEN: When the Pakistan 
Army surrendered to the Joint Command 
on 16 December, 1971, it was reported 
that certain documents involving Rao 
Firm an Ali and others were seized by the 
Joint Command. Later on, very recently, 
it was further stated in Indian newspa
pers that the Bangladesh Government had 
decided to try Gen. Niazi and Rao Fir
man Ali along with some other prisoners. 
M ay I  know whether the Government of 
India is in the possession of any infor
mation with regard to these matters?

SHRI SWARAN SINGH: No, Sir.,
We have no information.

DR. RANEN SEN: It is very difficult: 
to get any reply from the Minister.

AN HON. MEMBER: Cryptic answers.

sft : # ^ n r |

^ 'ra' I t

% ^  ^ I  I ?rk CTJRT
t JIT t  ?

I  I

SHRI S W A ^ N  SI.NGH: They have 
not given us the numbers yet of the per
sons whom they want to try, because they 
were completing the investigations. The 
trials will not take place in Indiia because 
it is for offences committed in Bangla
desh, and if the Government of Bangl'a- 
desh decides to try the prisoners of war 
the trial will take place in Bangladesh...

«rr, t-

^  #  I ? fi, ^
f 5 F R T  ^  I  1 %  I

^  fr I ^  ?

I I

SHRI SWARAN SINGH: About the 
charge-sheet, the understanding is that 
when the Government of Bangladesh have 
completed their investigations and have 
taken a decision that there is a prima 
facie case against such and such of the 
prisoners of war, then we intend to co
operate with them and wpuld like ta 
transfer those prisonejrs of war to them.



Oral Answers CHAITlU 22* 1 8 ^  (SAKA) Owl Aiwuwrs 6

We do net want to be associated in the 
matter of investigations because it »  pn- 
rrfariVy their 'responsibility

About tiie expenses—ft itt>t arise
out of this—t have not got ffc figures 
with me at the moment

in tir t *w : w w r 'srr
w m * t fa  w  it s  % m
f t  * t  w m  irnsr * k
qifawpr%afN’v r s w  ^Tfr^Pt 
ift* g f t  »M tfcfor m m  sfktt stt

% 'tpt f w  |  A rt 4ft
* m  ’fTWTT * t  ift I  I T* STTcft
wrt #TT*r % ^  % w i t

^rr * t  t o h t  *rk *rror ^  ir sn
*Trf f t  f  WT 3RT f a #  ScTT
qx ^  «r*f W ft  t  fa? 3F*t f a ^ T
(M to f  fa *  <tr s r rtr  *r *fr ¥ t£

*Ft 4twn'W  ?^ t |  3 *  *Ft 
w t t  * m  *fT *JW*n 5?WWT 5TPT f

SHRI SWARAN SINGH The Question 
of the settlement of the prisoners of war 
is a matter m which we have said that 
the find! settlement can take place with 
the agreeiheht of both India and Bangla
desh That position continues

The 4)on Member has mcntiemfed that 
lh the tfslatttic itafet there wbg ^ome talk 
about the prisoners of war Well, we 
cannot prevent meets of that nature or 
other nature to carry on talks or make 
observations But they are not totally irre
levant so fat las we are cbncernted None 
Of any sm?h m-gSmisktkms iias jo t any 
rjght to advise us or to tell us as to what 
should be done It is primarily a matter 
bfetWeen Wkfcttm Ml thfe one side and 
India *nd Bangtedesh cm the ether I 
think everybody knows that India w illre- 
ifuse to pressurised on this score, tn a t

flbefc ubt iftfcan that we are not aware of 
tHfe nettssft^ ttf finding a just and satis
factory deflWHon df this problem, and that 
is % niatfcbr whifch is ehgagmg our very 
sfenous stttWltion

Atfiikuft dptlft oil MMMient of East and 
W M  ftkU ttn Refugees

*703 SHRIMATI MAYA RAY Will 
flte Mihtetrf- Of LAfifcUR AND REHA
BILITATION be ■pleased to state

(&) What is the tofol amount received 
by thfe latest Pakistan Refugees and East 
Pakistan Refugees respectively by way of 
compensation, and

(b) whether further sums are to be 
allotted for the complete rehabilitation of 
the East Pakistan refugees in the Fifth 
Five Year Plan**

THE DEPUTY falNtSlER IN THE 
MINiSTRY C)F I ABOUR AND REHA
SH ItATION tSfHRt 0  VENKATSWA 
tffV) fo) Upto 28th February 197  ̂ an 
antbunt of Rs 191 2$ crores has been 
patH by Way bf fcttonpehsation to Displac
ed IPersoftfc U>ftb heisi verified claims and 
as rehabilitation grant under the Displaced 
Persons (Compensation and Rehabilitation) 
Act and ftules framed there#nder to those 
displaced persons who did *hot file claims 
or who cattle late from the Former West 
Pakistan (now Pakistan)

tJnder the Nehru-Liaquat Pact of 
April, 19^0 the migrants from EaM Pa 
kistan retained proprietary rights in the 
properties left behind by them and they 
they could sell exchange Or dispose of 
their properties m any mannei they lik
ed Hence no compensation was paid 
to them

(b) Taking into «8c<M#it the magnitude 
of tfife prbWem ^rtiviston will bfe made 
ih ttfc Fifth F ^> *fW  Plan for the rc- 
httbilitatkm o r  migrants from tWe former 
13a#t PAkistSn

SMfelMATI MAYA IRAY Inasmuch «s 
the Nbhtu-Liaquat Ah Pact eventually 
turned out tti be ttttnptetety abortive tandT
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to take cover under it is a mere sophistry, 
and inasmuch as these East Pakistan re
fugees did not receive any compensation 
lor the property left behind them in erst
while East Pakistan and, inasmuch as 
thtse East Pakistan refugees are unable 
to obtain any monetary assistance, fjcom 
the Government or any other financial ins
titution because they do not have any 
right title or interest in the land they 
occupy, does the Government have any 
plan to grant every refugee family a de
veloped plot of homestead land as a gift 
from the State in this year of our Silver 
Jubilee Anniversary of Independence?

SHRI RAGHUNATHA REDDY: I
am not able to give particular details about 
the district of Cachar. But as far as the 
Fifth Plan is concerned, as I have already 
said, ‘an exercise is being carried out in 
regard to Plan and non-Plan expenditure 
with regard to this aspect of the problem.

SHRI SAMAR MUKHERJEE: Has
the hon. Minister received any master 
plan fiom the West Bengal State Govern
ment regarding the rehabilitation of East 
Pakistan refugees and, if so, what is the 
reaction of the Central Government there
to?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU
NATHA REDDY): Efforts are being 
made to rehabilitate these persons in va
rious States in this country.

SHRIMATI MAYA RAY: Inasmuch ’as 
in regard to the western region 19 new 
full-fledged townships and 136 colonies 
as suburbs of existing towns and citieŝ  
came into existence containing full civic 
amenities such aa, schools, hospitals, 
shopping centres and industrial centres 
forming viable units—this is according to 
publications of the Union Ministry of Re
habilitation—docs the Government have 
'any plan for similar standards of develop
ment for the eastern region in the course 
of the next five years?

SHRI RAGHUNATHA REDDY: The 
Government is making plans for rehabi
litating these persons and an exercise is 
being done in the course of the next 
Five Year Plan.

SHRIMATI JYOTSNA CHANDA: So 
far as I understand from the reply of the 
hon. Minister, no such plan has been 
made in the Five Yefer Plan to help the 
refugees of East Pakistan. I want to 
know whether the Government will con
sider about refugees who are in Assam 
and who could not be rehabilitated due 
to failure of the Indian Tea Association’s 
scheme, particularly in my district of 
Caehar during the Fifth Plan.

SHRI RAGHUNATHA REDDY: Yes, 
Sir The Government has received master 
pian from the West Bengal Government 
for Rs, 144 crores. The master plan has 
been referred to the Committee of Re
view and we are awaiting the recommen
dations of the Committee of Review.

SHRI A K. M. 1SHAQUE: The hon. 
Minister has assured that something will 
be done in the Fifth Pl'an to rehabilitate 
the unfortunate refugees from East Pakis
tan. May I know why Government took 
such a long time to make a plan for the 
rehabilitation of these unfortunate refu
se s  who are the floating population of 
West Bengial and are creating political 
turmoil in that State?

SHRI RAGHUNATHA REDDY: Gov
ernment has been dajng everything to 
rehabilitate these persons. I have made 
this clear on several occasions. With re
gard to the Fifth Five-Year Plan, as I 
have Said, an exercise is being carried 
out with regard to both plan and non
plan expenditure in order to deal with 
this problem.

a rro w  ttw arfeft :
tn r f w H srrrr | tt, fo s r ?r
*rrrr | t r

3§cT T t frc f ,  w  3*
cpj #  sparer 

^ ’BTOTTwnRr f t  wxtfr,
u f  ajcnft ft t  ^  t
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SHRI RAGHUNATHA REDDY: Re
garding refugees from West Pakistan, the 
major problem has been settled, and 

"^whatsoever minor problems are there with 
regard to a small number of families 
every step is- being faken in order to solve 
them.

- SHRI MUHAMMED KtfUDA BA- 
KHSH: May I know whether they have 
finalised the processes and procedure for
the payment of 25 per cent as ad hoc 
grant on the value of properties ]eft be
hind in East Pakistan—now Bangladesh

by the refugees?

. SHRI RAGHUNATHA REDDY. I 
do not have any information about this 
immedfotely.

High Level Talks with Pakistan..

”704. SHRI MUKHTIAR SINGH MA
LIK:

SHRI K. LAKKAPPA:

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether the attention of Govern
ment has been drawn to the Press Re
port in the Hindustan Times dated the 
15th March, '1973 under the heading 
‘High-level talks with Pak sought”;

(b) if so, whether he has stated to the
Australian Correspondent that India 
wanted a high-level conference between 
the two countries to normalise relations; 
and

(c) if so. whether Pakistan has also 
desired the same?

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI SWARAN SINGH): (a)
Yes, Sir.

(b) and (c), My remarks to the Austra
lian Correspondent on the. subject .were 
in line with my earlier statements in the 
House. 1 have fell along said that Gov
ernment would' welcome bilateral nego
tiations with Pakistan to resolve .mutual 
problems. In our view symipit-level 
talks should; be preceded by adequate 
preparation through discussions at other

levels so that the summit, when it takes 
place, produces the desired results. No 
suggestion for officials-level meeting has 
been received from Pakistan so far.

SHRI MUKHTIAR SINGH MALIK: 
The President of Pakistan, Mr. Z. A. 
Bhutto, always accuses the Government 
of India for non-implementation of the 
Simla Agreement. But we feel that Pak
istan is standing in between and the 
Simla Agreement is not being implement
ed. In view of the experience of the 
Simla Agreement, I would like to know 
from the hon. Minister whether he feels 
it or not that a package deal is necessary 
to normalise relations with Pakistan, and 
if he thinks like that, 1 would like to 
know from the hon. Minister whether the 
Government of India ha$ firfalised any 
details of the issues to be settled with 
Pakistan before the release of POWs.

SHRI SWARAN SINGH: There is no 
doubt that it would be more desirable if 
a package deal could materialise and 
could be struck But at the same time 
it will not be very wjse not to settle mat
ters in the “absence of a package deal. 
Anything that is settled and is out of the 
way is a step towards normalisation and, 
therefore, should not be rejected.

In view of my reply to the first part 
of his queriy, there is no need to answer 
his sccond part in which he asks whe
ther we have finalised the issues that 
should be incorporated in the package 
deal. I would like to say that some of 
the important issues have been spelt out 
in the Simla Agreement, and both sides 
h'ave agreed that those should be settled 
without the use of foice, by mutual ag
reement.

SHRT MUKHTIAR SINGH MALIK: 
The hon. Minister has said that most of 
the issues have' been spelt out in tne 
Simla Agreement. I Wotild like' to know 
from the hon. Minister, whether the vari
ous issues like recognition of Bangla Desh, 
pelease ,of Bangla Desh refugees who 
h#ve been .retained in. Pakista „ compen
sation for the refugees, war compensation, 
etc.,, had bt̂ en spelt out in the Simla 
Agreement.
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should 'also be a party in the trial of 
these prisoners. Has any thought been 
given to this matter?

SHRI SWARAN SINGH: Yes, a great 
deal of thought has been given to it. 
Our decision is that we will co-operate 
with the Government of Bangladesh. It 
they want to try any of these prisoners 
for offences committed in Bangladesh, 
then it is their responsibility and they 
will decide about the manner in which 
the trrals should take place.

SHRI N. K. SANGHI: Recently when 
Shri Haksar was in Bangladesh, he dis
cussed this matter with them. Besides 
the charge of genocide, will the charge 
of aggression against the established Gov
ernment of Bangladesh be brought against 
these prisoners, because the Government 
of Bangladesh was established on 10th 
April, 1971?

SHRI SWARAN SINGH: Shri Haksar 
did not discuss this question vsfith the. 
Government of Bangladesh. The hon. 
member is trying to ask for information 
which is not with me and is not likely 
fo be with me, because I have made it 
clear that primarily it will be for the 
Government of Bangladesh to hold pre
liminary investigations because these off
ences were committed within Bangladesh, 
within the jurisdiction of that country and 
it will not, I submit, be proper for us to 
cross-examine; on this aspect because 
this is not within our jurisdiction.

DR. RANEN SEN: When the Pakistan 
Army surrendered to the Joint Command 
on 16 December, 1971, it was reported 
that certain documents involving Rao 
Firm an Ali and others were seized by the 
Joint Command. Later on, very recently, 
it was further stated in Indian newspa
pers that the Bangladesh Government had 
decided to try Gen. Niazi and Rao Fir
man Ali along with some other prisoners. 
M ay I  know whether the Government of 
India is in the possession of any infor
mation with regard to these matters?

SHRI SWARAN SINGH: No, Sir.,
We have no information.

DR. RANEN SEN: It is very difficult: 
to get any reply from the Minister.

AN HON. MEMBER: Cryptic answers.

sft : # ^ n r |

^ 'ra' I t

% ^  ^ I  I ?rk CTJRT
t JIT t  ?

I  I

SHRI S W A ^ N  SI.NGH: They have 
not given us the numbers yet of the per
sons whom they want to try, because they 
were completing the investigations. The 
trials will not take place in Indiia because 
it is for offences committed in Bangla
desh, and if the Government of Bangl'a- 
desh decides to try the prisoners of war 
the trial will take place in Bangladesh...

«rr, t-

^  #  I ? fi, ^
f 5 F R T  ^  I  1 %  I

^  fr I ^  ?

I I

SHRI SWARAN SINGH: About the 
charge-sheet, the understanding is that 
when the Government of Bangladesh have 
completed their investigations and have 
taken a decision that there is a prima 
facie case against such and such of the 
prisoners of war, then we intend to co
operate with them and wpuld like ta 
transfer those prisonejrs of war to them.



i3  M l  CHAITkA 21, l&S (SAKA) Oral Ani&ers 14

SHti& k  *1. BANttUfiE: kodptfto* 
to a news item in A* fcWfiSt of today, 
the Foreign Minister of BaagMesh would 
be arriving here soon when the question 
(if Pakistani frifefafat of war w tt be dis
eased wfth him. Since the initiative has 
been taken by the Bangladesh Govern
ment in stating that it is prepared to re- 
& &  ike pttfcneH of w*r #  tot Bangla- 
ltd ttfeifcined to Pfcfcistta arfe released, may 
I know whether that tobuld He discussed 
with the Foreign Minister of Bangladesh?

MR, §t»feAkE&ilus question is about 
a report in the Hindustan Times,

t tm t  s. M. BAKERlfeE: The Foreign 
Minister of Bangladesh is arriving here 
for talks about prisoners of war.

MR. SPEAKER: I have already said 
that thU qubstidn relates to a report in 
the Hindustan Times, to which the 
Minister Save a reply in detail.

SHRI SWARAN SINGH: The Foreign 
Minister of Bangladesh is expected to 
visit Delhi. I cannot giv- th- cxact time 
because the Bangladesh Minister are also 
busy with their own Parliament. Ac
cording to press reports, their Parliament 
i* discussing the President’s Address So, 
the date of his arrival will depend on his 
ability to extricate himself from parlia 
mfcntary work ! would request hon. 
Merhbets not to ask me as to what wid 
be discussed even before the discussion 
takes piaee.

Stfft! S. M. BaNERJEE: t am on\y 
Ottbtinfe a newsfrkpeir ttport.

SHRI SWARAN SINGH: I cannot 
prevent the newspapers from publishing 

report?, They^re intelligent guesses, 
n thjs Foreign Minister of Bangladesh 

coires, I wf» be very glad to discuss 
witn him all important matters. It will 
not perhaps be proper for me to indicate 
eithfcr tive items tq be discussed os the 
nattire of those discussions, ’that will 

be tb me, and ceriamly not to 
foreign M aster of Bangladesh, that 

we discus* beforehand ih ralfement as

tb ^>hat 18 going to be the subject matter 
of C hange bf views.

EA t. DOCtorsjAgtttfloil

+
*705. SHRI SHASHI BHUSHAN:

SHfcl SAT PAL feAPUR:

Will the Minister of LABOUR AND ' 
REHABILITATION be pleased to state:

(a) whether the Doctors of the Em
ployees State Insurance Scheme had beer 
agitating for some time;

(b) if so, their demands; and

(c) the steps taken to meet their de
mands and redress their grievances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRl G. VENKATSWA- 
MV): (a) and (b). The Doctors in the Em
ployees State Insutance dispensaries in 
Delhi had been Agitating fbr some time 
against the proposed move for withdrawal 
of payment of Employees’ Stale Insurance 
Allowance of Rs 100 per month to them.

(c) The Employees’ State Insurance 
Corporation considered the matter at its 
meeting held on the 17th March. 1973 
and aareed to continue the payment of 
Employees’ State Insurance Allowance, 
for the time being.

siW : f  t$r s r t  ster&r 
*7^- w t f  v t  tnp tit m r

m r  f r m  «rr i ^  m  
»nrr 1 w  «rrr $srm srrft * 7

|  I St TIFT I  I *  3THT
3u*RT ’StpfrgTV tTTT TSWff

^ rr  ^  t  ?

t h e  m i n i s t e r  op  L a b o u r  a n d
RferiXBittfAflON fSMRl RAGritJNA- 
f t tA  RfedbY): Rs. 100 were being giv
en to the ESI Doctors as feSI 'allowance 
It wax not discontinued, but there was a 
recommendation that Rs. 100 need not 
be paid. This was recommended by the
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• Director-General of Health Services but 
the Corporation which went into this mat
ter. did not agree with this recommenda
tion Sq, this Rs. 100 iv^ipb was being 
oaid is continued.

With respect to the demand of 'ano
ther Rs. 100, that does not arise imme
diately, but that matter will be examin- ■* 
ed.

SHRI K. S. CHAVDA- ESI doctors in 
Delhi have to attend to- about 200 pati
ent* a day and they have to work for 
six hours a day. This has created dis
content among them and made the doc
tors unpopular, for no fault of their own 
J would like to know what action Gov
ernment want to take in this matter to 
remove the disconscntment among the 
doctors

MR, SPEAKER: This is what he re 
pJied to. A question was raised regard
ing the payment of Rs. KH) and he has 
implied to it.

SHRI RAGH-UNATHA REDDY: This 
matter has been brought to our notice 
now and it will be examined.

SHRI DINEN BHATTACHARYYA: 
Thi* agitation does not concern Delhi 
alohe, it is all over India and my ques
tion is:

whether it is a fact that the panel doc
tors are free to take private practice and 
those who are on the service system aie 
not entitled for any private practice.
So, how do the Government propose to 
remove this disparity and discrimination? 
Will they consider giving a further in
crement in the remuneration of the ser
vice system doctors?

SHRI RAGHUNATHA REDDY: With 
regard to the doctors employed by the 
ESI, the reasons why ESI is paying them 
Rs. 100 extra in contrast to other doc
tors are the. following; .

I. prohibition of private practice.'

2. Non-tprovision of residential ac
commodation.

3. Liability for domiciliary visit.

4. Treatment of higher order to the
insured persons and their fami
ly members.

5. Duties involving great , circums
pection requiring .tact, patience

• - and endurance. .

Because of these reasons they are be
ing paid Rs. 100 extra. I think I have 
clarified the question of the hon. Member.

News-it^m “Indian Tricolour Absent at
Mecca"

+
*707. SHRI JAGANNA1H MISRA: 

SHRI INDRAJIT GUPTA:

Will* the Minister of .EXTERNAL AF
FAIRS be pleased to state: .

(a) whether Government’s attention 
has been drawn to the news item “Indian 
tricolour absent at Mecca” as appearing 
in Times of India dated the 20th March, 
1973; and

(b) if so, the reaction ot Government
thereto?

THE MINISTER OF STATE IN THE 
.MINISTRY OF. EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a; 
and (b). Yes. Sir. The Indian national 
flag was not flown at Mecca during the 
Haj as national flags of other countries 
were also not hoisted there on that oc
casion.

SHRI IAGANNATH MISHRA: In
yiew of the answer given by the hon. 
Minister I would like to know whether 
there is any restriction imposed by the 
Government of Mecca on) fetation* with 
regard to flying of their flags. If it is 
sq, what is the Government going to do 
/or its removal? If not, as a matter of 
principle, our national flag should have 
been hoisted, no matter other nations did 
not. hoist thgirs.. .
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Since it is a breach of discipline and 
a failure in the discharge of their duties 
on the part of our Embassy officials post
ed there, I would like to know whether 
they have been asked to explain and what 
action has been taken against them.

SHRI SURENDRA PAL SINGH: There 
is no lapse on the part of our Embassy in 
not flying our flag at Mccca.*

As regards the rules applicable there, 
it is very difficult to say, but if there are 
any, they are applicable to all the coun
tries. I have said in the main reply th'at 
the national flags of other countries were 
also not flown. It is not a question of 
discrimination, and India alone not be
ing allowed to fly its flag.

SHRT JAGANNATH MISHRA: Under 
what circumstances did it happen? Are 
there any legal restrictions?

SHRI SURENDRA PAL SINGH: 
There is no controversy or conflict at 
all Cusitomorily these flags are not 
flown. No country is flying its flag there.

AN HON. MEMBER; Including Pak
istan.

SHRI JAGANNATH MISHRA: Out of 
this answer, I want to put my second 
supplementary. Has Government come 
to know that the collection of money give 
en by pilgrims for chanty has not been 
properly apportioned among the coun
tries?

MR. SPEAKER: What are you asking? 
You were asking about the flag. Now, 
you are asking about apportionment of 
money. How is it relevant?

SHRI JAGANNATH MISHRA: Mccca 
attracts pilgrims from all over the world. 
They give money for charity there. It 
is but proper that -that money should be 
used for humanitarian works all over the 
world.

MR. SPEAKER: I am sorry, this is 
not relevant. You asked about the flag; 
now you are askiftg about the apportion
ment of the m o l l y . • -

SHRI JAGANNATH MISHRA: I
want to know whether the Government 
is in favour of an international organisa
tion being constituted to see that it is 
properly distributed among all the coun
tries.

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI SWARAN SINGH): May 
I just clarify as there appears to be 
some misuderstanding? Pilgrims go to 
Mecca from all parts of the world. If 
they offer any charity, it is for the reci
pients of that charity to make, such use 

"of it as they like. A pilgrim goes to 
Haridw.ir or Golden Temple, Amritsar. 
He offeis some money. None of the 
State Governments have ever suggested 
that it should be apportioned among the 
various States. To say so would be 
something ridiculous. I request hon. 
Members not to bring in political consi
derations in religious matters. Mecca is 
a place held in grefot reverence by the 
Muslim community of the entire world. 
People go there for Haj pilgrimage. 
They make some offering; they believe it 
is in their spiritual interest. It will be 
very wrong to suggest that such ti religi
ous offering should be subject to any 
international control or that they should 
be responsible for answering to some
body. I wish the hon. Member does not 
pursue this line of approach or think
ing.

Nationalisation of Mines under Private 
Control

*709. SHRI ARVIND M. PATEL: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a the number of coal mines which are 
still running in the private sector, State- 
wise;

(b) whether Government propose to na
tionalise them; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
.MINISTRY OF STEEL AND MINES 

(SHRI SUBODH HANSDA): (a) There 
are ten-mines—nine in Bih^r and one in 
West Bengal—running in the private sec-
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tot owfcfcd try Companies engaged in the 
prddfccti&n «f iron and steel.

fb) and (fc). There is no proposal to 
nationalise these mines as they are «* 
captive coking cola? mines of the Steel
Plants in tnfc pftvate sefctfcr,

*rt v$k& 
m m  w  gwrwr 

*1* «ft |  graft t m
*t f t  <rw

a * I ?

" ' ' tm .  MINISTER OF STEEL AND
MINES (SrtRI S. MOHAN KUMARA- 
MANGALAM): Government are not con
sidering rtfitionatfcation of these coal- 
mDite.

’ » ** tst St -A«fT trnw^f tpTo tn r
feWh ̂ tppt ^ifr jttaT |
^rfr w ft f f  ^  ta r  w w t  tppr |  %

'3TT VTmW ?nT 'dvTRfq ^rrrl ? ^
*rowr t  *it ar$f =rfi?T ift

m t  t  ?

SHR'i s. toofoAN £ u M a < ra m a n g a - 
LAM: It wftl hfe ttfted entirely in the steel 
plants. There is a provision also in the 
Coking Coal Mines Nationalisation Act 
untfet which if there is surplus produc
tion beyond what is needed by the steel- 
plants it will be at the disposal of the 
OoverHtiietit to be used for whatever pur
pose Odverticrteht rhfflks fit.

SHRI B. K. DASCHOWDHURY: The 
hon. tftlnl&fcr hkg stated that thfere are 
lihlfc ftibh captive riliries in Bihfer and 
one such in West Bengal. I would like 
to know whether any such captive mines 
of any particular company has already 
been nationalised and if so, why (here 
are two sets of “rutes -thereby some of 
these captive mines have already been 
n&tionklisefi itfiMfe others hrive ribt been 
i4altofiali&<l. M’iy  1 also krlô v whether 
tftfere ate ithi <|ufte a few htitabn of 
rafefi eUjftive iHitfb iH Madhyfe 'Pta&fesh 
dnd W$4$hei£ iH tJife fcouhttyt

SHkt S. MbrtAN fct/MARAMANGA- 
LAM: &  tar as (he frbft and steel indus
try Is concerned, there are difly these 
captive mines tfrat I  llfevfe mentioned, 
namely nipe ih Bftifat and crtie in West 
Bengal. 6 ut of them, six bikxig to the 
Tata Iron and Steel Co., two to the In
dian Iron anti Steel Co. ahd one to ttie 
West Bokaro bo. wKith is b subsidiary 
of the Tata Iron and Steel Co. So, thete 
is no question of any discriminination. 
All the mines belonging to companies 
which ’are producing steel, thfc products 
of which also go for the purpose of ww 
in production of steel, hav<» not been 
taken over but have been left for fhe use 
of the steel plants.

So far as Madhya Pradesh and other 
States are 'concerned, including Bihar and 
Bengal, in relation to other industries, we 
have not followed that policy.

SWR1 S. M. BANERJEE: From the 
reply df the hon. Minister it appears that 
there are two mines which cater to the 
Indian Iron aqd Steel Co. Since ihe ma
nagement of Indian Iron and Steel Co 
has been taken over by Government, m«iy 
I know the legal difficulties in taking over 
those mines which actually supply iron 
to inat company? ltoay I also know 
the ftiffteuttieii; in taking over the 85 
collieries in Bihar which are still in 
the hands of fhe private mineowners?

•Sh r i  s  m o r a n  k u m a r a m a n -
GALAM- I am not able to follow exact
ly the import of the hon. Member’s ques
tion, but i  shall answer it to the extent 
that i  was able to follow it.

So far as the mines which are captive 
to fhe Ihdian Iron and Steel Co. are 
concerned, they still remain captive mines 
of the Indian Iron and Steel Co., but 
the mahagement of the Indian Iron and 
Steel Co. Was been taken over by Gov
ernment; that is, they have not been 
takn over by the Bharat Coking Coal, 
the organisation which is looking after 
thfc lokttfg fcotfl mines as & whole exclu
ding these taking coil minds which are 
fhe &pti*e itifaes of the steel plants, 
so, the taking over ttt mines df the In-
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di'an Iron and Steel Co. is only in con
sequence of the taking over of thg ma
nagement of the Indian Iron and Steel 
Co. This is the position.

SHRI S. M. BANERJEE: What about 
Ihe 85 collieries which are in the hands 
of private mineowners in Bihar?

SHRI S. MOHAN KUMARAMAN- 
GALAM; Actually, that comes under 
question No. 712 which is just three 
questions ahead. But if you want me to 
answer the question, I am prep'ared to 
answer it.

SHRI S. M. BANERJEE: Since I have 
put the question, he may answer it. I 
did not know that that question was 
coming up today.

MR SPEAKER; He may ask th'at 
question when that is taken up.

Gujarat Governn^ent’s approach to 
Ceptre Re: Import of Siteel

*710. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Gujarat Government has
approached the Central Gpvernment re
garding the purchase of ^teel from ab
road; ’and

(b) if so, the facts thereof and the
reaction of Government of India there
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a) and 
(,b). In Octobef|November, 1972, 'the 
Government of Gujarat has made a .re
quest for allowing them to import 10^00 
tonnes of billets which could then %e 
rolled into mild steel bars in the countfy. 
However, in view of the unsatisfactory 
availability position of billets abroad, the 
State Government was advised to explpre

the j»ossibility of obtaining ingotslbillets 
available from other sources within the; 
cojuntry for pieeting their more immediate. 
req,uirenn:nts.

SKRI VEKARIA: The hon. Minister 
has stated in his main answer that:

“HoweVjer, in view of the unsatis
factory availability position of 
billets abroad, the State Govern
ment was advised fo explore the 
possibility of obtaining ingots] 
billets from other sources with
in the country foj- meeting their 
mpre immediate requirements.”.

The Gujarat Government have asked for 
permission to import billets because they 
hav not been able to obtain the same 
from indigenous sources. I would like 
to know whicfi source Gpvernment have 
in min4, which pan supply the billets 
to  the Qujaj-at State.

THP MINISTER OF S T E E t AND?
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): The idea suggested to 
the Gujarat Government was r ^ l y  in 
relation to the procurement of billets
through the ingots fabricated in the elec
tric furnaces. There are a large number 
of electric furnaces in the country and 
we suggested to the Guj'arat Govern
ment that it would be better to try to 
get something from the eleetrie furnace 
production because so far as imports are 
concerned, availability was very short in 
the international market.

SHRI VEKARIA: I have to know from 
certain sources of th? Gujarat Govern
ment that billets 'are available abroad. If 
so, do Government propose to allow bil
lets to be imported by the Gujarat Gov
ernment?

SHRI S. MOHAN KUMARAMAN- 
GALAM: I| ajm not awaje pf what the 
special sources, information of the 
l^ujarat Government in respect of this 
matter to which the hon. member refers 
are, but I can only say that during 1972
73, M M Te, which is the canalising agen-
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x:y for the import of billets had planned 
to import about 100,000 tonnes. How
ever, they have only been able to import 
something in the region of 65,000 ton
nes. Further billets were not available. 
Therefore, had We even permitted the 
Gujarat Government to place the order 
for 10,000 tonnes of billets with MMTC. 
n  would only have been a paper per
mission and would not have advanced 
the cause of the Gujarat Government in 
any way. Further, against a global ten
der opened by the MMTC as recently 
as 7 April 1973, we have received only 
one offer from the US for the supply of
3,000 tonnes of billets 'and that too at a 
very high price. This, I think, would 
adequately show the difficulties so far as 
imports of billets are concerned.

SHRI P. G. MAVAl ANKAR: The
hon. Minister just now slated that he 
had advised or asked the Gujarat Gov
ernment not to import steel from abroad 
but to get it from within the country. Did 
other State Governments make a similar 
request ‘and were they also asked to fol
low suit? Also, what specific central as
sistance and help was made available to 
the Gujarat Government in regard to the 
procurement of steel internally?

SHRI S. MOHAN KUMARAMAN- 
GALAM: I had never said that 1 had 
advised the Gujarat Government not to 
import. 1 stated that no purpose could 
have been served by permitting the Gu
jarat Government to place an order 
through MMTC for another 10,000 tonne® 
of billets because the very permission 
given to the MMTC to import 100,000 
tonnes could not be fully implemented 
owing to lack of billets in the internatio
nal market. So far as I am aware, we 
have never advised any other State Gov
ernment in any other way, but you will 
jpardon me if I put my answer a little 
cautiously because my memory may not 
be accurate as it should be. but I d{mbt 
very much.

been the same. It arises out of the diffi
culties we are facing in relation to im
port of billets. If we could import 
more billets, we would have imported, 
but unfortunately, we are not able to.

ftwnsw ssf % far*

* 713. «ft q*o : m
v tx  gsrofa t o  m r  f*n

+}'*r f*F

(q:) SRTT irff <Terrf«PPT*Y

ffffRT f«K  t tt7? s n w e  ?wr
t e r  % srfop s m t  fiw raa

sprr t o ;

(«r) ?t, ?ft arnrr
¥ r r |  ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKAT- 
SWAMY): (a) and (b) Workers employ
ed in the public and private sector un
dertakings can bring their grievances to 
the notice of officers and Inspectors ap
pointed under the various labour laws. 
Besides, in Central Undertakings (other 
than the Railways) where five hundred or 
more workers are employed, there are 
Labour Officers with whom grievances 
and complaints about the implementation 
of the Various labour laws can be taken 
up for obtaining redress.

q so
sffirert jtft fw n r#  ^ 7% ^ft u 'ta rd *  

5f t  t ,  *  ’srfrot m m  sfnr 
w t m r  ^  ^  |
sflr 3r ird -sr wjwmv

T O r tw r T w r r i j iT w ^ l i  
m  t o r

M i r
m m m u m  * r  ^  ?

THE MINISTER OF LABOUR AND 
Finally, regarding other Governments REHABILITATION (SHRI RAGHUNA-

at.king for any assistance,, our answer Was THA REDDY): It has been provided m
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the various enactments; several types of 
machinery have been provided for look
ing into the grievances of the workers 
and also the various officers whom they 
can approach.

With regard to the suggestions made, 
1 may submit that the entire industrial 
relations, in what manner they will have 
to be regulated and what type of ma
chinery we have to provide for, is under 
examination and 1 hope we will introduce 
the Bill as early as possible.

qpw?* v tf : srt srg srrcT
m  arm rft  n  f  far sfr urfrpjr 

ufowfafli % tht srnft ftrcwq ^  
M  t o  f  

t o r  I ,  ^  f^ f frs r  f^RT jntrr 
t  fa  # iPFft form s *prm ?
%% ^FSRT % *FTT STPT SPT»T *T T lf  (T̂ ft
« w t  m |  ?nf% v t st^r 

qr m m
gt 1

SHRI RAGHUNATHA REDDY: It
is very general observation for which I 
have no answer. If the hon. Member 
can give a specific instance in this regard, 
necessary action will be taken.

SHRI S. M. BANERJEE: I would like 
to know whether he is aware that the 
code of discipline Vtnd grievance proce
dure adopted in the 16th Labour Confe
rence have not been adopted by either 
the Railway Ministry or the Defence Mi
nistry or lany other undertakings which 
are departmental^ run and, if so, may 1 
know the steps taken by the Government 
in this regard?

May I know also whether it is a fact 
that the labour officers who are working 
there are just no more than dignified 
canteen managers because the confiden
tial reports are written by the department 
itvctf and fhey are, for administrative pur** 
'poees, not under the Labour Ministry and, 
if so, whether this anomalous position 
will be rectified?

SHRI RAGHUNATHA REDDY: I
have already stated the existing position 
under the various enactments. The other 
suggestions made will be looked into.

Re: STARRED QUESTION No. 714
DR. RANEN SEN: Sir, may I draw 

yorr attention to one point in this ques
tion? Though the hon. Members who have 
tabled this question are not here, I would 
like to mention that one thing is wrongly 
stated heie. In part (c) of the question, 
the Rashtriya Mazdoor Congress has been 
shown ‘as the All India Trade Union 
Congress within brackets. They are two 
different organisations. So, it is very 
wrong to bracket them like this. The 
All India Trade Union Congress is diffe
rent, and the Rashtriya Mazdoor Con
gress is something else.

MR. SPEAKER: Well, if you write to 
me about this, I will see that this question 
is corrected. I am very sorry it came 
in this shape, but it must have been sent 
by the Members.

Rehabilitation of Territory vacated by 
Pakistani Armed Forces

*715. SHRI S. C. SAMANTA: Will the 
Minister of LABOUR AND REHABILI
TATION'be pleased to state the amount* 
of assistance and compensation which 
have been spent or are to be spent in the 
rask of rehabilitation of the Indian terri
tory vacated by the Pakistani armed 
forces as a result of the Simla Agree
ment?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHUNA
THA REDDY): The amounts of assistance 
by Way of relief and rehabilitation spent 
and to be spent by the State Governments 
in the Indian territories vacated by the 
Pakistani armed forces as a result of the 
Simla Agreement are being ascertained.

SHRI S. C. SAMANTA: It is for the 
Defence Ministry to reply to this, ques
tion. However, I would like to know 
whether any State Government has takes 
up this work in right earnest and if so, 
how much time it will take to ascertain 
it and who will bear the rehabilitation 
expenses?
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SHRI RAGHUNATHA REDDY: We 
will, have to get the information from the 
State Governments. We are trying to get 
it. When the information is available, I 
will let the hon. member know.

SHRI S. C. SAMANTA: May I  know 
whether all Indian territories that were to 
be vacated by Pakistan have been vacat
ed?

SHRI RAGUHNATHA REDDY: It is 
with regard to the territories that have 
been vacated that this information is be
ing collected.

%■ 'TRT W I  ft?
€ 1 ^  % fsTfT ^  %ETr
«rr,
wmx sTW % mxw ?B>f 
fe?T
t  ? q-f? I cfriH- fwr
^  w r  ?TtS[jTT

#3rr |  stsrt ^  ?

MR. SPEAKER: This question is about 
the ‘amounts of assistance and compen
sation which have been spent or are to 
be spent in the task oi rehabilitation of 
t|(e Indian territory vacated by Pakistan. 
I wish you had sent a specific question on 
this.

SHRI S. M. BANERJEE; That place 
was given to us ultimately. We have 
visited it. We want to know whether it 
is still with us or not. This is a histori
cal place.

MR. SPEAKER: It may be remotedly 
concerned.

SHRI RAGHUNATHA REDDY: II
it has happened, it is highly deplorable. 
But the hon. member may kindly put a 
separate question.

MR. SPEAKER: Shri Narasimha Red
dy.

SHRI P. NARASIMHA REDDY: 
Question No. 718.

MR. SPEAKER: I h'aye no informa
tion as to why the minister is not present. 
I will have to bring up this question 
again next week.

SHRI lYOTIRMOY BOSU: It is a 
question of contempt of the House. It 
is a serious matter. They are whde- 
time paid people.

MR. SPEAKER: Mr. Kumararaanga- 
1am, the question is not that a substituts 
is lacking. All of you can reply to this 
question. The question is th'at the mini
ster concerned is not present and he has 
not intimated anything to me. I  strong
ly disapprove of it. I will put this quesr- 
tion again next week. It will have prio
rity.

f t r s r : ^

?Tsirsi : f h m : ^  ^
% Trnrl' ^o -o

He wrote to me and I pleaded on his 
behalf that he is not well. &>, a few 
lines could have been written to me.

THE MINISTER OF STEEL ANp- 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): Sir, I had been in charge 
of this subject till recently. If the hon. 
Member wants, I am prepared to read it.

fiT %,
f ® g-TR ^  I  1

JTfteir : wm m xH
I ,  ^ci* w f  I  I sfr

sttq f i i f r  I g-ra-

f t  fTirt

w f  1 1  m 11

THE DEPUTY MINISTER IN THE 
MINISTRY OF H E A W BNDUSTRY 
(SHRI SIDDHESHWAR PRASAD): Sir, 
I am very sorry/ this, has, happened..
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MR. SPEAKER: What happened to 
you? I advised them not to say that you 
ate in the hospital.

Fulfilment of Fourth Plan Targets in 
Heavy Industry

*718. SHRI P. NARASIMHA RED
DY: Will the Minister of HEAVY INDU
STRY be pleased to state:

(a) to what extent Heavy Industry in 
the Public Sector has tulfilled the targets 
set for the Fourth Five Year Plan; and

(b) the steps contemplated to make up 
the shortfall, if any?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDPHESHWAR PRASAD): (a) 
and (b). A statement is laid on the Table 
of the House, [Pluc?d in Library. Sac 
No. LT. 4788/73].

SHRI P. NARASIMHA REDDY: This 
is an important question which is entitled 
to an unambiguous reply. Yet, the state
ment says:

“A number of other mcasuies have 
also been undfirtakenlunder con
sideration to improve the per
formance of public sector under
takings for strengthening the or
ganisation, management and 
operation.”

We would like to know what specific 
steps have been undertaken and what are 
the steps under consideration for improve
ment of the performance of the public 
sector undertakings?

SHRI SIDDHESHWAR PRASAD: In 
some of the public sector undertakings 
under the Ministry some top-level changes 
have been brought about. As far as ma
terial planning is concerned, we are dis
cussing it in great detail and we hope 
that this will be finalised soon. After 
these two steps are taken, the performance 
of these public sector undertakings will 
surely improve.

SHRI P. NARASIMHA REDDY: Sir, 
you m'ay kindly postpone the question so
241 LS.—2.

that they can provide a full and correct 
reply.

MR. SPEAKER: Then he should not 
have asked the first supplementary. Now 
we are in the mid-stream. Let him ask 
the other supplementary.

SHRI P. NARASTMHA REDDY: I
am not satisfied with the answer. *

MR. SPEAKER: Let him ask thc next 
supplementary.

SHRI P. NARASIMHA REDDY: He 
has not replied as to what proportion ot 
the deficiency in the taigets laid for the 
Fourth Plan is due to manageiia'. defici
ency what proportion is due to disturbed 
industrial relations and what proportion 
due to lack of imports of critical items. 
The answer will not be completed unless* 
he enlightens the House on these point.

SHRI SIDDHESHWAR PRASAD: 
Thc Action Committee vhith has been 
constituted by the planning Commission 
is going into all these matters which have 
been referred to by the hon. Member 
After getting their report we will be in 
a position to have a detailed view of thc 
whole question.

WRITTEN ANSWERS 7 0  QUESTIONS

Implementation of Simla Agreement

*701. SHRI DHARAMRAO AFZAL- 
PURKAR: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) Whether the Pakistan President has
blamed India for not fulfilling the Simla 
Agreement;

(b) if so, whether there is a deliberate 
attempt on thc pait of Pakistan to delay 
implementation of the Srmla Agi cement; 
and

(c) the number of recommendations of
the Simla Agreement acted upon so far?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH):
(a) Government have seen some press re* 
ports to this effect.

(b) Pakistan's interest in implementing
provisions of the Simla Agreement per-
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uining to normalisation measures under 
paragraph 3 has shown signs of decline.

(c) With the delineation of the Line of
Control in Jammu and Kashmir and the 
Withdrawal of troops from occupied terri
tories, paragraph 4 of the Siml'a Agree
ment has been implemented in full.

Revival of Internationa] Control Commis
sion in Laos

4 706. SHRI PILOO MODY: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether the Laotion Government
ha$ requested the Government of India 
for the revival of the International Con
trol Commission; and

(b) if so, the refaction of the Govern
ment of India in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): la) 
The International Commission for Super
vision and Control in Laos continues to 
be in existence. During his visit to India 
in January, 1973, however, the Prime 
Minister of Laos, suggested that the 
Commission be reactivated.

(b) II is the earnest desire of India to
help I aos in the task of restoring pe'ace 
and safeguarding her independence. India 
would be glad to help in this task with 
the agreement of all parties concerned 
and would fulfil ils responsibilities in the 
Commission.

Report on Incident of Attack on Indian 
High Commission in U.K.

*708. SHRI BHAGWAT JHA AZAD: 
Will the Minister of EXTERNAL AFF
AIRS be pleased to refer to the reply 
given to Unstarred Question No. 4239 
on the 22nd March, 1973 regarding the 
Investigation into the attack on the Indian 
Mission in London and state:

(a) the salient features of the report
submitted by two officials; and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) The salient features of the report
submitted by the two officials are w  
under:

(i) The raid on the Indian High Com
mission in London was ‘an iso
lated incident. Intensive en
quiries of the security agencies 
in the U.K. did not reveal any 
evidence that this raid was 
planned and executed at the
instigation or guidance of any 
anti-India-Political Organisation, 
any individual person or group 
of people, or any terrorist orga
nisation.

(ii) The raid was planned and exe
cuted by three teenaged partici
pants who were unduly agifated 
over the ‘alleged illtreatment of 
Pakistani Prisoners of War in 
India.

(b) Our Mission already have detailed 
instructions legarding measuies to be 
adopted in dealing with security problems
of this nature. These instructions have
been further reiterated.

Non-Implementation of Industrial Tribu
nal Award of Maharashtra by Mazagon 
Dock/Department of Defence Production

*711. SHRl S. N. MISRA:

SHRI BIRENDER SINGH RAO:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether it has come to the notice 
of the Government that Mazagon Dock 
Limited, Bombay and Department of De
fence Production have not implemented 
the Award of Justice Shri F. H. Lala, 
Industrial Tribunal, M'aharashtra, if so, 
the reasons thereof;

(b) whether the dispute has arisen bet
ween the Management and the workmen 
(Clerical and Subordinate staff) due to 
the non-implementation of the Award; 
and
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(c) whether Central Government pro
pose to issue directives to the manage
ments to implement the Award and if 
not, reasons thereof?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MIN
ISTRY OF DEFENCE 1SHRI VIDYA 
CHARAN SHUKLA): (a) The manage
ment of Mazagon Dock Ltd., Bombay 
have, with the approval of Government, 
filed u special leave appeal against this* 
award in the Supieme Court.

(b) The dispute has arisen because the 
management has filed an appeal.

(c) The question of issuing directions 
•does not arise in view of the reply to 
clause (a) above.
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Loss due to non-use of USA know-how 
.for Fabrication of Steel Rolling Mills.

*716. SHRI SAMAR GUHA:
DR. LAXM1NARAIN 

PANDEYA:

Will the Minister of STEEL 
MINES be pleased to state:

AND

(a) whether the attention of Govern
ment has been drawn lo a report pub
lished in the Times of India on the 19th 
March, 1973 to the effect that India is 
losing 100,000 Dollars per year for the 
last four years due to the Soviet opposi
tion to use U.S.A. ‘know-how’ techno
logy for the fabrication of steel rolling 
mills;

(b) whether Government have had 10 
years contract with Engineering and 
Foundry Limited of the USA for supply
ing ‘know-how’ technology for the above 
purpose; and

(c) the reaction of Government regard

ing the contract entered into with the 
above USA Engineering conccrn?

THE MINISTFR OP STEEl AND 
MINES (SHRI S MOHAN KUMARA- 
MANGALAM)* (a) The report in ques
tion has come to the notice of Govern
ment.

(b) Government of India have not en
tered into any such contract. However, 
Hindustan Steel Limited entered into an 
agreement, with the appioval of Govern
ment, in February, 1969, with M/s United 
Engineering and Foundry Company, Pitts
burg, USA (now named Wean Limited 
incorporated, for the acquisition of 
know-how in the design and manufacture 
of rolling mills and auxiliary equipment. 
The agreement is valid for a period of 
ten years and envisages an annual pay
ment of $ 100,000 as compensation for 
know-how.

(c) The agreement provides for the
supply of technical and manufacturing 
information, data, detailed designs and 
related calculations for rolling mills and 
auxiliary services, It also provides for
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facilities for the training of Indian tech
nicians for this purpose. The acquisition 
of this know-how would help bridge an 
important gap in the field of design and 
manufacture of rolling mills which form 
a major part of capital investment on a 
steel plant and would lead to self-suffi- 
cicQcy in this regard.

Expenditure incurred on Implementing 
the scheme to assist families of Jawans/ 
Officers killed or Disabled in Indo-Pak 

War, 1971

*717. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of DEFENCE 
be pleased lo state the total expenditure 
so far incurred on implementing the vari
ous schemes formulated to assist the fami
lies of jawans and Officers killed or dis
abled in the Indo-Pak war of December, 
1971?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNA1K): The scheme for rehabilita
tion of war bereaved families and the 
disabled seiviccmen is pack'age of con
cessions extended by the Central and 
State Governments. These include the 
liberalised pensionary awards, free educa
tion for the children uf those killed or 
pumunently disabled, assistance in finding 
employment foi dependents of the de
ceased servicemen and placement of such 
disabled servicemen as are fit for econo
mic activity in employment and self-em 
plovment ventures. In addition, suitable 
accommodation, agricultural land and 
homestead land arc being made available 
to them by the State Governments.

2. The most impoifant feature of the
rehabilitation programme is the liberalis
ed pensionary awards. Under the scheme 
widows of officers killed in action arc eli
gible to a pension of 3/4ths of the pay 
of the rank held at the time of death 
till the deemed date of retirement of the 
officer and thereafter to normal family 
pension. In the Case of JCOs/ORs, pen
sion is payable at thei rate of last pay 
drawn to the nominated heir for life. The 
disability pension for those invalided out 
of service consists of two elements: the 
disability element and the service ele
ment. The disability element for 100 per

cent disability is equal to the emoluments 
last drawn minus the service element, the 
amount being limited to Rs. 500. For 
lower percentages of disability, the dis
ability element is proportionately re
duced. All those eligible are in receipt 
of these pensions.

3. The educational concessions extend
ed to children of servicemen killed in 
action and those permanently disabled 
provides for free education upto the first 
degree level, including cost of books, uni
forms, board and lodge in schools run or 
aided by the Union Government. State 
Governments have also issued similar 
orders. Assistance in the matter of em
ployment to dependents and those dis
charged from service is regulated by 
rules and orders issued by the Central 
and the State Governments. The con
cerned individuals can be appointed in 
Government employment without the 
intervention of the employment exchanges 
Facilities for training h'ave been extended 
to them in training institutions both under 
the Central and State Governments; and 
the Ministry of Defence co-ordinates and 
ensures that applicants for such training 
are assisted for admission to these insti
tutions.

4. As expenditure on the increased pen
sionary ‘awards is a continuous charge, 
educational facilities are being availed of 
in institutions of both the Centre and the 
States, assistance for the purpose of em
ployment is a co-ordinated activity bet
ween different Departments of Central 
Government and the State Governments, 
it is not feasible to assess the expenditure 
on these schemes on a given date.

Use of Computers

*719. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether he has pointed out that
computers will not help India at a time 
when the country is facing unemployment 
problem; and

(b) whether resources utilisation could
be effectively controlled by computers?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) Large-scale and 
injudicious use ol computers will not be 
desirable. Government’s policy is that
automation including computerisation
should be tried out on a selective basis 
and that technological advance should be 
regulated to make it consistent with the 
social good of the community.

(b) Computers are capable of being used 
to help in the effective utilisation of 
resources.

Import of Substantial Portion of require
ments of Engine developed for a new 

Plane

*720. SHRI D. K. PANDA: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether ‘a substantial portion of
the engine requirements of the new planes 
that are being developed will have to be 
imported from foreign countries; and

(b) if so, whether any steps are being 
taken to bring down these imports?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MI
NISTRY OF DFFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) and (b). It is 
not possible to indicate at this stage to 
what extent engines for the planes that 
are now being developed will be re
quired to be imported. However, in ‘all 
such projects a few engines may have 
to be imported initially until our own 
indigenously designed engines are avail
able. Steps arc being taken to design 
and develop sophisticated aero-engines to 
meet our future requirements. Where 
such engines cannot be developed, tech
nical collaboration from foreign manu
facturers for indigenous production is 
also considered.

Diamond Drilling Contract to 'Bird & Co.'

6850, SHRI S. N. MISRA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether ‘Bird and Co.’ had a dia
mond. drilling contract at Khetri Project;

(b) whether the present Chairman o£ 
Hindustan Copper Limited who was then 
an employee of the said company, operat
ed the contract at that time; and

(c) what consideration weighed hea\ y 
with the Government to appoint him as 
Chairman of the Khetri Project?

THE DEPUTY MINISTER IN THa 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Yes. 
Sir. The diamond drilling contract was 
awarded to M/s. Bird & Co. in 1967 by 
the National Mineral Development Cor
poration, then responsible for the Khetri 
Copper Project.

(b) The present Chairman of Hindu
stan Copper Ltd., who was in 1967 an 
employee of Bird & Co., was in no way 
connected with this contract in 1967 when 
the Contract was awarded. He was then 
working in the Minerals Department of 
Biid & Co. a department which had 
nothing to do with the drilling. He was 
transferred in mid-1968 from Calcutta 
to Delhi as Incharge of Delhi Office and 
the drilling department of Bird & Co. 
then came under him. It maj be men
tioned howevet, that a penalty of for
feiture of the entire amount of Bank 
Guarantee of Rs. 1,50,000 furnished by 
Bird & Co., for their failure to complete 
the work within the stipulated period 
was imposed after the present Ch’dirman 
joined Hindustan Copper Limited.

(c) He had worked with Bird & Co.
for over a decade and held various top 
level managerial positions before his 
appointment in Hindustan Copper Ltd. 
It was considered that with his mana
gerial experience, he should be
able effectively to handle the problems of 
the Company during critical phase of its 
development. He had also been em
panelled under Schedule ‘C’ by the Em- 
panelment Selection Board.

Constitution of High Power Committee 
Re-organisation of N.C.C.

6851. SHRI DHARAMRAO AFZAL- 
PURKAR: Will the Minister of DE
FENCE be pleased to state:

(a) whether Government have consti
tuted a high power Committee to recom
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mend measures necessary for changes in 
the aims and objectives and organisation 
of the National Cadet Corps; and

(b) if so, the particulars thereof and 
when its report is likely to be submitted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PAtNAlK): (a) and (b). A statement is 
laid on the Table of the House. [Placed 
in Librarya See No. LT-4789/73J.

Production of High Standard of Steel
Sheets at Durgapur Alloy Steel Plant

6852. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES be 
pleased to state:

Ca) whether the working of present 
hand-driven sheet mill of Durgapur Alloy 
Steel Plant is not satisfactory according 
to the capability of producing various 
types of steel sheets of high standard; 
and

(b) if so, what efforts have been made 
by Government in this regard for the 
improvement in this field?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) While 
the hand sheet mill of Alloy Steels Plant, 
Durgapur. is not unsuitable for produc
tion of small tonnages of certain types of 
alloy steels, it is, in terms of present day 
technology, not quite suited for produc
tion of high quality flat products on a 
commercial scale in a competitive market.

(b) This is linked up with the question 
of the product-mix for the expansion of 
the plant which is under review.

Soviet Support to India’s stand on Aksai 
Chin

6853. SHRI G. Y. KRISHNAN: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether Government have received 
intimation from U.S.S.R. regarding Soviet 
Government’s support to India's stand on 
Aksai Chin; and

(b) if so, the details regarding the ‘stand 
of U.S.S.R. on Aksui C’hin as indicated 
to the Government of India?

THE MINISTER OF SPATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) No recent intimation has been re
ceived from the U.S.S.R. Government on
the subject

(b) Does not arise.

Meeting of Non-Aligned Nations

6854. SHRI BISHWANATH JHl'N- 
JHUNWALA: Will the Minister ot EX
TERNAL AFFAIRS be pleased to state:

(a) whether India has been sounded 
for a meeting of the non-aligned nations 
and a preparatory meeting will be held 
shortly in Kabul lo work out the derails 
of the proposed conference; and

(b) whether India participated in the 
preparatory meeting and if so whether 
any decision has been taken wilh legard 
to the nations that are to be invited in 
the pioposed conference, the venue and 
the agenda and if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) It was agreed at the tonfertnce o1 
Foreign Ministers of non-aligned countries 
held in Georgetown in August, 1972 that
a Conference of He.ids of States Gov
ernments of non-aligned countries should 
be held in Algiers in September, 1973. A 
Preparatory Committee consisting of 17 
countries including India will meet in 
Kabul. Afghanistan, from 13 to 15 May,
to work out the agenda for the Summit 
and other details.

(b) Does not arise.

Proposal to post a Senior Officer at Indian 
Consulate in Saigon

6855. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of EX
TERNAL AFFAIRS be pleased to state:

(a) whether the Indian Consulate at
Saigon is not being manned by the Con
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sulate General and is in charge of a 
junior official;

(b) when the Consulate General was 
withdrawn from Saigon; and

(c) whether the present incumbent of
the post is being handicapped owing to 
his junior position to have access to the 
policy-making level at Saigon and as such 
the country is not being kept ported with 
the developments at an early date and 
whether ’any attempt is being made to 
send a senior officer of the rank of a 
Consulate General at Saigon and if so, 
when?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI S l’RENDRA PAL SINGH):
(a) Yes, Sir.

(b) The previous Consul-General left
Saigon in November, 1972 on transfer.

(c) Government have no reasons to
believe that the present incumbent of the 
post in Saigon is being handicapped in 
the discharge of his normal duties on ac
count of his being a relatively junior 
official. The question of sending a new 
Consul-General to Saigon is under con- 
sideiation.

Loss in Huntar Coal Field, District 
.Palamau, Bibar

6856. KUMARI KAMLA KUMARI: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Huntar Coal field (District 
Palamau, Bihar) will lose nine lakh 
tonnes of coal fend it will not be possible 
for Mines management to take out coal 
lying under earth in the area of Huntar 
Coal Field due to road construction over 
the coal field as has appeared in the press 
report of Saptahik Haldhar (Daltanganj, 
Palamau, Bihar) dated the 15 th March, 
1973; and

(b) if so, the action taken by Govern
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b).

The information is being collected and
will be laid on the Table of the House.

Memorandum submitted to Custodian of
jKaranpura and Daltanganj Coal Field

6857. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES 
be pleased to sfate: .

(a) whether any memorandum has been 
submitted to the custodian qf North 
Karanpura and Daltanganj Coral field 
(District Palamau, Bihar) regarding some 
of the demands of workers of the said 
coal field; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STELL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
The information is being collected and 
will be laid on the Table of the Home.

Expenditure on Indian Embassy in 
U.S.S.R.

6858. SHRI HUKAM CHAND K \C H - 
WA1: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) the total amount of expenditure
incurred on the Ambassador and the
Embassy of India in U.S.S.R. during the
financial year 1971-72;

(b) whether the expenditure is increas
ing year by ycai; and

(c) the action being taken by Goverr- 
ment to decrease the enhancing expendi
ture?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) The expenditure incurred on the
Ambassador was Rs. 2.13 lakhs and on 
the Embassy of India in U.S.S.R. was 
Rs. 40.08 lakhs.

(b) There is no increase in the expsndi 
ture on Arbassador. There was a de
crease in the expenditure on the Embassy.

(c) Does not arise.
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Fire at Indian Market in Durban

6859. SHRI C. K. JAFFER SHARIEF: 
SHRI VARKEY GEORGE:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Durban’s popular Indian 
nfarket, one of Natal’s major tourist 
attractions, was totally gutted by a lire on 
the 16th March, 1973; and

(b) if so, the damage estimated to nave
been suffered? ,

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT SURENDRA PAL SINGH): 
(a) Government of India regret to learn 
from Press reports that a fire broke out 
at the Indian m'arket at Durban on the 
night of 16th March. 1973, causing ex
tensive damage to the stalls and goods 
stored therein.

(b) The magnitude of damage is not 
exactly known, but according to the 
above-mentioned Press reports it is esti
mated to be of several million Rands.

Iron-ore Deposits

6860. SHRI DHARAMRAO AFZAL- 
PURKAR: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the names of the States in which 
large deposits of iron ore have been dis
covered;

(b) the estimated quantity of the Iron 
ore deposits; and

(c) whether the economic feasibility of 
extracting the same have been examined?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). Statewise reserves of hematite iron 
ore in Ihdi'a so far estimated are 15.77 
million tonnes in Andhra Pradesh. 
1137.63 million tonnes in Bihar, 396.22 
million tonnes in Goa, 2624.77 million 
tonnes in Madhya Pradesh, 231.20 mil
lion tonnes in Maharashtra, 1052.16 mil
lion tonnes in Mysore, 2677.81 million 
tonnes in Orissa and 12.78 million tonnes 
in Rajasthan. Statewise reserves of 
Magnetite iron ore ^re 97.00 million

tonnes in Andhra Pradesh, 3.00 million 
tonnes in Haryana, 58.70 million tonnes 
in Kerala, 1467.00 million tonnes in 
Mysore and 447.73 million tonnes in 
Tamil Nadu.

(c) Yes, Sir. Iron ores of Andhra Pra
desh, Bihar, Goa, Madhya Pradesh, 
M'aharashtra, Mysore and Orissa are al
ready under exploitation. Large iron ore 
mines are under development expansion 
at Kiriburu (Bihar), Bailadila (Madhya 
Pradesh), Donimalai and Kudremukh 
(Mysore).

C\

68 61. w
IT# JTf ^  ^

:

( ^ )  m r

^  Trf I ;

( ^ )  irf? ^  ^  Jr
^ WT + ^  I  ?

(s f t sfto : ( ^ )  4 2 1 4 6

Jf ^  tTT% %
f W ’; 1 1 1 0 6
I  I 3 9 4 9 6  ’JFT t  ^

I ,  3 8 2 9 9  
>1  ̂ I  I

( ^ )

'JtiCl r + M , ^ ^ f e w r o  
wrpT̂Tft % %T qrwf #

1

5^ fiRfW
fN f\

6 8 6 2 .  «ft jfTTT sftfers : mX

^  f t  :

(^ ) TTSq- 5T%?r % %



47 Written Answers APRIL 12, 1078 Written Answers

s f w r  fccRt ffTcrir tr s r^ t  f t  
^  t a - f r  3T*crfar *rr?> sfr

^TRfr t ,

(w )  w  3*nw  ^  %T2rnr r r  vsr f t
STT W f^T  ** faft f?r ^FTT HI’Tf
% cftvFT % f*HT ^  szr^rwr
* r£ tt, sr>

(*r) i f k  m, rrt ^  srr^ *r w w r r  
f t  w  srPrf^pzrr | ?

«w sflr gwfor »r*T5ra Sf 
(*ft 3T>o t -u if j r r^ )  : ( 37) f m r

% srfcrcrt aft f a f w  f t  ^ r
3T»TrR TR^fr.T, *FfcRT SFTT 3^TR 
JTRp^ * T 3 ^  5fTt f t  *T
f^TcT FT % fHgtfar “FT TRftr £ I <* v

( ^ )  (*t) ^ r t ^ t  f^ rrr snrnfi"
|  f% WfWr T̂tT vftixt % *TFRT *T, ^?T 
w^r]r, Trrft % ftr^ER
*r ef^rnr ^ ft'̂t r  % srrarr cnr ^ r  r #  i 
s m , % w t f t  sp^t % fV r
w n  ^  cfH s r^ n r  r̂ ^  1 1

w w  s^?T % srrarara: f ^ f  f t  3 r t  srrcf 
% *n? *r j f  sr«Tf5r

6863. «ft *im ^rror stfsra: w r 
f**ra ^TR ^  5FTFT fTTT
^  It

(?p) TT53T 5T%5T % WPTTW f t
?i rarr ^srpft % Pf>?r*fl sprftr
f f  | ,

(®r) ^rrfqw foft ^tfT sn% 
ffRT f t  ^FTTcR n̂r?TT fw ?fr I ;  
*rk

(*t) ST?!! <H*-»l4n ^  cTSF
v n r» r ?rt srnfrT?

f w w  * fa  trw  »fawra if 3 < w ft 
(«ft s* l* r  w n )  : (*r) **r q w

sr^r ?r w n z  fa% % wSftrara crFT 
W>T ^  '^3rrf?T»r ^PR f w  3rr
TfT ?  I 1?nflr cffiT cFT SZTT̂T % 11 ,000  
if te r  tft?  fl%Tp=r f ^ F F  % 130 s f te r  

^rr ^  t a r  w  1 1  a f w y f  
% f?rrr mSJTcTT W  i w  %Vt apT sfTI# 
^  fTF3&? ^ r ^ r  f t  « t m t  «ft4t 
f̂tfsRT-T ?rtq% ®ft fafirw w  f^ n r

W  t  I ?rf^T ^T STITT, 3fr ? R W  f t
T ftfw r q^r ^  q ^ -  ^  srr^r yt w  

f ^ r m s f k  §■ i

(^r) ? fk  (ir) ^ r  w  n w ^ w  
r̂ f«?Tfpr frrr ^  «n% ?rra- ^  

SWrTT w  W f  Jffr 5T«rf  ̂ ^rfqT^f 
m r v ^  71% f t  f r n r m r  | ,  ^ t^ V rt 

?rfr 1 1 ^  ^ r m  F f^ fr  § tt t  
Ppa m w m  ? w h  % *rffcrfacf

1

Production] Programme of M. A M.
Durgapur

6S64 SHRI KRISHNA CHANDRA 
HA1DFR Will the Minister of HEAVY 
INDUSTRY be pleased to state

(a) the prom amine of PioduUion made
for the years 1970 71 and 1971-72 nndl 
their actual atinevtment in teims of tono- 
age by MAMC l td ,  Durgapur,

(b) out of the achieved production dur
ing the years 1970-71 and 1971-72. thc 
amount of production made thiough the 
outs’Je agency, and

(c) to what extent the productive capa
city of the machine tools of the MAMC 
has been utilised dunng that period only 
out of MAMC’s production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD)- (a) 
During 1970-71 and 1971-72 MAMC 
l t d , Durgapur had a programme of pn»* 
duction of 11,000 tonnes and 13,540 
tonnes respectively. Agpinst this pK>~ 
grtunsre fee actual production ecbicwo*
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during the aforesaid period was 7,742 and 
11,990 tonnes respectively. ^

(b) Of the tot'al achieved production of
the company during 1970-71 and 1971-72 
mentioned in (a) above the production of 
outside agencies was 1,515 and 1,595 
tonnes respectively.

(c) The production capacity of the
plant in '1970-71 and 1971-72, as assessed 
by an Expert Committee on Diversifica
tion of Production in M AM C was 11,000 
and 14,000 tonnes respectively. On this
basis the company could .utilise its p ro 
ductive capacity during the aforesaid pe
riod to the extent of 56.2 per cent and 
74.3 per cent respectively.

Indian Delegation’s Visit to Saudi Arabia

6865. SHRI M. S. SANJEEVI RAO: 
SHRI RA G H U N A N D A N  LAL 

BHATIA:

Will the Minister o f EXTERNAL 
AFFAIRS be pleased to state:

(a) whether an Indian Delegation head
ed by the Deputy M inister of Railway 
recently visited Saudi Arabia;

(b) if so, the n'ature of discussions held;
and

(c) the outcome thereof?

THE M INISTER OF STATE IN  TH E 
MINISTRY OF EX TERN A L AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) and (c). T he Delegation had an 
audience with the King of Saudi A rabia 
and met other distinguished members of 
the Royal Saudi Government. The Dele
gation explained Governm ent’s policies 

" and programmes to them. They also ex
changed views with the Haj Delegations 
of other countries, w'ho were visiting 
Saudi Arabia during the Haj season. As 
a result of these discussions. Govern
ment’s point of view was better under
stood by all concerned.

Sale of Foreign Goods in “Modern 
Bazar” Residential Colony, Vasant Vihar, 

New Delhi

6866. SHRI PRATAP SIN GH  N EG I. 
Will the M inister o f LABOUR A ND  RE
H ABILITATIO N  be pleased to state:

(a) whether im ported and foreign goods
are being freely sold in ‘Modern Bazar’ a 
residential colony of Vas;ant V ihar, New 
Delhi;

(b) whether the firm is observing w ork
ing hours and weekly holiday under th ; 
D elhi Shops Registration Act; and

(c) if not, the action taken in the
matter?

TH E D EPU TY  M INISTER IN  TH E 
M INISTRY O F LABOUR A ND  RE
H ABILITATION (SHRI G. V EN K A T- 
SWAMY): (a) to (c). According to the 
Delhi Administration, this shop which 
deals in milk products, poultry, eggs, 
general marchandize etc. was checked on 
12th March, 1973 and Was challaned foi 
remaining open after 7 p.m. which is the 
hour prescribed under the Delhi Shops & 
Establishments Act, 1954. Watch is being 
kept to  detect any violation in the open
ing and closing of the shop and weekly 
close day.

sfriTifn I f

6 8 6 7 .  : w t

T«TT IT?# ^ ;

( ^ )  W %

Sr f t  

^  ferr I ^   ̂srf̂ siT %
■ ?rtr?T^

( ^ )  ^  IT tr 1 9 4 4  %

^  iTep CRT % ^  ir

I ;  ? f k  

( it) ^ ^  ̂ < + K  ^

^ ^  ̂  I ?
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TOT W ft («ft w N *  TW):(*F)
3ft f r  i s r^ r  w m *  k  

^  6 |*P R t *rt srrfsnr^r f w  |
f w t  t s t t  f%*rr»r % $'4*nO

f a f t w i  s r % ^  % far* tfWfsnrr 
w f c  *PRt |  I

( « r )  f o r  ( f a f e r r  q f r -
=SPT?) pRTOWsfi, 1 94 4 % Snfto %?3'ta
^ xw k  "FT v ih rT ^  ( f m  % ^s tt f a w r  
% *rfarfacr |) srrfaf f̂

f t f l p w  % <rc ? r r  ?r staffer 
*rc7?rr t  i rrqrrfr, i 9 67  *r ^  

f^RjtfTcT f%qr w  %  M % F n  ^  ^pt 
srfrT^r % f w  %fsta % ^nhrR t 
m  s f s R  * p r  T O n f t  f^rnfr, 

^ t > h t  ^ 't f r ,  %?* m
rrn r  ffi+i 0  w r r  wrFfta f ^ i i f i  ? r w

sffa raft % w f a
STTfdTFT fa tf t *PT5?T g-PT W F  3TT 7%
sfara- ^ V t  w r r  fsgsfr ?r, 3Tfr TTift 

I^ R  B W  frft ft, STkfazjT ’T ’ft- 
^ ft^ T f? rr  | fTTrTRT 1967 i* TOZf 
% srTSTTr ^rrft fan- ^  f% r̂fT f%tft 

s p w ^ t  % fW R- S*TR % 2 f r o  ifro
% ^  ?r wft ? i w  fWt ?r?rr ?t, 

37W fw r  *rt ^ f w  % srtafsrcT *r 

ft«rr i p̂ t r t , 1 96 7  % tr? * w  

f e n  w  fo  fafasr 7T ^THhr 

sr^rTfFr s r t  s r r f w  Sftretft % ^ f t  
»rf <iW W t ^rnpr ^  *ft srfojfcr

«rr spFst |  i

(*r) * r m  % tstt f w r  %
_-----------------A- A- CLMaX, ___ - S V
w f t t + < h k i ^ r p n m r ct^tt o t t o t  

^  W f e c T  I  f^FT %  T O T R  %  5F«T 
f^TFft % ^ w r f t  ?TTftRT^ t  I cWTfa,

$3TT%rare *r s r f e  §*PT*ff ^  snfsr-

ffff v ^ - '(W *ii^^ii 'Jttt sj^vr ymiTT ^  
.^rm g rn ir w  |  i

m b *  *1 m m f t  ^ r »w N  ^
fv rN  nft*T

6869. «ft 5R(9Ŵ  imT J W
^TTt «̂ft*T H?fV ^  f̂ TT
f*rr :

(wr) w r  ?ra%T ir ? r ^ R t  $  
TT?ft?T zj* f?riTh 7g>^r t  ¥(tr zrf? | t ,  eft 
3*T ?rf^ 't ^ 9 R T  
% W  WATT ??qTT ^Tcft t ,
?ltT

( g )  w r  ^r^rfl- ^  w r*r
«f>T «rni f t w  i%^n *h^ tt ?

vnft ^ertn #sn?r«r 3  w r s t  
(«fto srair?) : ( * )  ■sft, ?t i

Wf?T ̂ 5  ̂ Tvq'TT^ 5R TO
50*3ritT ?r ?ii?r ^  4 0 0  oo
srra « e ^r Trftr fsrftnrhnT ^  »rt ^ i 
^ jn w  ar.Tq«fV fw M H m r ^ F p r  wrr

T^t % ---

1 z j  *pet q n ^ -

2

4. 2̂TrT?T

5 frZKW  ST^T, xCtf

6. q'T^ * m rr ,

(«i) i

tand for House Building Society of 
Employees of Department of RehabiJi - 

tation

6870. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) whether the Regional Settlement 
Commissioner, Delhi had sometime ago 
offered to allot a piece of evacuee land 
in Sooth Delhi to the House Building 
Society formed by the employees of the 
Department of Rehabilitation;
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(b) if so, the total area offered, its 
annual rental value and the price at which 
the land was proposed to be offered to 
the said Society?

(c) under whose occupation the said 
piece of land is at present; and

(d) the steps taken by Government for
handing over vacant possession of land 
to the s’did Society?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU
NATHA REDDY): (a) and (b). About 
60 acres of land acquired under the Re
settlement of Displaced Persons (Acquisi
tion) Act of 1948 has been so allotted. 
The land is mostly lying vacant and 
hence its annual rental value is not known. 
About the price lo be charged fiom the 
Society, the question is under considera
tion.

(c) and (d). Possession has been given 
to the Society of the major portion of 
the land allotted. However, since a part 
of this land had been leased out by the 
Delhi Development Authority to some 
persons upto April-May, 1973, the Delhi 
Development Authority has been request
ed by this Department not to extend the 
lease.

Wagons for Bangladesh

6871. SHRI NAWAL K1SHORE 
SHARMA: Will the Minister of EXIER- 
NAL AFFAIRS be pleased to state:

(a) whether the Government of Bangla
desh have requested the Government of 
India for supply of Railway wagons to 
Bangladesh;

(b) if so, the broad outlines of the 
request made;

(c) the time by which the wagons will 
be supplied; and

(d) the details and mode of payment to 
be made by the Government ot Bangla
desh?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The Government of Bangladesh 
has requested for the supply ot 300 broad 
gauge wagons from India in view of the 
shortage of railway carriages in that 
country and the consequent transporta
tion bottlenecks there.

(c) and (d). Matter is under considera
tion.

T taW T T  q *  srferen r g r m

HWW5T % faq IfPfT

6872. fasrt* tffrf : w r

sr*r srY< ^  g-cTFr ?.qr
fa :

(sfr) srtt ^frnrn: ^

% w sw t v*  ^ *rrsHr % u sm *  r  
fa ir  % h'p * d r  s t, s t s m  v
m ?  <TR t;  tftr

( s )  f iR  % str jr

apt t t w r  % ^ 5^ tfi $ t o t
sirafron rri I?

(«fr gfto jto a mft) : {?!) *r«re?r. 
51R tfsfar rRivfraF^fTT
sV I  3I> f r  ttsrit s i ta " ?

s t t t  ^  §n 15 fspfr *r 
-srr *r T n r^ R  wr

f w  srrf*Fr 1 1
spr ̂  Kfsq- frtfr fasrq- ^ftrfcnr 

Wai%WH’»rTi*T89 175 far?
#  irrawrosrraT w  fjrsrt̂ nr 

spTfiT t  1 g ^ r r  sfrreT*r
WR-5TT, *T

err -̂ ^  sj^TOPit srrfc Ir 
q«P4T #  srTrft ^rfrrfwr,
earn % *t*5fsi Sr ^  jf ̂ -farcfrsR
% TOrsa t f k  Scinfan-T % arrt Jf
«fr «TRTi y m  faft wr f  I.
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(ar) % fin* f^r^rt
qrr <rr*r *  $  f a n  *t*tt «rr fV*r *r

frflifarr fs i JicSftr s w  % faq; »n? 
ffto f t r ’r f^-TfflftRr cfrr sr^ rd  % P t r v
*r —  

(rv) itonfw ^fe^rftPFftrer 
fsi%, 

(st) fircR*fl^ £er, sftc 
(cft*r) ^  tfiftftai *rrsrn:wT% 

s s t*  f w  »

ST̂W
q w  ffrqi'HT T r u w r  
fe - f i  q>r ^Tigiir^ % t t s j  ’rfarfarT t .  
g m r  sTrok ^  qTi*ra ?t f w f a f a ’T 
<ffar f a m  w>\ fa^ q ^  % ^<r *r ’ r r  
frT r *raT —

(q v )  qBftsrnrrc (t o t w ) 

(eft) f̂snrRT, ^r?

(<frr) i

Shifting of Steel Plant from Yfahwashtra 
to Bulandshahr (U.P)

6b7* SHRI SHANKERRAO SAVANT 
Will the Minister ot STLLL AND 
MINLS be pleased lo state

(a) whether the Maharash’-a Steel 
limited is thinking of shitting its pl-ini 
from Nasspur to Bulandshahr Disinct in 
TJttar Pradesh,

<b) whether his Ministry nis given if 
the nccessary permission for s>hir »rg, and

(e) if so, what factors wei^heJ with 
his Ministry white giving this permission'

THF DFPUTY MINIS! FR IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDA) 
fa) M/s Maharashtra Steel Limited are 
registered with the Iron aid Steel Con
troller for the manufacture of mild steel 
ingots for a capacity of 18,000 tonnes at 
MIDC Industrial Area Nagpur No for
mal request has so far been received

from them, nor any permission accorded 
to them by Government in regard to
shifting of their plant from Nagpur to
Bulandshahr District in U P

(b) and (c) Do not arise 

Proposal for Soft Border with Pakistan

6874 DR RANEN SEN Will the
Minister of EXTERNAL AlFAIRS be
rleased to state

(a) whether Mr Bhutto had made the 
pioposal foi a soft border in Kashmir 
some time ago,

(b) whether Shnmati Gondhi in an 
interview to The Statesman’ said that 
there could be a ‘soft’ bonJer along the 
entire Pakistan fiontier, and

(c) if so, the outlines thereof?

THE MINISTtR OF STATE IN THF 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURLNDRA PAI SINGH)
(a) No, Sir The Piesident of Pakist » 
was however, leported to havv stited m 
his interviews with the Indi in coriespon 
dents in 1972 that the cease-hie line in 
J mimu and Kashmir could be made a 
line of peace” across which the people of 
Kashmir could move freely

(b) and (c) In reply to a purely hypo
thetical question in a press interview, the 
Prime Minister st«ted that thcie could 
not be a soft border between anv pirt 
of India and Pikistan if theie v»as hosti
lity between the two countries She indi 
eated that she w’as not in ta\our of a 
soft border in Kashmir alone, adding that 
if there was friendship, ail the borders 
could be soft

Central Relief Committee for Bangladesh 
Refugees

6875 SHRI NAWA1 KISHORE 
SHARMA Will the Minister of LA
BOUR AND REHABILITATION be 
pleased to state

(a) whether any properties, residential
or commercial and running business 
houses were allotted to the Central Relief 
Committee for Bangladesh refugees;
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$>) if so, the broad outlines thereof;
ON*

(c) how and by whom the same were 
disposed of and in whose possession these 
properties are now?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NA'IHA REDDY): (a) to (c). The re
quired information is being collected and 
will be laid on the Table of the S.ibha.

Letter received containing Allegations 
against Officers of Coal Board

6876. SHRI JYOTIRMOY BOSU: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether he has received a letter
dated the 17th February, 1973, through 
the I.G., C.B.I. Cabinet Secretariat, con
taining allegations of corruption, favourit
ism and nepotism against some officers of 
the Coal Board, which is under the ad- 
tnimstiative control of his Ministry;

(b) if so, the nature of allegations so 
received; and

(c) what action, if any, has been taken 
on the same?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STt-EL AND 
M1NFS (SHRI SUBODH 1IANSDA): 
<a) No, Sir.

(b) and (c). Do not arise.

Talks with U.K. to bring back Kohinoor

6877. SHRI MANORANJAN HAZRA: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to stale:

Ca) whether Government are consider
ing to start dialogue with Government of 
U.K. to bring back the Kohinoor from 
London; and

(h) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 

»<a) No, Sir.

(b) Does not arise.

Steps to improve working and performance 
of Public Sector Projects

6878. SHRI FATES1NGHRAO 
GAEKWAD: Will the Minister of
HEAVY INDUSTRY be pleased to re
fer to the reply given to Unstarred Ques
tion No. 5266 on the 29th Maich, 1973 
regarding Public Sector Undertakings 
within the jurisdiction of Heavy indusny 
and state the steps proposed to be taken 
to improve the working ‘and performance 
of units that arc suffering losses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUS 1RY 
(SHRI SIDDHESHWAR PRASAD): 
In order to improve the workine; of those 
public sector undertakings under the ad
ministrative control of the Ministry of 
Heavy Industry which are suffering: losses. 
Government have taken a number of 
measures. These include progressive in
troduction of rational personnel policy, 
incentive schemes, improved methods of 
production, planning and control nnd pro
curement of raw materials, double/tripple 
shift working in identified areas, diversi
fication of production programme, deve
lopment of ancillary industries, strength
ening of management etc. Apart from 
this, the performance of all the public 
sector undertakings is reviewed periodi
cally and various expert groups are ap
pointed to go into the working of these 
units and suggest ways and means ror 
improvement. As a result of these in
tensified measures, it is expected that, the 
performance of these public secior units 
will improve further in the coming years 
and the losses would be minimised.

687 9. ’g R  : WT
*w gsrcfa in? snTT̂  #  frqT 

fa :

(*r)

m z  ft ŝcrrar qr f ;

(^ ) ^  *rf*r w  j;



59 Written Answers APRIL 12, 1973 Written Answer$ 60

(»r) «rtf: *f nr&nr m  A n n
WT SFTT̂ Tfr | ?

«m «ftr «pwfor w n w  *  3*wWt
( t f  (q).iTT*r?Tr

q̂- ^ tpht % «a<snfsmT *r 
«tt?tt 11  totssi *£srt *rf*Ri
16 ^WKI*, 1973 ^  ^TFT <TC |  I 

^  *jw *rr<T sfarcr tftx $3rtfa*rct 
#?R arts %qfi'rfVi/it % trfVcTR»T %

t  I ^
*mr$ m *  % ^  & i

^  %qT WT % f% 1 *TT3 1973
«fT W  ?ft  srlsr
sfrfarT ftiJIT TOT t  I

*T73r, yftffflfagT w h  tfO«RT WW 
nwRT t̂r *f vtt% % ^ i> t %

6880. «ft fi|W f»TR 
TWf *Rft ^  r̂TFf 3>t f t f  T ^l f%

(«p) m \  ^TFrrfazrr *t 
^ f i ^ s r w ^ ^ i r ^ r g T j r  
sRTfrot % *nra *r?g>T *f*% % *r 

% sfqr-T *rft % *rr*i wftf 
^ r f r r  f t  & ,

(tj) SPTT ^  flWRT if ^ ’ft5F5rTf%?7T 
r̂â Fcf ^ gptst sftr vif?t %

Z*( ^jpT ir ^  l*r *T *r£!fw TT5T % 
s i^ r R q r f^ F -^ tT s n r l  ?ftr

(n ) irfj!5TlHV?»r<r,WfWfiif5,nr 
frtfzr 5f»T fm r  sit^tt ?

t o t  w m v  ( w t  s w t r )  $  
t t t o  *rrt («ft fa n  wv>r s jw )  :
(* )  sftr ( ^ )  sft ^ t ,  *ft»TR I

(*T) 5HFT JTfft ŜcTT I

Sailors captured by India and FaUtfM 
during War

6881 SHRI D B. CHANDRA 
GOWDA Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) the number of Indian sailors cap
tured by Pakistan during the Indo-PalL 
War m 1971 and how many of them have 
been released,

(b) the number of Pakistani sailors
captured by Indian Government and haw  
been released; and

(c) the number of Indian sailors still
under the custody of Pakistan and tha 
efforts of Indian Government made to  
get them released?

THE MINISTER OF STATE IN THE 
MINISTRY OF FXTERNAL A t FAIRS 
(SHRI SURENDRA PAT SINGH):
(a) Of the 188 Indian merchant seamen
believed to have been captured by Pakis
tan 167 have in all been released so far.

(b) All the 101 Pakistani merchant sea
men and 152 passengers captured fiom 
Pakistani merchant vessels apprehended 
on the high seas by the Indian Navy 
durine the December 1971 conflict who 
did not fall within the purview of the 
Joint Command of the Indo Bangladesh 
forces in the Eastern Sector hav*; bee© 
released

(c) 21 Indian merchant seamen have
not so fai been accounted foi by Pakis
tan Government is in touch with Pakis
tan to ascertain their whereabouts and 
secure their release

3  i f f
arcsrrfatf %

6882. «ft ftt$ 3TTW :
w t JTeft 3Rrr?r #  f<n
spfcf far

( v )  t«ft ftfV fo ifa r  »rf%Rr if, 
% * M rm , f^rsr 

% qr?> <r mvi t |  ^ f ir e r
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«frc arcsnrfofi % *rf- 
tfw r f*nr |  ; 

(?ar) w t  s p r t f  t f s t f  M
«TRfWcT vti 3r *>*r | ; *fa: 

(»r) *rfa ?r, ?ft *wr * ttw
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Production of Heavy Electrical Equipment 
by B.H.EX./HJELL:

6884. SHRI S. N. MISRA: Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) whether the capacity of units under
Bharat Heavy Electricals and Heavy Elec
tricals, Bhopal is sufficient to cater for 
future needs of Heavy Electrical equip 
ment for our power generation schemes;

(b) the present range of products of 
the above public undertakings and those 
of private sector; and

(c) whether Government have contem
plated a five year forecast for these pro
ducts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD). 
Ca) Yes, Sir.

(b) Heavy Electrical Equipments re
quired for power generation arc being 
manufactured in the public sector units 
namely BHEL and HEL, Bhopal; the 
other items are being manufactured both 
in the public and private sector units 
The present range of such products is as 
under:—

Item Range

1. Steam Turbines 6o MW, n o  MW,
and Turbogene- 120 MW an 200
rators. MW.

2. Nuclear Trubines 235 MW
3. Industrial Turbo- 15 MW to 60 MW 

sets
4. Hydro Turbines je^^oo  MW 

and Generators
5. AC Motors

6. DC Motors
7. High Pressure 

boilers

8. High Pressure 
Valves and fittings

9. Industrial and Re
covery Boilers.

10. Power Transfor
mers, 

tx. Circuit breakers 
and other control 
equipment.

75 KW to 10,000 
KW

5 KW to 8000 KW 
for tUrbosets ot 

60, n o , 120 and 
200 MW.

from pressure ra
ting oi 150 lbs. to 
2500 lbs. 

from 6 tonnes per 
hour to 300
tonnes per hour
upto 220 KV

Up to 220 KV

In addition, HEL/BHEL manufacture 
and supply industrial and traction motors, 
traction generators, flame proof motors, 
marine turbines, compressors for chemical 
and fertilizer plants, turbo blowers for 
steel plants.

(c) Targets for the more significant of
these items are being worked out

v m  s fc r  w % v r t i r
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f a  .
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?rf^T  |  I

Recognition of Bangladesh by Pakistan

6886 SHRI DHARAMRAO AFZAL- 
PURKAR* Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether any indication from Pakis
tan has been given for the recognition of 
Bangladesh after the recent elections held 
in Bangladesh; and

(b) if so, the ature thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH):,
(a) No, Sir.

(b) Does not arise.

Kuwait National Assembly Resolution for 
release of Pakistani P.O.Ws.

6887. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the attention of Govern
ment has been drawn to the Kuwait Na
tional Assembly resolution dated the 13th 
March, 1973 asking India to release 
immediately the Pakistan Prisoners it has 
held since the December, 1971 War; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAI AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The Government of India are un
happy that the Resolution has ignored 
the basic facts that these Prisoners of 
War surrendered to the Joint Command
ol India and Bangladesh, that Bangladesh 
is therefore a necessary party to any dis
cussions on this matter, and that it is the 
non-rccognition of Bangladesh by Pakis
tan which is holding up such discussions. 
Government have also noted with sorrow 
that the Resolution makes no refcrcncc 
to the much forger number of Bengali* 
being held in Pakistan in miserable con
ditions.

Pakistan not keen f©i resumption of Air
Flights between India and Pakistan

6888. FHRT K LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Pakistan has not shown ner
keenness to resume the air flights which 
were suspended earlier; and

(b) whether lafter Simla Agreement it
had informed the Indian Government of 
its intention of withdrawing the case 
from the ICAO?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) *and (b). In response to Government’s 
initiative, the Pakistan Government had 
earlier communicated their willingness to 
hold bilateral negotiations on the over
flights question with the Government of
India, while the consideration of their
respective complaints before the ICAO
remained suspended. These negotiations 
have, however, nol taken place so far. 
Recently, Pakistan Government have also 
intimated that discussions on this matter 
nruy have to await resolution of other
bilateral problems.

Medical benefits to Workers under E.S.I.

6889. SHRI SHASHI BHUSHAN:
DR RANEN SEN:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether Government have been 
considering a proposal to increase ex
penditure on medical benefits to workers 
under the Employees’ State Insurance 
Scheme; and

(b) if so, the particulars thereof, the
decision taken in this respect and the date 
fiom which the increased benefits would 
be given to the workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE
HABILITATION (SHRI G. VENKAT- 
SWAMY): The Employees’ State Insurance 
Corporation has furnished the following 
information:—

(a) and (b). The Employees’ State In
surance Corporation has in its meeting 
held on the 17th March, 1973 decided to 
raise the ceiling on expenditure on medi
cal care under the E. S. I. Scheme, as 
per details given below:—

1. Restricted Medical care:
From Rs. 56 to Rs. 63 per annum 

per employee.
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2. Expanded medical care:
From Rs. 60 to Rs. 67 per annum 

per employee.

3. Full medical care:
From Rs. 70 to Rs. 80 per annum

per employee.

The Corporation has also decided that 
expenditure on drugs, dressings and medi
cines in excess of Rs. 30 but not ex
ceeding Rs. 45 per employee per annum 
shall be allowed over and above the above 
ceilings. This expenditure will also be 
shared between the State Governments 
and the Corporation in the usual ratio.

The revised ceilings on expenditure are 
effective from 1st April, 1973.

Steel requirement of Gujarat State

6890. SHRI ARVIND M. PATEL: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Gujarat Government has
sent their requirement of steel for the 
year 1973-74; and

(b) if so, the quantum thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEl AND MINES 
(SHRI SUBODH HANSDA). (a) and (b) 
Since there is no state-wise allocation of 
steel under the present system of distribu
tion, the question of the State Government 
sending their annual requirement of *ieel 
for the year 1973-74 does not arise. Des
patches of steel from the main steel plants 
are, however, regulated every quarter by 
the Steel Priority Committee after taking 
into account the end uses, availability 
and the competing demands.

Potential of Blrla Institute of Technology
in field of rocketry and Missile*

6891. SHRI S. N. MISRA:
SHRI BIRENDER SINGH RAO:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether a Committee has since 
been appointed by the Scientific Adviser

to the Defence Ministry to assess the 
potential of the Birla Institute of Techno* 
logy in the field of rockey and missile;

(b) if so, whether the Committee has
also submitted its report to the Govern
ment; and

(c) the recommendations made by the
Committee in the report and the reaction 
of Government thereto?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MI
NISTRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA) (a) and (ty. Yes, 
Sir.

(c) The recommendations of the Com
mittee appointed by the Scientific Adviser 
to Raksha Mantri were as follows:—

(i) The potential developed by the
Birla Institute of Technology in 
the field of rocket propulsion
could be utilised for the benefit 
of missile activity in the Defence 
Research & Development Orga
nisation. The Institute may be 
allotted some research and deve
lopment tasks/grants-m-aid
schemes in the field of propel
lants and propulsion systems;

(ii) The research potential and the* 
expertise available in the De
partment of Electrical and Con
trol Engineering in the Birla 
Institute of Technology could 
also be exploited for the benefit 
of Defence Research and Deve
lopment Organisation.

(iii) Defence Research and Develop
ment Organisation may also avail 
of the academic potential in the
Institute for training a few of
our scientists.

(iv) Birla Institute of Technology may
be included in the list of institu
tions which might be considered 
for establishing teaching facilities 
in rocketry und missile parallel
to those available at the Indian
Institute of Science, Bangalore.

The above recommendations were con
sidered and after detailed examination, it
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has been decided lo allot a grants-in-aid 
project to  the Birla Institute of Techno
logy so that they could further build up 
the base in the field of rocket propulsion. 
Birla Institute of Technology has already 
submitted some other projects on the 
lines suggested by the Committee which 
are now under secrutiny. As regards 
training of Defence Research and Deve
lopment Organisation scientists in the 
Birla Institute of Technology, it was con
sidered that the courses as fct present 
planned did not meet the requirements 
in full. As a result of discussions, certain 
changes in the syllabi are being effected 
by the Birla Institute of Technology. The 
position will be reviewed next year.

Covering of. Nagpur Cloth House, Patna 
under £. P. F. Act

6893 SHRI RAMAVATAR SHASTRI: 
SHRI K. M. MADHUKAR.

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether M/s Nagpur Cloth House, 
Pdtna have been covered under the 
F P F. Act and the Scheme framed 
thereunder but the compliance has aot yet 
been secured; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE
HABILITATION (SHRI G. VENKAT- 
SWAMY): The Provident Fund Autho- 
n’ties have intimated as under:—

(a) Yes.

(b) The Inspection Staff visited the 
establishment but the employer failed to 
produce the full records before them. 
The liability on account of Provident 
Fund contributions was however, deter
mined but as the details of the amount in 
respect of each eligible employee were 
not available, the proceedings under Sec
tion 7A of the Act could not be held. 
On receipt of the above details assess
ment under Section 7A will be made 
and legal faction initiated.

Covering of M |s. Azad Transport Agency, 
Patna under the E. P. F. Act

6894. SHRI RAMAVATAR SHASTRI* 
SHRI K. M. MADHUKAR:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether M/s. Azad Transport
Agency, Patna has several branches 
throughout Bih'ar and the same have not 
yet been covered under the E. P. F. Act 
and the Scheme fiamed thereunder; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI G. VENKAf- 
SWAMY). (a) and (b). The Provident 
Fund Authorities have intimated that the 
establishment could not be covered under 
the Employees’ Provident Funds and 
Family Pension Fund Act, 1952 and the 
Employees* Provident Funds Scheme as 
the Management did not produce the 
relevant records before the Provident 
Fund Inspector who visited it to examine 
the applicability of the Act. Legal action 
will be initiated against the Management 
for non production of records if they fail 
to pioduce the records by 12th April, 
1973.

Covering of M|s. . Dudhwala Brothers, 
Muzaffarpur under the E.P.F. Act

6895. SHRI RAMAVATAR SHASTRI: 
SHRI K. M. MADHUKAR:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether Mjs. Dudhwala Brothers of
Muzzaffarpur have not yet been covered 
under the E. P. F. Act and the Scheme 
framed thereunder; land

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI G. VENKAT- 
SWANY^ (a) and (b). The Provident 
Fund Authorities have intimated that 
M|s. Dudhwala Brothers of Muzzaffarpur 
have not been covered under the Em-
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pJoyees’ Provident Funds and Family Pen* 
sion Fund Act, 1952 as each of its four 
separate factories is employing less than 
20 persons
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Import of Supplies

6898. SHRI S. C. SAMANTA: Will
4he Minister of SUPPLY be pleased to 
refer to the reply given to Unstarred 
•Question No. 3467 an the 15th March,
1973 regarding scheme to make purchases 
of Indian goods, and state:

(a) the items of import in the financial 
year 1972-73 and 1973-74; and

(b) the amounts or foreign exchange 
needed in these years for import purposes 
in respect of various supply items?

THE MINISTER OF SUPPLY (SHRI 
SHAHNAWAZ KHAN): (a) and (b). The 
items of import and the value thereof 
made during the financial year 1972-73 
(upto December, 1972) are given in the 
statement laid on the Table of the House. 

{Plated in Library. See No. LT-4790/73]. 
The total Value of imports upto Decem
ber, J972 works out to approximately 
Pa. 216.67 crores and includes besides the 
value of the stores, certain elements .such 
as agency commission, customs duty, in
land and port clearing charges which are 
not paid in foreign currencies.

It is not possible to give an idea of the 
items of import and the foreign exchange 
requirements for the year 1973-74 as 
these will depend upon the indents olaced 
by the various indentors.

Supply of U.S. Arms to Pakistan

6899. SHRI SAMAR GUHA: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether U.S. spare parts and other
“non-lethal” supplies to Pakistan will be 
utilised by the latter to re-activate latter’s 
idle defensive and offensive arms; and

(b) if so, the details about the tanks, 
military aircraft and other equipments 
likely to be re-activated by Pakistan?

THE MINISTER OF DEFENCE 
(SHRI JAGJtVAN RAM): (a) and (b). 
The spare parts and other arms supplies 
to be made by the U.S.A. could be uti
lised by Pakistan to re-equip and improve 
her defensive and offensive potential. It 
is not possible to give mom details.

Protection to Staff and Workers in the
New Management of Coal Mines

6900. SHRI SAMAR GUHA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the staff and workers of the
coal mines have been ’absorbed and their 
salaries and other due benefits have been 
protected under the new managements;

(b) whether assets, properties and ac
counts of the mines taken over by the 
Government have been properly handed 
over to the new managements;

(c) whether schemes have been evolved 
for involvement of the staff land workers 
of the coal mines in the management jnd 
other functions of the coal mines: and

(d) other features thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes, Sir, 
in so far as the workers are concerned. 
As regards the staff, they will be fixed 
in the appropriate scales after due screen
ing, taking into consideration factors like 
qualifications, experience, record of ser
vice etc.

(b) At the time of take over, all assets, 
properties and records available at the 
mines were taken over By the Custodians 
under a joint inventory signed by the 
existing Managers.

(c) and (d). Instructions have been issu
ed to all Officers managing the coal mines 
to take the Trade Unions into confidence 
in regard to all measures of activities in 
the field so that their full support is avail
able not only during the takeover opera
tions but in the subsequent steps to be 
taken.

. Return of Bangladesh Refugees
6901. SHRI SAMAR GUHA: Will the 

Minister of LABOUR AND REHABILI
TATION be pleased to state:

(a) whether all the refugees who took 
shelters in India from Bangladesh before 
and during the last Indo-Pak war have 
gone back to their homeland;

(b) whether any section of them still
remained in India;
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(c) whether any other section returned
back to India from Bangladesh; if so, 
the particulars thereof; and

(d) the steps taken by Government to 
settle all the outstanding problems of 
their rehabilitation?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) and (b). The total 
number of Bangladesh refugees who came 
over to India after 25th March, 1971 was 
98.99 lakhs. 67.97 lakhs sought admis
sion into camps and the remaining were 
residing outside with their friends 'and 
relatives. All the camp refugees, except 
540 persons, have since been repatriated 
to Bangladesh. These 540 persons will 
also be sent back to their country as soon 
as possible.

As regards the non-camp refugees i.e. 
those who were staying with their friends 
and relatives, most of them are reported 
to have returned to Bangladesh on their 
own Isolated cases, as and when detect
ed, are defclt with by the State Govern
ments concerncd in accordance with the 
provisions of Foreigners' Act, 1946.

(c) and (d). 7547 families comprising 
about 38,000 persons have returned to 
India up to 17th March, 1973. On screen
ing it has been found that most of these 
families had come to India before the 
commencement of the internal strife in 
the erstwhile East Pakistan, but h'ad de
serted from Camps/rehabilitation sites in 
India in the wake of liberation of Bangla
desh. After verification such families are 
being moved to Mana and being given 
shelter and c&sh doles for their mainten
ance. Blankets, utensils and clothings are 
also being issued in deserving cases. Re
habilitation assistance will be given to 
them in due course.

Scheme to reorient Retiring Commissioned 
Officers to needs of Civilian Life

6902. SHRI SHRIKISHAN MODI: 
SHRI P. M. MEHTA:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether Directorate General of Re
settlement of his Ministry has launched a

scheme to reorient retiring Commissioned 
Officers to the needs of civilian life; and

(b) if so, the salient features of the
scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): (a) Yes, Sir.

(b) The scheme consists of running
various courses on business management, 
industrial management, marketing manage
ment labour and company taw, etc. These 
courses are expected to enhance employ
ability prospects of retiring Commissioned 
officers in public and private sectors after 
their release from the Armed Forces. 
Some of these would also increase their 
prospects of self-employment after retire
ment. All thew courses are of short 
duration and training is restricted to 
volunteers. Officers attend the courses  ̂
after office hours or during their leave 
period.

A sum of Rs. 40.000 is earmarked 
annually from the Defence Services Esti
mates for running these courses. Duting 
the last two years, 21 such courses were 
conducted and 579 officers availed them
selves of the facility.

Indian Territory vacated by Pakistan and
Pakistan Territory vacated by India

6903. SHRI SAMAR GUHA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleaded to refer to the reply given to 
Starred Question No. 46 on the 22nd 
February, 1973 regarding the Indian 
Territory vacated by Pakistan and Pakis
tan Territory vacated by India and state:

Ca) whether any part of the territory 
vacated by India was under occupation of 
India as a part of the Indian Union before 
the beginning of the 1971 Indo-Pak war 
and whether any part of the territory 
vacated by Pakistan during the same 
period was under occupation of Pakistan;

(b) if so, the name, location and ateas
of the territories either Ceded to Pakistan 
or acceded to  India;

(c) whether such ‘giving’ or ‘taking* of
territories to or from Pakistan are per
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missible under the provision of the Indian 
Constitution without concurrence of the 
Parliament; and

(d) if so, the reasons therefor?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH):
(a) Along the international border troop
withdrawals were effected from territories
occupied during the 1971 conflict. However
in Jammu & Kashmir a Line of Control
»n terms of the Simla Agreement was 
delineated by agreement between the two 
sides, by minor 'adjustment of their con
flicting claims. This has already been 
explained in my earlier statements in the
House.

(b) to (d). Do not arise.

Tribal and Displaced Persons settled by 
Dandakaranya Project

6904. SHRI K. PRADHANI: Will the 
Minister ot LABOUR AND REHABILI
TATION be pleased to state:

(a) whether displaced persons and local
tribals were settled on the land reclaimed 
by Dandakaranya Authorities and Gov
ernment of India spent money for the re
habilitation of both the groups; if so, the 
reasons weighing with Government to 
hand-over the rehabilitation work of tribals 
to the State Government of Orissa and 
Madhya Pradesh keeping the other work 
with them;

(b) whether any distinct difference is
noticed in the living standard of these two 
groups after their settlement; and

(c) if so, whether Government proposed 
to take up some special steps for the 
improvement of these tribal settlers?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) The expenditure
on resettlement of displaced persons and 
tribal families resettled in Dandakaranya 
Project is met by the Government of India. 
The displaced persons are granted loans 
for resettlement. The tribals are given 
outright grants for settlement through the 
State Governments of Madhya Pradesh

and Orissa. According to the understand
ing between the Centre and the two State 
Governments, the schemes for the settle
ment of tribals are executed by the res
pective State Governments. On the sugges
tion of the Government of Madhya Pra
desh, the Dandakaranya Development 
Authority have, however, undertaken to 
settle 300 tribal families in the Parelkote 
Zone through its own agency.

(b) No survey has been conducted by 
the Dandakaranya Project Administration 
to ascertain the difference in living stand
ard of settlers and tribals settled m the 
Dandakaranya Project area.

(c) There is no such proposal under
consideration of the Dandakaranya Pro
ject.

Scheme proposed for Tribal and Displaced 
persons settled in Dandakaranya

6905. SHRI K. PRADHANI: Will the 
Minister of LABOUR AND REHABILI
TATION be pleased to state:

(a) whether Dandakaranya Authorities
have completed all the schemes they had 
proposed to take up for the interest of 
the displaced and local tribal settlers;

(b) if not, the schemes left over for
completion; and

(c) when they are going to take up 
those schemes?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) to <c). The sche
mes for resettlement of displaced persons, 
tribals and area development broadly 
comprise of development of land, setting 
up of villages, provision of irrigation, 
water supply, educational and medical 
facilities and construction of roads, etc. 
The programme for the execution of these 
schemes is drawn up on an year to year 
basis and implemented according to avail* 
ability of land and other resources. The 
rehabilitation programme is a continuous 
process and the schemes not completed as 
per programme are generally taken upr 
for execution during the next programme 
year.
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/ayment of Compensation and Employ.
ment of Tribals Displaced by MIG 

Factory at Sunabeda

6906 SHRI K PRADHANI Will the 
Minister of DEFENCE be pleased to 
state

(a) whether all the tribals who were 
displaced by the establishment of MiG 
Factory at Sunabeda have been paid com 
pensation fully,

(b) whether any of them have been 
employed in the factory, and

(c) it so, what is their number and in 
which class of service have they been 
employed?

THE MINISTER OF STAHa (DE 
FENCE PRODUCTION) IN THb MI
NISTRY OF DEFENCE (SHRI V1DYA 
CHARAN SHUKLA) (a) Land for the 
MIG Factory at Sunabeda was acquired 
by the Government of Orissa and given 
to tht Govcrnmtnt of India free of cost 
Compensation to the displaced tribals was 
to be paid by the State Government

(b) Yes, Sir

(c) 25 Scheduled Castes md 9 Sche 
duled Tribes candidates fiom a ita  have 
been appointed in the Factoiy m Group 
*A' m the scale of Rs 100 4-140
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Demand for increase in price of Indlgen- 
om  Zinc

6909. SHRI M. RAM GOPAL REDDY: 
Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Cominco Birani has sought 
price rise of indigenous Zinc; and

(b) if so, the reasons advanced for the
price rise 'and the decision of Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SI EEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Yes, 
Sir.

(b) Mjs. Cominco Binani 7inc Ltd. have 
represented that the selling price of 
Rs. 4090 per tonne of zinc (exclusive of 
excise and regulatory excise) fixed by the 
Government is unremunerative and needs 
revision. The matter is under considera
tion and a decision is likely to be taken 
shortly

Kccruitment Rules for Instructional Staff 
of Technical Training Centre

6910 SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether the recruitment rules for
the post of Instructional Staff of Techni
cal Training Centre has been framed, »f 
so, when;

(b) the number of persons declared
Quasi-Permanent as Instructional staff of 
T.T.C., alongwith their qualifications 
and experience individually; and

(c) whether certain Instructional staff 
jof T.T.C. have been denied their Quasi- 
Permanent status for want of recruitment 
rules in February 1973; if so, the reasons 
for this discrimination?

THE MINISTER OF IABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) The recruitment
rules are under consideration.

(b) and (c). The information is being 
collected and will be laid on the Table 
of the Sabha.

Posting of Staff in Kendry Camp

6911. SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND RE
HABILITATION be pleased to state:

(a) whether the earlier Deputy Minister 
of Rehabilitation assured that the staff 
who have already been transferred for 
two to three times from one camp to 
another will not be transferred; and

(b) if so, whether this assurance has
been followed at the time of posting of 
staff at medical wing in Kendry Camp; i£ 
not, the reasons therefor?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) This Department 
is not aware of Shri Balgovind 
Vcrma, former Deputy Minister of Reha
bilitation having given any assurance 
during the visit to Mana that the staff 
who have already been transferred for 
two to three times from one camp to 
another will not be transferred fuither.

(b) Does not arise.

Mana Group of Camp Employees

6912. SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether all the employees includ
ing Drivers and Primary Teachers working 
in Mana Group of Camps are Central 
Government Employees; and

(b) if so. whether they are being paid 
Central scales of pay ‘and allowances in
cluding Interim Relief; if not. the reasons 
therefor?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) Yes, Sir.

(b) With the exception of Principal,
Lecturers, Graduate Teachers of Higher 
Secondary Schools, Assistant Teachers of 
Middle Schools and Prinrary School 
Teachers, who are on the scales of pay 
of the Government of Mfedhya Pradesh, 
all other employees working in the Mana 
Group of Camps are on Central Govern
ment scales of pay and allowances. They,
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however, receive allowances including 
interim relief at Central Government 
rates excepting the Primary School teach
ers who receive allowances also at State 
Government rates The State Govern
ment scales of pay have been introduced 
with a view to facilitating transfer of 
schools with staff to the State Govern
ment on closure of the camp.

Setting up of Auto Industries in Gujarat

6913. SHRI D. P. JADEIA: Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) whether Government are aware of
the fact that Gujarat is suffering for not 
having any public sector ‘Auto Industries’;

(b) if so, whether Government have 
any plan to set up such industry; and

(c) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD),
(a) It is a fact that there is no public
scctor pl'ant for automobiles in Gujarat
Government of India is not aware of any 
suffering as a result M|s Gujarat 5mall 
Industries Corporation have, however, re
cently been licensed to set up a plant for
the manufacture of sectors with a capa
city of 24,000 nos per annum.

(b) Does not arise.

(c) Does not arise.

lobs to Disabled Ex-Servicemen

6914 SHRI D P JADEJA Will the 
Minister of DEFENCE be pleased to 
state the number of persons benefited 
during the year 1972 by the measures 
adopted for providing jobs to disabled 
ex-servicemen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): 276 disabled ex-servicemen 
were provided jobs during 1972. Besides,
3 disabled ex-servicemen were allotted 
kiosks in Delhi and 162 such personnel 
were allotted Indian Oil Corporation 
agencies in the field of self-employment.

Mining Lease of Sargipalli, Orissa

6915. SHRI P. GANGADEB: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether mining lease of Sargipalli 
lead ore deposit m Orissa will be given 
to the proposed Corporation as stipulated; 
and

(b) the progress made so far in the
matter?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDA).
(a) and (b) Yes, Sir. Approval of the
Central Government to the grant of Min
ing lease to M|s Hindustan Zinc Ltd 
for lead, zinc and other associated mine
rals is Sargipalli village of Orissa wa* 
conveyed to the Government of Orissa on 
5th April, 1973.

Improvement in Quality of Coking Coal 
and Coke Washery Facilities

6916 SHRI P GANGADEB Will the 
Minister of STEEL AND MINES be 
pleased to state

(a) the latest measures pioposed to 
improve the quality of coking coal and 
expansion of coal washery facilities; and

(b) whether inferior standard of coking 
coal and coal washery facilities have 
proved an impediment to production m 
the integrated steel plants?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDAj
(a) Latest measures proposed to improve
quality of coking coal and expansion of
the coal Washery facilities are:

(i) Gearing up the existing washeries
to increase production of washed 
coal;

(ii) new washery capacities are pro
posed to be developed to match
the estimated coal demand;

(iii) efforts are being made to intensify
beneiiciation at the colliery poin.
by manual picking of impurities.
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(b) Inferior quality coal Is definitely a 
constraint in maintaining the technical 
efficiency of coke ovens and blast furnaces. 
However, we try to wash the coal avail
able in the country to make it useable 
for the steel plants. The shortage of 
-washery facilities has not so far proved
a serious impediment to production in 
steel plants.

Honour to Indians for Role in Indonesian 
Independence Straggle

6917. SHRI GIRIDHAR GOMANGO: 
SHRI PRABHUDAS PATEL-

Will the Minister of EXTERNAL 
.AFFAIRS be pleased to state;

(a) whether Indonesian Government
have conveyed to India to honour several 
Indians who played a leading lole duting 
the independence struggle of Indonesia; 
and

(b) if so, the number of Indians
honoured?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
<a) and (b). The Government of Indo
nesia has awarded Letters of Appreciation 
to three Indians for their service to the 
cause of Indonesian independence.

Self-reliance in Production of Military 
Aircraft

6918. DR. RANEN SEN: Will the 
Minister of DEFENCE be pleased to 
state:

(a) the steps taken by Government to 
achieve self-reliance in the production of 
military aircraft in India; and

(b) when the country is expected to be 
self-reliant in this respect?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MIN
ISTRY OF DEFENCE (SHRI VIDYA 
CHAR AN SHUKLA): (a) Different types 
of military aircraft, helicopters and asso
ciated equipment 'are at present being 
produced by HAL for meeting the re

quirements of Defence. These include 
aircraft designed and developed indigen
ously, as well as those produced under 
licence. At present most of the raw 
mateiidi and proprietory equipment are 
being imported, but coordinated efforts 
are being made to achieve maximum self- 
reliance by establishing indigenous pro
duction of 'as many items as possible. 
Steps are also being taken to build up 
and expand indigenous design and deve
lopment capability for taking up advanced 
aircraft and helicopter projects for meet
ing future requirements.

(b) Complete self-reliance in production
of military aircraft is difficult to achieve 
in the foreseeable future, but every effort 
is being made to achieve maximum 
indigenisation.

Military and Naval Bases by Anglo-Ame
rican Powers in Indian Ocean

6919. DR. RANEN SEN: Will the 
Minister of DEFENCE be pleased to 
state:

Ca) whether the Anglo-American pow
ers are going ahead with the construction 
of military and naval bases in Indian 
Ocean islands despite India's concern over 
the establishment of such bases in the 
Indian Ocean area; 'and

(b) if so, whether Government propose 
to take the initiative in organising a joint 
move by the countries of the Indian Ocean 
region against the establishment of mili
tary and naval bases in the Indfcn Ocean 
Islands?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). In 
1967, Britain and USA entered into an 
agreement to set up naval, air and com
munication facilities in the British terri
tories in the Indian Ocean. India and 
several Afro-Asian countries are opposed 
to the use of the Indian Ocean for such 
purposes. India protested against the 
Anglo-American activities in November, 
1970. Efforts are in progress at interna
tional level and under the auspices of the 
U.N. to achieve a consensus on our plflfe 
to keep the Indian Ocean free of such 
bases.
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Activities of International Control Com- 
m’ssion for Indo-China

6920. DR RANEN SUN* Will the 
Minister of EXTERNAL AFFAIRS be 
pleased jto state the present activity of the 
Internationa] Control Commission for 
Indo-China set up by the Geneva Confer
ence?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH)- 
The Geneva Conference had set up 
three International Commissions foi 
Supeivision and Control for Vietnam. Laos 
and Cambodia

The ICSC for Cambodia was adjourned 
sine the on 31st December, 1969

The ICSC for Vietnam was adjourned 
stne die on 13th March, 1973.

The ICSC for Laos continues to func
tion
Expert .Committee for Expansion of

Durgapur and Rourkela Steel Plants
6921. DR. RANEN SEN- Will the

Minister of STEEL AND MINES be
pleased to state:

(a) whether an Expert Committee has 
been examining the different aspects of 
expansion of the steel plants in Durgapur 
and Rourkela;

(b) if so, what are their recommenda
tions; and

(c) what is the decision of the Govern
ment on these recommendations?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDA).
(a) Metallurgical and Engineering Con
sultants India Limited, formerly known 
as the Central Engineering and Design 
Bureau of HSL, have been commissioned 
to study the feasibility of further expan
sion of both Durgapur and Rourkela

(b) The studies are yet to be completed

(c) Does not ‘arise.

Political Isolation of India in South-East 
Asia

6922. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether India is fast loosing its 
image in South-east Asia due to political 
isolation in this region; and

(b) if so, the steps that are being taken
diplomatically or otherwise to improve 
the situation in this context?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH)-
(a) No, Sir. India has friendly relations
and mutually beneficial co-operation with 
the countries in South-east Asia.

(b) Does not arise.

Take over of M/s. Martin Burn and Co. 
Stock-yard at Calcutta

6923. SHRI INDRAJIT GUPTA Will 
the Minister of STEEL AND MINES be 
pleased to stale:

(a) whether the Calcutta stock-yard of 
M/s. Martin Burn & C o , has been taken 
over by Government along with the take
over of 1ISCO;

(b) if not, what aic the arrangements
made for operating the stock-yard; and

(c) whether the workers employed in 
the stock-yard under contractors have 
now been regularised with security of 
service?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDA)-
(a) and (b). IISCO have given notice to
Martin Burn & Co that they will be ter
minating their stockyard arrangements
with Martin Burn with effect from the
1st July, 1973. IISCO are arranging to
set up their own stock-yard m Calcutta
from 1st May, 1973

(c) The workers employed in Martin
Burn stock-yard are employed by a con
tractor for Martin Burn. IISCO have no 
direct connection with these workers. 
However, an understanding has been 
arrived at with the union representing 
these workers that they will be employed 
in HSCO’s stock-yard to the maximum 

extent possible when it starts functioning.
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New* Item Captioned Coal Supply may 
be Govermneat Monopoly’

6924. SHRI 1NDRAJIT GUPTA: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether the attention of Govern
ment has been drawn to the write up in

Hindustan Standard dated the 20th March,
1973 captioned “coal supply may be 
Government monopoly”; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUBODH HANSDA):
(a) Yes, Sir.

(b) In the write up, it has been men
tioned that the Government may be the 
monopoly supplier of coal under a new 
system of distribution that is being work
ed out by the centre in collaboration with 
the States. The immediate object has been 
given as to meet the situation arising out 
of the price rise and shortfall in supply 
following the fake over of the coalmine.
It has also been repoited that all quotas 
whether Central or State would be frozen 
and no permits from April onward will 
be issued by the sponsoring authorities 
and that the Director of Industries and 
C ivil Supplies would sponsor coal move
ments in block rakes to selected points 
where dumps will be formed from which 
all consumers including large industrial 
tonsumeis would be asked to draw their 
^applies The difficulties which the large 
consume] s would face if they are com
pelled to make the dumps their only 
souicc of supply, have also been high
lighted.

2 The scheme which is at present un
der consideration of the Government en
visages opening of coral dumps at impor
tant locations for meeting the require
ments of small scale industries, brick kilns 
and for domestic consumption only. Un
der it, coal would move in full rakes to 
selected destinations in the different states 
and from there coal will be distributed 
to small consumers either directly by the 
State Government/Union Territories them
selves or through their agents, having re

gard to the coal circumstances. Once 
this scheme is introduced the system of 
sponsoring in the present form, rrfay be 
discontinued in respect of coal required 
by small scale industries, brick kilns and 
domestic consumers. The scheme will not 
disturb the existing arrangements for the 
supply of coal to major consumers, who 
are already taking coal in block rakes.

ComMittee of Chiefs of Armed Forces 
for Coordinating and directing the acti

vities of Armed Forces
6925. SHRI 1NDRAJJTT GUPTA- Will 

the Minister of DEFENCE be pleased 
to state:

(a) whether the Committee of the Chiefs
of Staff of the three wings of the armed 
services which functioned effectively dur
ing the Indo-Pak War of December, 1971 
is to continue as a permanent Organisa
tion set up for coordinating and direct
ing the activities of the armed forces; and

(b) if so, whether Government have 
laid down any guideline for the function
ing of the Committee and for ths selec
tion of its Chairman?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): Ca) and (b). 
The Chiefs of Staff Committee is a per
manent organisation whose constitution 
and functions were laid down by Gov
ernment as early as 1947 The Com
mittee consists of the three Service Chiefs 
as members and the chairmanship will be 
held by the member who has longest 
service in the Committee. The functions 
of the Committee are:—

(a) To function as the supieme co
ordinating agency in the Higher
Defence organisation 'and to take
a coordinated view on all matters
affecting all the three Services.

(b) To advise the Defence Minister
and normally through him the
Political Affairs Committee of
the Cabinet on all military
matters which require minis
terial consideration.

(c) To direct the day to day work of
the Joint planning, 7oint train
ing and other sub-committees
which function under this Com
mittee.
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Bulk Import of Steel urged by Englneer-
- tag Asaodation of India, Calcutta .

6926. SHRI INDRAJIT GUPTA: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Engineering Association 
o f India, Calcutta has urged bulk import
of steel up to 50 per cent of the require* 
ments of 1.5 million tonnes; and

(b) if so, Government’s decision there
on?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA). (a) and (b). 
In a communication recently received 
from the Engineering Association of 
India, they have estimated that it would 
be necessary to import steel of various 
categories to the extent of 1.5 million 
tonnes every year. The Association has, 
inter-alia suggested that 50 per cent of 
this quantity, i.e., 750,000 tonnes ( +  10 
per cent) should be imported in bulk by 
the canalising agencies.

While advance import of this magni
tude is not considered  ̂ feasible at this 
stage, some bulk imports in advancc* 
would be arranged by the steel bank set 
up by Hindustan Steel Ltd., which would 
enable priority users to obtain supplies 
ex-stock against valid import licences or 
release orders. Further, in the Import 
Trade Control Policy for 1973-74, actual 
users have to make direct applications to 
the licensing authorities by July 31, 1973, 
for the grant of rele'ase orders for cana
lised categories of steel against their 
specified entitlements This will enable 
Hindustan Steel Ltd a& the canalising 
agency, to arrange for all these to be 
imported in bulk In effect, therefore, the 
total bulk import programme of steel may 
be of about the same order 'as suggested 
by the Association.

List of Bengali Families for exchange 
with Families of P.O.W*. and Chilians 

detained in India

6927. SHRI P. A SAMINATHAN: 
SHRI PRABHUDAS PATEL:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Pakistan has finally cleared
a list of 15,000 Bengali Women and child, 
ren whom they will be willing to ex
change for all the Bengali women and 
children dependents of the P.O.Ws. and 
civilian detainees in India;

(b) if so, whether they have submitted
the list to India; 'and

(c) when the final exchange of such 
persons is likely to take place?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) to (c). Government are aware of
Pakistan having sent a li&t of nearly
15,000 persons of Bangladesh origin, 
mostly families of destitutes and non- 
officfals, but also including some men, to
the Bangladesh Government with a view 
to their eventual repatriation to Bangla
desh. Bangladesh Government is under
stood to have sought some clarifications 
from Pakistan through the ICRC which 
had communicated this list directly to 
Bangladesh Government. The date for
the exchange of the persons mentioned
in the Pakistan list with the families of 
Pakistani POWs and civilian internees in 
India has not yet bien fixed 
Escape of Pak P.O.Ws. from Fatehgarh 

Camp, U.P.
6928. SHRI P A. SAMINATHAN: 

SHRr MAHADEEPAK SINGH 
SHAKYA:

Will the Minister of DEFENCE be 
pleased to state:

fa) whether some Pakistani Prisoner of 
war escaped on the 13th March, 1973 
from the Fatehgarh Camp;

(b) if so, the number thereof; and

(c) the steps which are taken to pre
vent their escape?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). 
One Prisoner of War escaped from the 
Fatehgarh Camp on the 12th March, 
1973; none escaped on 13th March, 1973.

(c) Adequate security measures have
been taken in the Camps to prevent any 
escape.
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Retirement Age of Aimed Personnel

6929. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of DE
FENCE be pleased to state the retirement 
age of the armed personnel of different 
ranks?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): A statement 
is laid on the Table of the House. 

[Placed in Library. See No. LI-4791/73].

Tender Rates of Dressed Meat, Hoofed 
Meat, Potatoes and Green Vegetables In 

Bendoobl, Hashimara, Darjeeling, Kur-. 
seong and Gauhati Supply Centres

6930. SHRI MD. JAMILURRAHMAN: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the lowest tender rate of dressed 
meat, Hoofed meat, Potatoes and green 
vegetables in Bendoobi, Hashimafa, Dar
jeeling, Kurseong and Gauhati supply 
centres of Indian army during the years 
1971-7? and 1972-73; and

(b) the rales of Tenders for these
items accepted by Government and the 
reasons therefor?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). 
The information is being collected and 
be placed on the Table of the Sabha.

Registered Contractor Co-operative So
cieties for supply of Meat, Vegetables and 

Edibles to Eastern Command

6931. SHRI MD. JAMILURRAHMAN: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the total number of Private Con
tractors registered and co-operative So
cieties entrusted to supply meat, vegetable 
and other edibles in Eastern Command; 
and

(b) the particulars thereof?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). 
The information is being collected and 
will be placed on the Table of the Sabha. 
241 LS.—4.

Disabled Army Men retrenched from  
Active Set-viees

6932. SHRI MD. JAMILURRAHMAN: 
Will the Minister of DEFENCE be 
pleased to state the total number of dis
abled armymen retrenched from active 
services in the year 1971-72?

THE MINISTER OF DEFENCE 
(SHRI JAGJIAVN RAM): The informa
tion is not readily available, it is being 
collected and will be laid on the Table of 
the House.

Rehabilitation in H. E. C., Ranchi after 
Communal Riots

6933. SHRI MD. JAMILURRAHMAN: 
Will the Minister of HEAVY INDUSTRY 
be pleased to state the total number of 
persons rehabilitated as yet in H. E. C., 
after communal riot in Ranchi (Bihar)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD): Out 
of 6X7 employees of Heavy Engineering 
Corporation Ltd., who had quarters allot
ted in the township in 1967 at the time 
of communal disturbances, 502 employees 
had shifted to the two CTI Artisan Hostels* 
So far 395 employees living in the Artisan 
Hostels have been rehabilitated in the 
township. The others will be rehabilitat
ed as and when more houses in the town
ship are available.
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Violation of Cease-Mre Ltato by Pakistan

6935. PROF. NARA1N CHAND
PARASHAR:

SHRI HUXAM CHAND 
KACHWAI:

Will the Minister of DEFENCE be 
pleased to state the dates and places on 
which Pakistan has violated the cease-fire, 
.since the signing of the Simla Agreement 
in the middle of 1972?

THE MINISTER OF DEFENCE 
<SHR1 IAGJIVAN RAM): Between 2nd 
July 1972, when the Simla Agreement 
was signed, and 31st March, 1973, 83 
land violations and 14 air violations were 
committed by Pakistani forces. Details 
regarding the dates and places are given 
(n the statement laid on the Table of the 

House* [Placed in Library. See No. 
XT-4792/73]. _

Nate* of Regiment of laAian Army on 
basis of Castas .

6936. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of DE
FENCE be pleased to state:

(a) whether it has been decided not to
name any more Regiments on the names 
of the castes;

(b) if so, whether the names of the
Regiments based on castes would also be 
changed so as to have a uniform policy 
towards all castes; and

(c) if  not, the reasons therefor?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) and (c). No, Sir. The existing caste 
nomenclature of certain regiments in the 
Army has been allowed to continue for

historical and tradition*! reasons. The 
general policy of the Government how
ever, h'as been, and continues to be, to 
make recruitment into the Army as broad> 
based as possible. Steps are being taken 
'*} provide equal opportunities to all citi
zens irrespective of caste, creed or domi
cile to the extent practicable. In view 
of this the old class or caste names of 
some regiments arc continuing.

Grant of Gallantry Awards to Tele-Com
munications Employees for Heroic Soke 

In Indo-Pak War, 1971

69S7. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of DE
FENCE be pleased to state:

(a) whether any employees working in
the field of Tele-Communications (P. & 
T. Department) in the Army were also
given gallantry awards for their heroic
role in the Tndo-Pak War of 1971; and

(b) if so, the names and permanent
addresses of the employees so honoured?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) No, Sir. 
No member of the P. & T. Department 
working with the Army was given any 
gallantry award.

(b) Does not arise.

Nepalese Support to U.S. decision of 
supplying Arms to Pakistan

6938. SHRI R. V. SWAMINATHAN: 
Will the Minister of EXTERNAL AFF
AIRS be pleased to state:

(a) whether the attention of the Union
Government has been drawn to the State- 
owned English daily, the ‘Rising Nepal’ 
which has come out from Kathmandu 
backs U.S. decision of supplying arms to 
Pakistan;

(b) if so, whether India has got clari
fied the matter from Nepal Government;

(c) whether other countries who are
our neighboured have also welcome this 
move tad what are the countries Who 
have opposed the U.5. move; and
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(d) whether India has taken up this
question with U.N. Secretary General 
who had recently visited India, Pakistan 
;nd Bangladesh?

THE MINISTER OF STATE IN THE 
STRY OF EXTERNAL AFFAIRS 

(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) Yes, Sir.

(c) As far 'as Government are aware,
no country in this region, excepting of 
course Pakistan, has officially welcomed 
the American move. Government be
lieve that no country would favour such 
a development having negative effects on 
t̂ailding durable peace in the sub-conti- 

•iient.

(d) Apart from other considerations,
the U.N. Secretary General’s visit to 
India took place' before the anouncement 
of the U.S. deision to lift embargo on 
arms supply to Pakistan; the question of 
discussing this m'atter . with the U.N. 
Secretary General during his visit to the 
:Sub-continent therefore does not arise.

Demand and Production of Coal , .

6939. SHRI AMBESH; Will the Minis
ter of STEEL AND MINES be pleased 
to state:

(a) the total demand for all varieties
■of coal during the last three years, year- 
wise;

(b) the total production of 'all varieties
of coal during the last three years, year- 
,wise;

' (c) the total aiinual dem'and of coal in
excess of the total annual production in 

.the country; and

(d) the amount paid for importing coal
•during the last three ye'ars, year-wise to
'.the foreign countries, country-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to (c).

The production of coal, yearwise, during 
the last three years has been as follows:

(Million tonnes)

1969-70 .

1970-71 .

1971-72 .

75-71

72-95

72 06

The demand for coal during each of 
these three years is not known, but there 
has been unsatisfied demand ’mainly due 
to transport difficulties. The production 
could have reached a higher level had 
there been adequate wagon availability.

(d) Mostly anthracite and specific type
of hard coke, not available in the coun
try, were being imported for meeting spe
cial requirements. The quantity and the 
value of import made during each of the 
last three years had been as follows:—

Year

1969-70

1970-71 .

1971-72 .

Anthrocita
Quantity
(Tonnes)

Coke Total value 
Quantity (Rs. lakhs) 
(Tonnes)

634

734
963

5035 28-05

533 10-38

4556 3905

Coal and coke are imported mainly from 
U.S.A., West Germany, Canada, U.K. 
and Norway.

Wages of Salt Workers

6940. SHRI B. V. NAIK: Will the Mi
nister of LABOUR AND REHABILITA
TION be pleased to state;

(a) the wages of the labourers employ
ed in production of common salt by eva
poration process on the West Co'ast of 
India;

(b) whether they are at par with mini
mum wages; and

(c) if not, the steps Government pro
pose to take in this regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY)* (a) and (b). According to available 
information, the Government of Gujarat 
fixed a minimum wage of Rs. 2.75 per 
day in 1967, and the Government of My
sore fixed a minimum wage at Rs. 2.37 
per day prior to 1953. Information in 
respect of other States and the actual 
wages is not available.

(c) The State Governments have powers
under the Minimum Wages Act, 1948, to 
take action against any employer who 
pays wages lower than those notified un
der the Act.

Defence Service Housing Cooperatives in 
the country

6941. SHRI BIRENDER SINGH 
RAO: Will the Minister of DEFENCE 
be pleased to state:

(a) the number of the Defence 
Services Housing Co-operatives function
ing in the country;

fb) the names of the States that have 
agreed to set up and eaimaik land for 
setting up Defence Colonies;

(c) the number of houses constructed
so far; and

(d) the Centre’s aid given to each State 
for the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK). (a) Eight Defence Services 
Housing Cooperatives are functioning in 
the country.

(b) Haryana, Jammu 'and Kashmir,
Punjab, Rajasthan and Union Territory of 
Chandigarh.

(c) The information is being collected
and will be laid on the Table of the 
House.

(d) These colonies are set up under the
arrangements of local Commanders|State 
Governments. No grant from the De
fence Services Estimates has been made 
to the State Governments for the purpose.

Journeys on tour in Dandakaranya Pro
ject Area

6942. SHRI HUKAM CHAND KA- 
CHWAI: Will the Minister of LABOUR 
AND REHABILITATION be pleased to
state;

(a) whether any order h'as been issued 
by Government to treat the journeys on 
tour m Dandakaranya Project area as 
local journeys and the Employees Asso
ciation has demanded to lift this res
triction;

(b) if so, the action taken on this de
mand of the Employees Association; and

(c) whether the restriction is beina lift
ed; if so, when?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHUNA- 
THA REDDY)* (a) General order* were 
issued by the Government in April, 1972, 
according to which the journeys between 
two places falling within the qualifying 
limits of Project allowance, if admissible, 
«hould be treated as local journeys. The 
employees of the Dandakaranya Project 
nutom’atically comc under the purview of 
these orders. The Employees Association 
has represented to lift this restriction.

(b) and (c). The matter, whether the
Dandakaranya Project employees should 
be exempted from the provisions of these 
oiders, is under active consideration

Diet to Patients of Umerkote Hospital of 
Dandakaranya Project

6943 SHRI HUKAM CHAND KA- 
CHWA1: Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) whether there were complaints by 
the patients of Umerkote Hospital of 
Dandakaranya Project that diet was not 
being supplied properly and 'as per pres
cribed standard and the concerned medi
cal officer did not take any action; and

(b) if so, the action taken togainst the
persons responsible?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHUNA- 
THA REDDY): (a) No, Sir.

*b) Does not arise.

.Victimisation of Workers of Telco and 
Tube Company, Jamshedpur

6944. SHRI BHOGENDRA JHA: Will 
the Minister of LABOUR AND REHA
BILITATION be pleased to refer to the 
reply given to Unstarred Question No. 
3524 on the 15th March, 1973 and state:

(a) whether in pursuance of the assu
rance given by him and the Minister of 
State for Labour that there would be no 
victimisation, Government are taking 
Meps to ensure reinstatement of the dis
missed employees of Telco ‘and Tube 
Company, Jamshedpur; and

(b) if so, the nature of the steps taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) and (b). The matter was taken 
up with the State Government who are 
principally concerned with the subject. 
According to their report dated March 
26, 19773. Other efforts having failed, 
they had referred the dispute over the 
dimiss’al of workers to adjudication. 
The managements of the two establish
ments filed a writ petition in the Patna 
High Court challenging the validity of the 
reference, and the Court is reported to 
have issued a Stay Order.

f  ransfers/sijspensions/removal of Em
ployees of Balaipur Collieries (Mahara

shtra)

6945. SHRI BHOGENDRA JHA: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) how many employees of the Blar- 
pur cfoUifiries (Maharashtra) have been 
transferred, suspended or removed from 
service since the date of take over by the 
Government and what are their States of 
permanent residence; and

(b) Government reaction to such re
movals from services and whether they 
are to be re-instated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Ceriain 
staff of the Ballarpur Colliery have been 
transferred on administrative grounds; no 
staff has yet been removed from service. 
Certain allegations of malpractices have 
come to the notice of the Coal Mines 
Authority, who have instituted enquiries 
against the concerned staff.

(c) Does not arise.

Return of Hindu residents of border 
Areas to Pakistan

6946. SHRI R. R. SINGH DEO: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether attention of Government
of India has been invited to a statement 
made by Mr. Mumtaz Ali Bhutto, Chief 
Minister of Sind, Pakistan on 12th M‘arch, 
1973 saying that Pakistan’s efforts to per
suade Hindu residents of border areas to 
return to Pakistan have been largely un
successful;

(b) whether there have been any dis
cussion on the subject with the Pakistani 
Government; and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA'PAL SINGH): (a). 
Government have seen press reports of 
the Sind Chief Minister’s statement to this 
effect.

(b) and (c). Following the Simla Agree
ment there have been several exchanges 
with Pakistan Government on this pro
blem. As a result while Pakistan Gov
ernment sent some political leaders from 
Sind to meet the displaced persons, they 
were unable to convince the latter that 
the requisite conditions prevailed in Pa
kistan for their safe return.
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Objectives of Steel Bank

6947. SHRI C. K. JAFFER SHAREBF: 
Will the Minister of STEEL AMD 
MINES be pleased to state:

(a) the objectives of Steel Bank and
the total requirement of steel in the prio
rity sector; and

(b) how far this bank has succeeded in
achieving its objectives?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
The steel bank has been charged with 
the responsibility of physically maintain
ing the requisite levels of stock of speci
fied critical categories of steel for meet
ing the requirements of priority units off 
the shelf against valid import licences/ 
release orders held by them or against 
specific foreign exchange allocations for 
release of steel material from the steel 
bank to project authorities. The main 
purpose is to eliminate the delays m the 
physical availability of steel of certain 
matching sections of steel to important 
projects

The steel bank started functioning in
1972-73 .and has so far pl'aced orders for 
4,710 tonnes of boiler quality plates, 640 
tonnes of stainless steel sheets and plates, 
3,940 numbers o? stainless steel and car
bon steel flanges, 74 tonnes of stainless
steel tubes and 9,500 tonnes of seamless
pipes. Against these 4,643 tonnes of boi
ler quality plates, 625 tonnes of stainless
steel sheets and plates and 3,710 numbers
of carbon steel flanges have been receiv
ed, and balance is due in April-May, 
1973. So far supplies from steel bank 
are 1,356 tonnes of boiler quality plates 
and 229 tonnes of stainless steel sheets 
and plates.

Another 27,000 tonnes of critical items 
of sfeel required to be imported by the 
steel bank have been identified and the 
question of their import is under consi

deration of the bank.

Workers participation In Management of 
Departmentall? Rim tMlwilaldapi

6948. SHRI S. M. BANERJEE: Will 
tile Minister of LABOUR AND REHA
BILITATION be' pleased to state:

(^) whether the decision of participation . 
of labour in management in public and 
private sector undertakings will also ap
ply in case of departmentally run under
takings; and

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) and (b). The scheme of Joint 
Management Councils, which envisage 
labour-management cooperation, is ap
plicable to all undertakings. As regards 
the appointment of workers’ director on 
the Boards of Management in the pub
lic sector, the experiment is to be tried 
in certain undertakings, run as companies 
and corporations

Report of the Expert Committee on 
Unemployment

6949. SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND REHA- 
BIl TTATION be pleased to state:

(a) whether the Committee on Unem
ployment has submitted its report; and

(b) if not, the reason for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) No, Sir.

(b) A number of Working Groups which 
were appointed by the Committee to make 
a study in depth of the various issues ne
cessarily took time in collecting the rele
vant data, in taking evidence and finali
sing their reports. Besides, in order to 
make an cra-the-spot study of the prob
lem and to ascertain the views and sug
gestions of leaders of Government an^ 
political parties, the State Governments 
and la wide spectrum of knowledgeable 
persons including leaders of trade unions.
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chambers of commerce, universities, etc., 
the Committee held discussions with them 
both at the headquarters and in the States. 
It had to pay visit to as many as 14 States 
The Committee had to discuss and digest 
the evidence, 'arguments and conclusions 
contained in the reports of the Working 
Groups, to collect some further data and 
information and to arrive at a balanced 
judgment on various issues. All these 
processes of the ftnaligation of the draft 
report have involved meticulous examina
tion and time taken has been found to be 
unavoidably necessary.

DeUcensing o f tractor and power tiller 
industry

6950. SHRI S. M. BANERJEE: Will
the Minister of HEAVY INDUSTRY be 
pleased to state:

(a) the reasons which prompted Gov
ernment to delicense the tractor and power 
tiller industry in February, 1968; 'and

(b) whether the objectives sought tc  be 
achieved by this drastic step have been 
achieved and if so. to what extent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD): (a)
The tractor and power tiller industry was 
de-licensed with a view to facilitate the 
establishment of additional production 
to meet the increased demand for me** 
chanisation of agriculture.

(b) Yes, Sir. As a result, facilities 
have now been established for the pro
duction of 40,000 to 50,0Q0 tractors in 
the country and about 15,000 power til
lers, which are adequate to meet the cur
rent demand.
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b m  of letters of intent for manufacture 
of Small Can

6952. SHRI JYOTIRMOY BOSU: WiU 
the Minister of HEAVY INDUSTRY be 
pleased to state:

(a) the names of persons who applied
for industrial licences or letters of intent

to manufacture small cars during 1966 
to 1969 and the date of receipt of each 
application, and the names of persons who 
were granted letters of intent and dates 
of issue of letters of intent;

(b) whether one applicant, whose claim
was ignored, had approached the Delhi 
High Court through a writ (No. 192); 
and

(c) whether during hearing of the case, 
Government agreed to issue a letter of 
intent to the applicant and the case was 
withdrawn, and if so, when Government 
agreed to issue the letter of intent and 
when the case was withdrawn?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI SIDDHESHWAR PRASAD): (a)
The names of the parties who applied for 
industrial; licences to manufacture \cars 
during 1966 to 1969 and the date of re
ceipt of their applications are indicated 
below:

SI.
STo. Name of the applicant

Date of 
receipt of 
application

Date of 
issue of 
letters of 
intent

X M/s. Mysore State Industrial Investment & Development 
Corporation Ltd., Bangalore.

6-6-1966 Rejected

2 Shri Som Prakash Rekhi, M/s. Zeta India, Delhi 9-9-1966 Rejected

3 Shri Manubhai H. Thakkar, Partner, Ashwin Indus
tries Distt. Baroda (Gujarat).

30-6-1967 Rejected

4 M/s. R. R. Chokshi & Co., Ahmedabad-2 10-7-1967 Rejected

5 M/s. Ganesh Renault, L u c k n o w ..................................... 16-10-1967 Rejected

6 M/s. Bhooviman Ltd., J a i p u r ..................................... 17-10-1967 Rejected

7 M/s. Aravind Automobiles, Trivandrum 19-2-1968 Rejected

8 Shri Sanjay Gandhi (Now Maruti Ltd., Gurgaon) 13-12-1968 30-9-1970

9 M/s. Kerala State Industrial Development Corporation 
Ltd. Trivandrum.

18-4-1969 Rejected

10 Shri M. Madan Mohan Rao, Madras . . . . 25-9-1969 30-9-1970
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(b) One of the applicants, whose appli
cation envisaged foreign collaboration 
tand import of capital goods represented 
against the proposed rejection of his ap
plication on the ground that he had sub
sequently modified his scheme to do 
away with foreign collaboration and im
port of capital goods. Since his appli
cation, as {originally submitted had al
ready been considered by Government 
and disposed of, he was advised to apply 
afresh to enable Government to examine 
his scheme within the frame-work of the 
Government’s policy. Instead of submit
ting a fresh application, the said appli
cant filed a Writ Petition in the Delhi 
High Court against the proposed rejection 
of his scheme.

(c) At one of the hearings of the case 
before the Delhi High Court, the Coun
sel for the applicant informed the Court 
that his client had decided to make a 
fresh application to Government and pray
ed for adjournment of the case so that 
his client could submit a fresh applica
tion. The fresh application submitted by 
the applicant was considered by Govern
ment and, as it satisfied all the conditions 
laid down in regard to this matter, a letter 
of intent was issued to him on 11th Fe
bruary, 1972. Taking note of the letter 
of intent leccived by the applicant, his 
writ petition pending before the Delhi 
High Court was dismissed as withdrawn 
by the Court on 16th February, 1972.

Installed capacity and actual production In 
Public Sector Undertakings under Ministry 

of Heavy Industry

6954. SHRI JYOTIRMOY BOSU: Will 
the Minister of HEAVY INDUSTRY be 
pleased to state:

(a) the installed capacity and actual
production in each of the public sector 
undertakings under the administrative con
trol of his Ministry, ycter-wise, during the 
last three years; and

(b) the factors responsible for increase 
or decrease in capacity utilisation in each 
case?

THE DEPUTY MINISTER IN THE' 
MINISTRY OF HEAVY INDUSTRY 
(SHRI S1DDHESHWAR PRASAD): (a). 
A statement is laid on the Table of the 

House. [Placed in Library. S°e No. LT- 
4793/73].

(b) It will be seen from the statement
that production in all the units, except 
in the Heavy Machine Tools Plant, has 
increased. Increase in production is due 
to systematic identification of problems 
and bottlenecks and measures taken to 
improve production, planning and control, 
improved procedures in procurement of 
materials, better training to the man
power employed in these units.

The decre’ase in production in the 
Heavy Machine Tools Plant is mainly on 
account of inadequate supply of quality of 
casting and to some extent to the non
availability of skilled workers.

It is expected that the concerted mea
sures taken to increase production will 
further improve the performance of the 
units under the administrative control of 
this Ministry.

Devices for eliminating tragedies In Coal 
Mines

6955. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether in view of the tragedy in 
Jitpur Colliery, there ‘are devices and ma
chine by which the work in the undei- 
ground collieries will be done only by 
machines;

(b) if not, whether there are devices 
which may lessen the hands or m inim ise 

the number of workers without lessening 
the coal output; and

(c) if not, what steps Government pro
prose to elimitfate such tragedies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Modern 
Science and Technology have not advanc
ed to such an extent as to eliminate com
pletely employment of persons in mi™* 
belowground. Experimental efforts are.
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however, understood to have been made 
in some Western countries particularly in 
United Kingdom, United States of Ame
rica and Poland on remote control opera- 
tioas by machines in belowground work* 
ings.

(b) Mechanisation at the face and in 
transport are two aspects of replacement 
and reduction of manpower in coal mines. 
Such mechanisation is not yet extensively 
used in underground coal mines in India.

(c) The causes 'and circumstances of
the accident in Jitpur colliery are to be 
determined by a court of enquiry appoint
ed by the Government of India.

Further action for prevention of similar 
accidents will depend upon the findings of 
the enquiry.

Half-Built E.S.I.C. quarters at Andheri- 
Versova Road, Bombay

6956, SHRI ONKAR 1AL BERWA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether one hundred sixty staff 
quarters under the Employees’ State In
surance Corporation at Andheri-Versova 
Road, Bombay are lying half-built for the 
last two years;

(b) if so, the total amount blocked on
this haljf construction and the loss of 
revenue to the Corporation due to non
receipt of rents; land

(c) the reasons for this?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): The Employees’ State Insurance 
Corporation have furnished the following 
information:—

(a) Yes.

(b) A sum of Rs. 12,66,662.00 repre
senting about 40 per cent of the sanc
tioned estimates for the construction of 
160 staff quarters was paid to the Maha
rashtra Housing Board, who have been

entrusted the construction work in No
vember, 1969. As the construction work 
has not so far been Completed, the ques
tion of loss of revenue on account of 
rent does not arise.

(c) The work remained suspended be
cause the contractors engaged by the 
Maharashtra Housing Board ‘defaulted 
half way. The Board has, however, re
started the work departmentally with 
effect from 15th February, 1973.

Erabezzelment by cashier of E&I.C* 
Bombay

6957. SHRI ONKAR LAL BERWA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether a Cashier of the Local Offi
ce of the Employees’ State Insurance Cor
poration, Bombay fled away with Rs 38 
thousands which was unauthoriscdly kept 
there; and

(b) if so, whethei it was due to the
negligence and dereliction of duty on the 
part of the Accounts Officer of the Em
ployees’ State Insurance Corporation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): The Employees’ State Insurance 
Corporation have furnished the following 
information:—

(a). A cashier of the Locfcl Office 
Kurla who is absconding with effect from 
31st March, 1971 is involved in the de
falcation of funds to the extent of Rs. 
39,469.10 P.

(b) No.

Transfer of E.S.I.C. Personnel to West 
Bengal

6958. SHRI ONKAR LAL BERWA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether one hundred Inspectors
from various parts of the country under 
the Employees’ State Insurance Scheme 
were transferred and ported to West Ban-



gal and subsequently transferred back to 
their respective places;

(b) if so, the total amount involved on
such to and fro transfers of Inspectors 
including their families and personal 
effects; and

(c) whether these transfers were in the
interest of the poor workers who are con
tributory to the Scheme; if so, the exi
gencies for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): The Employees’ State Insurance 
Corporation have furnished the following 
information:—

(*a) No.

(b) and (c). Do not arise.

Industries dependent on steel In U.P.

6959. SHRIMATI SAVITRI SHYAM: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the total number of industries which 
are fully dependent on steel for the pro
duction of their goods in Uttar Pradesh 
and their annual demand of steel;

(b) the extent to which their demands 
are fulfilled by the Steel Plants fend Gov
ernment;

(c) the extent to which short supply 
of steel has affected the production in 
those industries; and

(d) the steps being taken by Government
to meet their demands?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to (c). 
Information is being collected and will 
be laid on the Table of the House.

(d) The availability of steel has been 
short of the demand in respect of several 
Categories of steel. The steps taken to 
meet this situation include efforts to in
crease indigenous production by techno
logical improvements, better industrial re
lations, improved maintenance!, etc., a
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fairly liberal impact policy, particularly In 
respect of categories in short supply; re
gulation of exports; streamlining of the 
distribution system; and encouragement 
for the setting up of electric furnaces.

Loss to mining Industries due to power 
shortage during current year

6960. SHRIMATI SAVITRI SHYAM: 
Will the Minister of STEEL AND MI
NES be pleased to state:

(a) whether Mining Industry in the
country has suffered a heavy loss as a 
result of shortage of power during the 
current year; and

(b) if so, the steps being taken by 
Government to increase the production in 
mining industry and produce required 
power?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MKNES 
(SHRI SUBODH HANSDA). (a) and (b). 
The information is being collected and 
will be laid on the Table of the House.

Research for Developing Rocketry Missiles 
and Under-Water Weaponry for India

6961. SHRIMATI SAVITRI SHYAM: 
Will the Minister of DEFENCE be pleas
ed to state-

(a) the steps taken by Government for
the developments in research for the pur
pose of developing India’s rocketry and 
missile and under-water weaponry;

(b) what will be India’s position in this
regard after two years; and

(c) the amount spent on this project so* 
far and the amount to be spent on such 
projects during the next two years?

THE MINISTER OF STATE (DEFEN
CE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): (a) A planned build up of 
infra-structure and competence to under
take development of missiles for the ser
vices has been initiated. Development of 
liquid propulsion rocket engine has been 
given importance. Similarly, 'action has 
been taken to build up competence and 
infra-structure and to undertake 
pertaining to under-water weaponry*
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(b) In two years time, we would have 
considerably increased our developmental 
activity in the missile field land would have 
set up some facilities for undertaking de
velopment of under-water weaponry.

(c) It is not in the public interest to
disclose this information.

Award of Shaurya Cbakra for Acte of 
Bravery

6962. SHRI Y. ESWARA REDDY: 
Will the Minister of DEFENCE be pleas
ed to state:

(a) whether “Shaurya Chakra” Presiden
tial awards for acts of bravery during the 
last war with Pakistan were given;

(b) if so, the total number of persons
to whom such award was given;

(c) their names and particulars of acts
of bravery; and

(d) the basis on which these persons 
were selected?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) 58.
(c) A statement is laid on the Table of

the House. [Placed in Library, See No.
LT-4794/73].

(d) Shaurya Chakra is awarded for gal* 
tantry, otherwise than in the face of the 
enemy. Recommendations received by 
Government for the award of Shaurya 
Cbakra are examined by the Central 
Honours and Awards Committee, which 
is presided over by Raksha Mantri. The 
recommendations made by the Commit* 
tee ’are notified after approval by the Pra- 
dhan Mantri and Rashtrapati.

Air crash of MIG-21 near Badgam, Sri
nagar

6963. SHRI SUKHDEO PRASAD 
VERMA:

SHRI VARKEY GEORGE:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether an Indian Air Force MIG-
21 clashed near Badgam, Srinagar on the 
16th March, 1973;

(b) whether any enquiry has been made
into the causes of the crash; and

(c) if so, the report of the enquiry and
the action taken thereon?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b). Yes, Sir.

(c) Hie proceedings of the court of
Inquiry have not yet been finalised.

Scheme to set up coal dumps

6964. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of SI EEL 
AND MINES be pleased to state:

(a) whether Government are consider
ing a scheme to set up coal dumps at 
selected places; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes, Sif.

(b) The scheme envisages movement of 
coal in block rakes to selected destina
tions in the States for distribution to the 

small consumers, viz., the domestic consu
mers under the aegis of the Government 
of the States/Union Territories.

Robbery at Indian Diplomat's House in 
Dacca

6965. SHRI D. B. CHANDRA GOW
DA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether there has been an incident
of robbery by some gun carrying robbers 
at the Indian Diplomat’s house in Dacca 
on the 13th March, 1973;

(b) whether any investigation has been
made by Government of Bangladesh in 
this regard; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. Three armed youths entered 
the residence of one of our First Secre- 
taris in our High Commission in Dacca 
at 4.00 P.M. on the 13th March, 1973,
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They ordered the two domestic servants 
there in the house to stand against the 
wail after threatening them wijh their 
weapons and took away one record player.

(b) The Bangla Desh Government was 
informed of the robbery who took im- 
mediate necessary action in the matter.

(c) The Bangla Desh Government have 
not yet been able to locbte the culprits 
responsible for this act.

Proposal to set up Brain Trust of Tech
nical Experts for Heavy Industry

6966. DR. KARNI SINGH: Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) whether there is a piopo&al to set 
up a Brain Trust of technical experts to 
plan and evaluate the production pro
gramme for the heavy industries under 
his. Ministry; and

(b) if so, the composition of the brain
trust and the nature of work to be 
assigned to it?

I. HE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY 
I SHRI SIDDHESHWAR PRASAjD): (a) 
and (b). The Ministry has a proposal un
der consideration to have 'a small Plan
ning and Evaluation Cell for ensuring the 
better utilisation of resources available 
with the public undertakings in the charge 
of the Ministry. The other element of 
the proposal under consideration is to pro
vide this Cell with the benefit of advance 
of u panel of experts working in an 
honorary capacity. It has been suggest
ed that this Panel, which is the means of 
tapping some of the best brains available 
in the country, might be drawn from the 
fields of business, finance and general 
management, organisation & methods and 
industrial engineering, personnel manage
ment and marketing.
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Radars installed on Himalayan Borders

6968. SHRI V1SHWANATH PRATAP 
SINGH: Will the Minister of DEFENCE 
be pleased to state:

(a) whether the rad'ars installed on our
Himalayan borders are the products of 
a private firm of U.S.A.; and

(b) if so, how the secrecy of the ope
rating radio-frequencies of these radars 
is ensured?

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM): (a) and (b). It 
would not be in public interest to dis
close this information.

Progress Regarding Self-Sufficiency In de
signing and building of war-ships

6969. SHRI VISHWANATH PRATAP 
SINGH: Will the Minister of DEFENCE 
be pleased to state the progress made to
wards self-sufficiency in the designing and 
building of war-ships?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): The designing 
and building of war-ships indigenously
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are progressing satisfactorily within the 
constraints of the available resources!— 

ixjth financial and technical. We have so 
far designed survey ship. Fast Seaward 
Defence Boat, Landing Craft (Utility), 
High Speed Target Towing Vessel and 
various 'ancillary craft such as Tugs, 
Tankers, etc. As regards building of War 
Ships, so far Survey vessels, Seaward De
fence Boats, Minesweepers and Frigates 
have been built in India. Efforts 'are also 
being made to indigenise as much of the 
equipment and machinery to be installed 
on warships, as possible.

Extension in Territorial Waters Limit of 
Pakistan

6970. SHRI VISHWANATH PRATAP 
SINGH: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Pakistan is considering ex
tending the present limit of its, territorial 
waters; and

(b) if so, reaction of Government of
India thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a). 
The Government of India is not aware 
whether Pakistan is considering extending 
the present limits of its territorial waters, 
which are 12 nautical miles measured 
from the 'approapriate base line. The 
reprcicoiatative of Pakistan made a state- 
mert in the U.N. Seabed Committee on 
March 20, 1973, indicating his delega
tion support to the limits of territorial 
watc w beyond 12 nautical miles. How
ever on March 21, 1973, according to 
reports published in Pakistan newspapers, 
the Government of Pakistan extended its 
exclusive fishery zone in areas of the higjh 
seas adjacent to the territorial waters of 
Pakistan upto a distance of 50 nautical 

jtniles from the coastline.

(b) The Government of India is exa
mining the implications of the extension 
of fishery jurisdiction by Pakistan.
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Increase In production of Blister Copper

6972. SHRI M. M. JOSEPH:
SHRI M. S. SIVASWAMY:

WiH fte Minister of STEEL AND 
MINES be pleased to state:

(a) whether there ha* been an increase 
in prodVTCtjqq gf glister copper during 
this y m  ty  fRdisn Popper complex,

Ghatsila; and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN TOB
MINISTRY OF STEEL AND MINE?
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(SHftU SUKH6 feV PRASAD): (a) Ves, 
Sir.

(b) The productibh of Blister Copper 
during 1972-73 was 12,596 tonnes as 
against 8,405 tonnes during 1971-72.

Purchase of Radars and Communication 
Equipment by India from U .SA .

6973. SHRI VAYALAR RAVI:
SHRI BISHWANATH 1JTHUN- 

JHUNWALA:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the United States has re
cently lifted its ban regarding the pur
chase of radar equipments and other 
communication equipments for defence 
purposes by India;

(b) if so, whether Government propose
to be purchase these materials from 
U.S.A.; and

(c) if so, the main features thereof?

THE MINISTER OF DEFENCE (SHRI 
JAGJ1VAN RAM): (a) to <c). The U.S. 
Government announced on 14th March, 
1973 that it will lift its embargo on sup
ply of previously contracted communica
tion equipment including radar systems 
to India. This- matter is under our con
sideration.

Eviction of Indians from Foreign Coun
tries

6974. SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the Union Defence Minis
ter has recently called for the creation 
of World opinion against the eviction of 
the people of Indiaa Origin, who had con
tributed their mite for the development 
of different undeveloped nations; and

(k) If s*. a gist thereon

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). While inaugurating a Seminar 
on ‘Problems of Indian* abroad with 
special reference to Uganda and Kenya’, 
organised by the Institute of Constitution
al and Parliamentary Studies, New Delhi, 
on the 17th March, 1973, the Defence 
Minister had stressed the need for the 
creation of world opinion against the 
eviction of the people of Indian origin 
from Uganda. The Minister had also 
stated that these people had contributed 
much to the development of that country, 
and what had happened there could not 
be justified. That was why India had 
raised its voice of protest. At the same 
time, he had appealed to the Indians 
abroad to identify themselves with the 
people of the respective countries.

Requirement of Stainless Steel

6975. SHRI NAWAL KISHORE SHA- 
RMA: Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the total requirement of stainless 
steel of the country for the year 1973-74;

(b) the requirement of the same being 
the Fifth Five Year Plan; land

(c) the steps being taken by Govern
ment to meet the requirements of stain
less steel in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBOD-H HANSDA): (a) and
(b). The National Council of Applied 
Economic Research has estimated the de
mand for stainless and heat resisting steel 
at about 50,000 tonnes in 1975 and 117.4 
thousand tonnes in 1980. The demand 
in 1973-74 is estimated to be about 77,000 
tonnes.

(c) The present estimate is that with 
the proposed steel plant at Salem it 
will be possible broadly to satisfy the in
creased demand of stainless steel at the 
end of the Fifth Five-Year Plan.
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Representations from Shareholders Asso
ciation regarding the compensation for 

taken over coal and copper mines
6977. SHRI P. M. MEHTA: Will the 

Minister of STEEL AND MINES be 
pleased to state:

(a) whether any representations have
been received from the Shareholders As
sociation regarding the compensation for 
any of the coal mines and copper mines 
taken over recently;

(b) the names of the Associations, the
name of the units and the number of 
shareholders involved;

(c) the exfcct contents of the represen
tation and Government's reaction there
to; and

(d) the names of the company in above 
case havin'? more than 500 shareholders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to (d). 
Two statements containing the relevant
information in regard to coal mines fend 
copper mines are given in the statements 

laid on the Table of the House. [Placed 
in Library. See No. LT-4795/73].

Allotment of Agricultural land in Delhi 
to Refugees from Pakistan

6978. SHRI R. P. ULAGANAMBI: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to refer 
to the reply given to Unstarred Question 
No. 4322 on the 22nd March, 1973 re
garding allotment of Agricultural land in 
Delhi to refugees from Pakistan and 
state:

(a) the nature and manner of under
taking given by the Delhi Colonists there
by absolving the responsibility of the Re
habilitation Department from taking any 
steps to get the unauthorised occupants 
evicted from the allotted land and deli
ver vacant possession to the allottees.

(b) whether all the colonists had given 
such undertakings; and

(c) whether in one of the five cases 
stated, relating to exchange of land, the 
orders for allotment of l’and weie issued 
more than a year back but so far no 
allotment (has actually been made to 
him?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHUNA- 
THA REDDY): (a) and (b) Some of the 
Delhi Colonists had tepresentcd before 
the Chief Settlement Commissioner on 
27th May, 1963 and stated that firstly they 
would Jike possession to be given to them 
as provided in the Displaced Persons 
(Compensation and Rehabilitation) Rules, 
1955; but if the Government decided not 
to evict the unauthorised occupants, they 
would, as a last resort, be prepared to 
accept the allotments with unauthorised 
occupants on the land. This matter was 
re-examined and it was decided that in 
cases where agricultural land is allotted* 
it would be the responsibility of the De
partment to evict the unauthorised occu
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pants and hand over vacant possession to 
the allottees, as provided in the Displaced 
Persons (Compensation and Rehabilita
tion) Rules, 1955.

(c) Yes, Sir.

Delegations sent Abroad to express India’s 
stand on issue of Bangladesh

6979. SHRI BHAUIBHAI PARMAR: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) the number of delegations sent ab
road to express the view of Government 
of India on the issue of Bangladesh; and

(b) the expenditure incurred on dele 
gations in Indian as well as in foreign 
currency?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a). 
16.

(bj Rs. 5,65,000.00 approximately.

12.05 hrs.

CAIL1NG ATTENTION TO MATTER 
OF URGENT PUBI1C IMPORTANCE

R eported  d e m a n d  by  F o reig n  O il  C o m 
panies FOR FURTHER INCREASE IN CRUDE 

P rice

SHRI H. N. MUKERJEli vC^lcutta— 
North-East): I call the attention of the 
Minister of Petroleum and Chemicals to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon:—

“The reported demand by foreign oil 
companies for further i no .ease of 17 
cents per barrel of imported crude.”

(interruptions)

MR. SPEAKER: May I request you 
all to sit down?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Crude oil prices have been
going up all over the world continually 
since November, 1970, This inciease has 
been particularly steep durinz the Iasi 6 
months. The principal reason for this 
has been the virtual cartelisation of ciude 
oil production. Some of the crude oil 
producing and exporting countries have, 
for example, doubled their revenues in 
the recent past despite a reduction in 
production in some cases. There has also 
been acute competition among buvers; 
during the last two months alone, this 
competition has pushed up the pricc of a 
well-known crude from $2.33 per barrci 
to $2.67 per barrel.

India has not remained unaffected by 
what has been happening elsewhcr.* in this 
field. Light Iranian crude oil (which is 
being imported by two of the foreign oil 
companies operating refineries in India) 
was quoted at $1.28 per barrel in October. 
1970; this price rose by several stages to 
$2.08 on 15th January, 1973 and to 
$2.25 per barrel with effect from 1st 
April, 1973. The increase in the price of 
the crude oil imported by these oil com
panies has thus been 97 cents per barrel 
within the last 2} years, including a rise 
of 17 cents during the period between 
January—April, 1973. Elements of this 
large increase are said to be due to the 
Tehran Agreement of February, 1971, 
which provided for an automatic escala
tion in prices at pre-determined intervals 
until 1975. the Geneva Agreement deal
ing with changes in the par values of



127 Demand 1<* APRIL 12, 1973 further increase in  128
crude price (CA)

[Shri D. K. BorooahJ 
major currencies including the dollar, 
participation by the oil producing com
panies in the production of oil in their 
respective countries and the general hard
ening of prices.

Like all countries which are not im
porters of crude oil today, we are also 
greatly concerned at the present situation. 
The Government have already taken cer
tain measures to meet our short-term re
quirements of crude oil and are consider
ing an overall strategy to deal with this 
problem in the long-run. The pnnc'pal 
feature of this strategy is of course in
tensification of efforts to maximise crude 
oil production within the country, both 
on-shore and off-shore and a number °f 
steps have been taken towards achieving 
this objective. We have already made a 
beginning towards exploration and crude 
oil production activities in other parts of 
the world; we propose to diversify our 
sources 0J supply by substantially increas
ing these activities alongwith incre?s,c m 
our domestic exploration and develop
mental activities. Attention has also to 
be given to the question of curbing con
sumption of oil products to the extent 
possible without slowing down the pa>.e 
of economic development and also to the 
long-range question of development of 
alternative sources of energy.

SHRI H. N. MUKERJEE: I am d s- 
tressed at the complacency shown by the 
Minister of Petroleum and Chemicals mid 
what amounts to a spirited acquiescence 
in blackmail practised by these foreign 
Interests who go on increasing prices to 
our detriment. Sometimes we tried to 
resist it, but from the tone of the Minis
ter’s reply I discover that he has yiven 
up all idea of resisting this contio'iing 
blackmail. II is strange that he seems to 
have forgotten—I mean, the Minister— 
that oil Imperialists whose record i-, so 
black are now fighting their last ditc1’ 
battle for domination in countries like 
ours, and it -Is important for us to di 
something really and truly basic in reg'm* 
to this challenge. We have known 
throughout the years that these oil in
terests frotn abroad are past-masters ir 
the art of cheating countries like ours.

Sir, for a  long time, we did not ever 
know that they were deceiving its ova 
what they called ‘gulf price’. We thought 
that they were charging for transport 
from the Persian Gulf whereas they were 
actually charging us money for transport 
from the Gulf of Mexico while actually 
oil was coining from the Persian Gulf. 
They were doing it with impunity over 
the years and we did not know. We did 
not know until 1969, if 1 am not wrong, 
that they were selling crude to other 
countries at a much cheaper rate than 
they were selling to us. Therefore, these 
people are pastmasters in the art of de
ceiving countries like ours, and they gave 
all kinds of phoney reasons in order to 
justify their demand for price increase.

I am really astonished that the Minister 
seems to accept, at face value, the notion 
that all the blame for the price increase— 
at least a substantial part of it—lies on 
oil-producing countries who have incteas
ed their tariff, something like that, and 
that is why the escalation has taken plncu

There were all kinds of agreenunts, 
Geneva Agreement and all that sort of 
thing.

Today we are in direct contact—and 
we wish to be in such contact—with the 
oil-producing countries and, with a coun
try like Iraq, we have entered into a sort 
of agreement which ought to be a pointer 
for the future. And by our direct deal
ings with oil-producing countries, in which 
task, as I tried to say the other day mov
ing the Resolution on oil nationalisation, 
the Ministry of External Affairs should 
have a large say, we can get rid of the 
blackmail which these middlemen, these 
foreign oil sharks, are perpetuating. This 
kind of thing has been going on for sc 
long, and we did not know that! Why 
should we accept this increase? During 
the last five years there had been repeated 
increases, and as to what they do occa
sionally, I have no time to go into all 
details that are relevant in this natter. 
Sometimes they ask for an increase and 
Government succumbs to the blackmail
ing. Sometimes Government had not con
ceded their claim to the increase, but 
Government had been compelled to re
lease foreign exchange to the companies
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a t the new rates. This sort of thing has 
happened in recent years. And whenever 
Government refused to release the foreign 
^r^hangw required for the higher price of 
crude, the companies have cut down their 
imports and have reduced their produc
tion at the refinery. Last year, tor ex
ample, the companies demanded 1-84 
dollars per barrel and the Government 
released foreign exchange at the rate of
1.68 dollars per barrel because that, ac
cording to the Government’s calculations 
which must have some sort of expert 
basis, was the rightful price. We wanted 
to pay at the rate of 1.68 dollars, but they 
wanted at a rate of 1.84 dollars. But 
immediately the companies retained by 
reducing their import and by cutting their 
refinery operations and they gobbled up 
the foreign exchange allocation which 
this Government had given to them. This 
sort of thing goes on, and this latest de
mand for an increase of 17 cents is a 

very dreadful burden on our exchequer, 
In 1970, we had to fish out foreign ex
change to the extent of Rs. 102 crores tor 
the import of crude oil; in 1971 it was 
Rs. 138 crores for the same purpose; in 
1972 the estimated expenditure of foreign 
exchange on crude import is Rs. 144 
crores. This is not a laughing proposi
tion, this is a very serious matter.

And it is more than time, particularly 
when the Minister himself had expeuciice 
of the kind of operation which takes place 
internally as well as internationally on the 
oil front, it is high time that something 
very serious is done to safeguard the in
terests of our country and to fight the 
ways of blackmail of these foreign inter
ests. They circumvent all Government 
decisions and I would like to draw your
attention to the fact that these oil com
panies send out huge monies from this
country. From 1968 to 1971, the three
foreign oil companies have taken away 
from India Rs. 320.37 crores. In 1968 it 
was Rs. 71.11 crores, 1969—-Rs. 81.91 
crores and 1970—Rs. 72.94 crores and
1971—-Rs. 94.41 crores and all—this on 
account of profits and other remitt inces. 
The total capital employed by these com
panies, however, is about Rs. U 1 crores. 
They go on sending out money to the

extent of nearly their total capital in a 
period of four years.

Then they have a grip over our coun
try’s Government and the administration. 
They have a grip by all underhand means. 
For example, they have their own agents 
planted in the higher echelons of the ad
ministration in Ae Petroleum & Chemical 
Ministry. The former boss of the Indian 
Oil Corporation blocked the import of 
Rustum crude for two years on the plea 
that it could not be refined in Buiauni 
Oil Refinery. It was an absolute fabrica
tion made by one of the high-ups in the 
Ministry who did that in the interests 
Of the foreigners. I suppose he has gone 
scotfree and nobody does anything to get 
hold of him and give him that kind of 
punishment that he deserves. We find 
again that the Managing Director in charge 
of the Marketing Division of the IOC is 
one of the former management personnel 
of the Burmah-Shell. So many other ins
tances can be given On the last occasion 
when I spoke about the oil nationalisa
tion, so many instances came to our mind. 
This Thakru Commission, if it proceeds 
properly, can bring to light so many 
scandals related to this matter. These 
foreign interests have got their represen
tatives in the highest echelons of the ad
ministration and they give out arguments 
to the Ministry which are utterly wrong 
and which go against the interests of our 
country and that is why, briefed by his 
officers, he has now given a statement 
which is derogatory to the sovereignty of 
this country.

I would very much like to know why 
the Minister has agreed. From the look 
of things, if this statement conveys any 
sense in English language, be has agreed 
to a rise when it was patently, obviously, 
clearly and explicitly against the will of 
the Government of India. I would like 
to know: why do you accept a wrong and 
phoney argument about the tariff escala
tion and similui things in the oil produc
ing countries? Why don’t you find out 
more about it by direct contact with the 
oil producing countries, not only with 
Iraq with which we have established 
friendly relations and with which the 
Minister also had contacts but with coun
tries like Algeria and so many others with
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which, we should go even out of our way 
in order to set up friendly relations, for 
a variety of other reasons which can be 
discussed in the External Affairs debate? 
Why can't we? Why should you accept 
these wrong, completely wrong and moti
vated arguments offered by the foreign 
interests?

The Minister speaks of an overall 
strategy. 1 do hope he had anything in 
the nature of an overall strategy. Why 
should we postpone nationalisation as we 
said the other day, if at all he has any 
serious intention, till 1979, and in the 
meantime, they would do the maximum 
damage to these installations. If nt all. 
they would leave ruination behind them 
and we are telling them, ‘You can rule 
the roost till 1979’. Why do we enable 
these foreign interests to fleece us in the 
way they do in the meantime?

He refers to our efforts to increase our 
production. Now, what is his view in 
regard to what?

The Soviet experts have repeated very 
recently, like Prof. N. A. Kalinin who 
made so many efforts to put India on the 
oil map of the world. Our Minister 
knows a good deal about it. The other 
day he expressed his gratitude to the 
Soviet experts. He had said, and recently 
he and other Soviet experts had repeated 
that with a crash programme, in five years* 
time, from our own internal resources 
we can produce 50 million tonnes which 
is even more than what we require at the 
present moment.

I want to know why it is that in spite 
of all this we are not trying to go ahead. 
And I want to know, pending 1979—the 
hon. Minister says that 25 years being 
over, he can then take over these foreign 
companies,—pending that /period, why 
cannot we take over the administration 
of these companies so that we can keep 
whatever assets they may have in tact, $o 
that we can rid ourselves of this incubus 
of exploitation and blackmail which thev 
are continuing to pursue. I want to know 
why this increase is accepted. I want to 
know why we are not taking radical steps
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to previmt this blackmail, why we allow
ed our administration to be cluttered with 
foreign agents who are shown up to be 
wicked manipulators for foreign interests 
1 want to know as to what steps you are 
taking and if you do not take up nationa
lisation, why cannot you take over the 
administration of these oil companies in 
the meantime, without detriment to any
thing in the nature of our international 
relations. What is being done to increase 
our transport capacity so that we do not 
have to depend upon oil sharks from 
abroad, so that we may have our own 
ships and bring the oil from whichever 
country we want to? I would like the hon. 
Minister to give his attention, in the 
earnest manner that they deserve, to these 
matters.

SHRI D. K. BOROOAH: Mr. Mukerjee 
has said something about which I might 
enter a caveat. He had said that the 
Ministry of Petroleum is cluttered with 
foreign agents. I repudiate this. I say, 
they are as good Indians as Mr. Mukerjee 
and, therefore, it is certainly incorrect to 
say that they are foreign agents. Clutter 
means full, it is not a few only. It would 
be wrong to make such a kind of statement. 
Mr. Mukerjee said that increase in oil 
prices has been due to the manipulation 
of the foreign oil companies. It co i’J 
have been, Sir, I do not know, all the 
facts are not before me, before 1970—72. 
But, from January, 1972, this is what 
happened. From January, 1972, they 
organised themselves. Eleven well-known 
oil producing countries from Libya to 
Venezula combined together and they 
asked for a higher price. All the foreign 
companies have been compelled to give 
them higher price. That is the reason 
for the increase in price. The increase 
in price is due to the insistence of the 
oil producing countries from Libya to 
Venezula led by Libyan President GadafS 
and so they bad to give a higher price. 
That higher price is for everybody in the 
whole world, whether it is America or 
Great Britain or India or Japan. Which
ever country wants to buy this oil, it has 
to buy in the world market at the world- 
prices, as I have alreiady mentioned. In 
fact, we had a Telex message which is 
also confirmed by other sources. Earliw*,
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the oil prices were decided by tenders. 
Now, there is an open Wd. In Abu 
Dhabi there was an open bid where 
active bidding for some 630 million 
barrels (and possibly more) of low-sul
phur participation crude being offered for 
sale by the Abu Dhabi Government over 
the period 1974—1980 has pushed up the 
starting price of Murban crude to as 
high as $2.65/ barrel for 1974 deliveries 
(including the 7 cents/ barrel. Teheran 
increment for 1974, but excluding any 
adjustment for last month’s dollar de
valuation).

Now, this is an open bid. All the 
countries that want to buy have to bid 
openly. Brazil’s State-owned Petro-brass 
which is in the lead, is offering $2.65/ 
barrel for Murban (actually $2.67/ barrel 
with 90 days’ credit, which works out at 
about $2.5/ barrel with 60 days’ credit 
as was allowed in the Japan Line deal) 
followed closely by the Swiss trading 
company Naftamondial—$2,654/ barrel— 
and the New York-based John Sahaheen 
Organisation—$2.64/ barrel. Three US 
oil companies—Continental Oil, Phillips 
Petroleum and Charter Oil—have made 
slightly lower offers in the $2.58— 
$2 62 range.

So, there is an open bid in which 
Brazil has bought it by bidding against 
the American companies. So, what Brazil 
has done, we shall also have to do. If we 
want to buy oil today, we must no to the 
open market and buy it. Today, the 
tender system is as good as abolished. One 
has to purchase by negotiating or by open 
bidding. No country in the world in
cluding Iraq is willing to sell it at less 
than the world market price. All this has 
been done by the OPEC countries under 
the leadership of the Libyan President, 
President Gadaffi. In fact, they are not 
satisfied with this, but how they are hav
ing also another discussion and thev want 
to raise the price again. I talked to the 
Iraqi Oil Minister who himself is a mem
ber of the committee to negotiate the 
proposed revision of the Geneva Agree
ment, namely, the Ministerial Committee 
which has appointed a throo*man team 
composed of the Oil Minister* of Ir*q 
(Dr. Sadun Hamad), Kuwait (Mr. *Abd

al-Rahman al-’Atiqi) and Libya (Mr. Izi 
al-Din al-Mabruk), and presided over by 
the Libyan Oil Minister. Negotiations 
with the companies are scheduled to begin 
in Beirut on 12th April. So, this may be 
followed up and the price again raised.

So, if we want to buy crude today, as 
we have to, we have to buy m the open 
market, and we have to pay the same 
price as other countries are paying. There 
is no hide-and-seek in this. In 1970 it 
was selling in a buyers’ market, and oil 
was being hawked about everywhere. But 
today we cannot buy because it is en
tirely a sellers’ market. It is not due to 
the monopolies of the companies. The 
companies have no hand now----

SHRI JYOT1RMOY BOSU- Let him 
not be too sure about these things.

SHRI D. K. BOROOAH: I had a talk 
with the people VPho are vitally concerned 
with this. We discussed this problem with 
(he Iraqi delegation and they said that 
it had to be purchased at what is known 
as the world market price, and the price 
has to be reviewed annually. So, what 
can we do about it now?

Another thing that is more important is 
the availability of crude. No company or 
country is willing to enter into a long
term agreement, not even a two-year 
agreement, and they say that the price has 
to be reviewed annually and we have 
to bid in the open market. Because of 
our friendship with Iraq and because of 
our community of ideas, they have 
agreed to give us 3 million tonnes for 
ten years, but at the world price. There 
is no concessional price in this.

Our problem is to get more crude. 
We must get crude as quickly as possible 
and as much as we can.

Projf. Mukerjee mentioned about the 
Russian experts. Prof. Kalinin was in 
the team of the Russian experts which 
discussed with us at great length how to 
improve the production of ONGC. I 
do not know who the Russian expert 
who said that we could Have 50 mil* 
lion tonnes in five years; ft was cei~ 
tainly not Prof. Kalinin, because Prof.
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Kalinin and others—the Deputy Minis
ter who is himself an oil expert was 
there—said that in five years if ‘you 
could work hard, it could go upto 13 
million tonnes’. For that, we need better 
equipment. They themselves examined 
our rigs and told us that our rigs have 
become old-fashioned and out of date 
and so we must buy at least 22 rigs in 
order to double the drilling capacity.

Therefore, as I said we are trying to 
get oil from on-shore exploration as far 
as we can and in the closest collabora
tion with the Soviet experts.

Then we are trying also to get some 
oil outside. The Iraqi Government dis
cussed this matter with us. They have 
been good enough to give a location 
for us so thtt ONGC can dnll there, and 
the locat n they have given has cer
tainly more prospects for %il than any 
we have in this country. Drilling faci
lities there are also better because in 
the Middle East, particularly in Iraq; the 
location we'have got in Romalia is a 
flat land where drilling for oil could be 
limited to 2,000 to 3,000 meters, that is, 
about 9,000 to 10,000 ft. In Assam, we 
have to drill 15,000 to 16,000 ft. to get 
oil and the terrain is very difficult and 
the chances are less bright than in Iraq.

So our strategy is to get in touch with 
them and get assurances on this, not 
about the price. We may not get a 
price concession but what we can get will 
be an assurance of supply of crude if we 
get in touch with the oil producing coun
tries themselves.

We have made contact*; with Iraq. 
They have been very fruitful. It may 
not be just 3 million tonnes; it may be 
they may give us more. We are in touch 
with Kuwait. The External Affairs Mi
nister himself visited Kuwait. He visit
ed Bahrein, he also visited Qatar We 
are in close co-operation with Qatar, 
Bahrein and Kuwait, also with Abu 
Dhabi and Dobhai to get as much oil as 
we can from them.

decisions about our oil purchase, the 
purchase of crude in that area.

We have also discussed the matter of 
putting up a refinery here in which they 
will have a share which Qatar may give 
in terms of crude oil. So #e are doing 
all this. Our expectations are simple, 
that we must get oil from all countries 
concerned. Oil is available to u« only 
in the Gulf, the Persian Gulf, not the 
Gulf of Mexico where there is hardly 
any oil. We are now negotiating with 
these countries and I hope we will be 
successful in getting oil from them.

He said that the oil companies were 
demanding a higher price. There is one 
very interesting thing about this. The 
increase in crude oil prices need not 
necessarily increase the price of products 
at least to that extent because there 
could be a reduction in the refining mar
gin. It is very interesting to note that 
last year when crude prices had gone up, 
the prices of finished products did not 
go up to that extent.

MR. SPEAKER: May I rem.nd the 
Minister about one thing? We had de
cided that the duration of the call atten
tion motion be increased from half an 
hour to 45 minutes; ten minutes for the 
first member, five minutes each for the 
others, leaving the total time which can 
be taken by the Minister to be 10 
minutes. It is very difficult to regulate 
business if this goes beyond this time
limit and into the other business. The 
Minister will kindly be brief.

SHRI D. K. BOROOAH: I only want
ed to reply to all the points raised by 
Prof. Mukerjee. Naturally, it ts a some
what complicated question.

MR. SPEAKER: But the time you 
are taking is double the time he took. I 
would request all Ministers to be care
ful and stick to the timrt  Otherwise, ! 
cannot regulate the business.

SHRI D. K. BOROOAH: I will have 
done in another live minutes.

Sa I hope that before long, within a MR. SPEAKER: Otherwise I will have
moitfh, they wUl give us their views or to ask the Ministers plso, to sit down, If
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you break this rule, how can I control 
It?

fw w w  (<rfbrrar ) : 
^ wit $ ifa:
$*wt % W f e  w m  ^  t ,  firc  

^ T s w T a r ^ T ^ f t t ‘ 
m r  #  i
<ft ¥ * r t  |  i

SHRI D. K. BOROOAH: Sir, I will 
be very brief now. The point that 1 
would like to make is that our strategy 
is to get more oil from these countries 
direct, and also to explore for oil not 
only in this country but in the Middle 
East countries, those who will allow us 
to do so, as well as to go out off-shore 
as much as possible. It is only by pro
ducing more oil and getting it directly 
from those countries that we will be 
able to meet the increasing demand for 
oil in this country. Otherwise, we will 
be in a very embarrassing and difficult 
position.

MR. SPEAKER: Shri Bhagwat Jha 
Azad—absent. Shri C. K. Chandrapptan.

SHRI C. K. CHANDRAPPAN (Telli- 
cherry): Sir, listening to the answers 
given by the Minister, I thought that 
the Minister was saying that the country 
was so helpless that we have to go by 
the dictates of the international cartels. 
This is the picture he has portrayed. He 
may have differences of view, but the 
facts seem to be something different.

I would like to know from the ho*. 
Minister whether this is a fact. You 
have denied, I remember you have said 
that Mr. Kalinin has not said that 50 
million tonnes of crude can be produced 
in India. But have the Oovcmmert re
ceived any report any time during the 
recent .Past saying that the production 
of crude can be increased to the extent 
of 50 million tonnes? It may be Kalirin 
or it may be somebody else.

Now, another thing is, this Govern- 
meat is agreeing to the dictates, due to 
helplessness, of the international cartels
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for more prices for crude. Ths foreign 
refineries in this country me asking for 
more and more prices as the months are 
passing. I would like to know from the 
hon. Minister: what will be the loss that 
we are going to incur if we agree to the 
latest demand from the foreign oil com
panies? The Minister vigorously denied 
that there was anybody in the Petroleum 
Ministry who had got anything to do 
with the foreign oil companies or foreign 
interests. The Minister might have been 
objecting to the usage of the term “full 
o f .  But he cannot deny the fact. May
1 know whether it is not u fact that
there are some people who are colluding 
with the international cartels and inter
national monopolists and who are more 
interested in defending the interests of
the international oil monopolists than in
defending the interests of his country?
They may be Indians. For example, 
Mr. Verma, the Joint Secretary of your
Ministry, who has got a very, very bad
record in his dealing with the foreign 
oil companies, had been a party in all 
the foreign dealings, negotiating on be
half of the Government. Can you make
an enquiry about his shady transactions? 
Your Ministry was notorious for various
other things in the past.

SHRI N. K. SANGHI (Jalore): 
a point of order, Sir.

On

MR. SPEAKER: I myself have al
ready pointed it out a number of times. 
Please don’t refer to any name, bccause 
he is not present to defend himself. It 
must be sent in advance. We have al
ready settled the procedure. You can 
mention his designation, but not the 
name.

SHRI C. K. CHANDRAPPAN: The
question was asked by Mr. Mukherjue as 
to what happened to the Rustom crude 
from Iran? Are you selling it to Japan 
at the international price? No. You 
are selling it at a much lower price. This 
wisdom has been sold to the Ministry 
by—I will not mention his name—a 
top bureaucrat sitting in your Ministry. 
Your Ministry's officials told you that 
this oil could not be refined in the 
Barauni refinery and we had to sell it.
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You are selling it to Japan and other 
countries at a lower price. Why arc this 
sort of shady transactions allowed in 
your Ministry? Your hands may be 
clean but the Ministry’s are not. There 
is already an enquiry into the pipeline 
scandal. Can you order another en
quiry about the bureaucrats who are 
sitting in the Ministry dealing hand-in- 
glove with the foreign oil interests in 
this country to the detriment of our 
interests?

What prevents you from nationalising 
the foreign oil refineries in India? When 
you say that the interest of the country 
is very much at stake because of various 
pressures from abroad, is it not a fact 
that we can nationalise the foreign oil 
refineries and maximise the production 
of crude? Is it not a fiact that your 
Ministry had agreed to foreign collabora
tion even in the case of offshore drilling 
where again you are going to depend on 
foreign countries for building the plat
form? I think the platform was design
ed wrongly and you lost time also in 
drilling in the Bombay High. 1 want 
categorical answers to my questions. If 
you are not very much interested in 
defending everyone in the Ministry, the 
country would like that the matter be 
enquired into. Something is very much 
stinking in your Ministry. This is what 
we feel.

SHRI D. K. BOROOAH: The hon.
Member has raised a few points which 
were raised by Prof. Mukherjce also. 
About our capacity to produce 50 mil
lion tonnes in the next five yeais, nobody 
has told us so. and our discussions with 
the Soviet experts also do not indicate 
that it would be 50 million tonnes. I 
do not know whether a formal report has 
been sent by them—f will certainly 
look into that—but J am sure that it 
will not considerably vary from what 
they had told us earlier.

About Rustom crude, the refineries
are built on the basis of the crude. The 
quality of the crude determines the 
character of the refinery. Therefore,
thq construction and the character of 
the refinery varies from refinery to re

finery on the basis of difference in 
quality of crude. 1 will not go into that 
because it is a very technical question. 
Rustom crude has not been sold at & 
lower price than the international price. 
With the Rustom crude which is sold 
we can buy similar quantity of lighter 
Iranian crude, which is suitable for our 
refinery. Now we have got a large 
quantity of crude from Iraq. Therefore, 
we have to make suitable alterations m 
our refineries to process that crude. The 
Rustom crude is only about half million 
tonnes. To make changes in the refinery 
in the production pattern only for i  
million tonnes would not be economical
ly feasible.

So far as charges against certs^n ofl'. 
cers concerned with the pipeline are 
concerned* I would not like to say any
thing beause that is being enquired inio 
by a Commission of Inquiry. If there 
are any specific charges against indivi
dual officers, if he gives us the details. 
Government would certainly like to in
vestigate them, if not for anything else 
at least to give a chance to the officer to 
clear himself. Whenever chargcs arc 
levelled against an officer, it is better that 
they are looked into early and he :s 
cleared rather than his being under the 
cloud all the time.

When I said that the crude prices had 
gone up I did not say that it was due 
to international aartelisation. I made it 
very clear that it is due to the demand 
of the petroleum-producing countries. It 
is not that we are helpless. I have told 
the hon. House what steps we ;ure going 
to take. I am an optimist, more so m 
this matter, because our recent negotia
tions with Iraq have proved that it it 
possible for us to get crude from other 
crude-producing countries and from our 
own country. Some of those countries 
which have not got oil resources of their 
own are exploring in different parts cf 
the world. India has to follow a simi
lar pattern. I am sure with the wry 
well-trained persons we have, the ex
pertise we have acquired, it will be 
possible for us to provide at least a 
substantial part of our crude oil require
ments in file next five years.
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gent situation is the outcome, to my 
of a complete surrender of this 

Government to the foreign tycoons. 
There is a very interesting news item 
in the Economic and Political Weekly of 
26th August, 1972, which says under the 
caption ‘SCUTTLING MALAV1YA RE
PORT’:

"The Maftiviya Committee Report 
on the Oil and Natural Gas Com
mission has got stuck m th; Petro
leum Ministry. That this should be 
the fate of a report which was sup
posed to clear the way of a big 
thrust forward jn oil exploiaUon is 
an interesting commentary on the 
ways of our government and 1'ureau- 
cracv*

The Petroleum Ministry, rs things 
stand, means the bureaucracy Since 
the Ministry ha-, for long lacked 
effective political leadership o’* even a 
full-time Minister, it is very unhappy 
about the adverse comment in ihc 
report on its role in weakening the 
oil exploration eftort and humouring 
the work of the ONGC The Minis
try’s nominee on the Committee dul 
his best to prevent such criticism 
being incorporated in the report while 
the report was under preparation. 
When this effort failed, the Ministry 
decided to quietly put the report in 
cold storage.”

I want a categorical reply *tom the bon 
Minister as to how far this 1$ Uue and 
whether the Malaviya Committee Re
port would be placed on the T«*ble of 
the House for perusal of Members. Then 
the Stiantilal Committee says

“ ---- it is recommendeJ that a
National Petroleum Commtwon be 
established on a statutory ba«is to 
renegotiate the agreements with the 
foreign oil companies and 10 serve as 
the policy making and co-ordinating 
authority in respect of all aspects of 
this industry from exploration and 
supply of crude to the marketing of 
products.”

We want to know why this Petroleum 
commission has not been constituted so

interests of foreign m onopoly.' we 
want a dear answer to that.

Here is a Report of the Committee on 
Public Undertakings. He said, he did 
not know about the rise of crude prices 
before a certain date. He should have 
had a look at it. He should Iiavt  been 
guided by the Ministry It is a very in
teresting report of the P. U. Committee.
It says:

“The increases that have taken place 
as a direct result of the concerted 
action taken by the OPEC and other
wise are summarised below.

Cents/bbl

November, 1970 7
February, 1971 27
June, 1971 6

July, 1971 5
January, 1972 n -7

T otal 56.7

* * • >

Between them the three fora&u oil 
compamts are currently importing 7.7 
million tonnes of crude oil ta J i year 
This ia equal to a little over 56 million 
barrels of crude oil pe>r annum. An 
increase m the crude oil price by every 
cent, therefore, results in additional for
eign exchange outgo of $5,62,000.

They have asked for a certain pric** 
rise. It says:—

“Two of the three foreign oil com- 
panies—Burmah-Shell and Cahex— 
have sought an increase of 17 cents 
per barrel to the price of crude from 
April 1. The third Esso i> likely to 
follow suit

Among them the three companies im
port about 7.75 million tonnes of 
crude oil annually to feed their refi
neries in India. The latest increase, if
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accepted by the Government, would
mean an additional expenditure of
about Rs. 6.5 crores in the country’s
crude import bill of about Rs. 120
crores.

The last increase sought by the 
companies is labout 24 cents---- “

MR. SPEAKER: He may tiy to cou- 
dude now*

SHRI JYOTIRMOY BOSU: Then I 
sit down if you like. You kindly see 
what time you gave to others. I am 
trying to make out a case___

MR. SPEAKER: 10 minutes for the 
first member and 5 minutes each for 
others.

SHRI JYOTIRMOY BOSU: I can sit 
down then. This is not the way.

MR. SPEAKER: Nobody likes the
bell. What to do?

SHRI JYOTIRMOY BOSU: Then, the 
original and existing coastal refining 
capacities in private sector (foreign) are 
as follows:

(million tonnes) 
Original Present 
Capacity capacity

Burmah Shell Refinery, 
Bombay . 1-50 3*75

ESSO Refinery, 
Bombay . 0*92 2*50

Caltex Refinery, 
Vishakhapatnam O'so 1-55

2-92 7*80

This is what the Estimate Committee 
says:

'The Committee learn with concern 
that expansion of the refineries in the 
private sector was carried out without 
the approval of Government inasmuch 
as Government's permission was not 
sought---- "

Here is a newsitem entitled MBig 
change in oil policy under study”. The 
Government is completely surrendering to 
foreign monopolists.

I refer you to a book written by a 
very eminent person Dr. Michael Tanzer 
who is an authority on international oil 
trade.

#
This is wbat he says:

“Approximate prices and costs at 
three levels of the International Oil 
Industry:—

Price per Cost per 
bbl. bbl.

Crude oil production $ 1-50 So *25 

Transportation . $ 0*25 $0-25

Refining . . $ 0*50 $0*50

T o t a l ;  . . $  2-25 $  2-00

Profitability in the industry basical
ly stems from the sale of crude oil- 
While this is explanable by our hypo
thesis of greater monopoly control m 
crude oil production than in refining or 
transport, in the real world the supply 
of low-cost crude is not controlled by 
a single monopolist but by a member 
of companies which number in recent 
years has been increasing.”

I advise the Minister to read this book 
so that he can get a clear picture of i t . . . .

MR. SPEAKER: I think, I should ring 
the bell only when the Member asks me 
to ring the bell. Otherwise, it is no use.

SHRI JYOTIRMOY BOSU: This is 
the report of what Dr. Michael Tanzer 
has said in New York:

“Dr. Michael Tanzer, world re
nowned petroleum expert of New York 
has suggested in an interview that India 
should nationalise all foreign oil refin
eries and pay no compensation. He says
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that considering the enormous profits 
they have made, these companies de
serve no compensation. "India might 
look to the example set by the Chilean 
government with regard to interna
tional copper companies.”

He further says:

“ . . . . th a t  oil exporting underdoe- 
loped countries should take >teps to 
provide relief in crude prices to under
developed oil importing countries and 
that a measure should also be taken to 
eliminate oil cartels.”

He should read M*chael Tanzer. That 
would serve as an eye-opener for this 
gentleman. He need not be guided by 
the bureaucrats most of whom are on 
the pay-rolls of monopolists.

Now I come to the profits and divi
dends. Burmah-Shell netted—it is only 
for marketing and not for crude oil— 
Rs. 5-61 crores and Rs. 8.60 crores in 
1969 and 1970. M/s. Caltex Oil earned 
Rs. 1.2 crores, Rs. 1.19 crores and Rs. 1.18 
crores in 1969, 1970 and 1971.

The correct picture has been given by 
the PUC. 1 want to know from the hon. 
Minister what is preventing them from 
nationalising this. You should nationalise 
crude oil importation, refining, the entue 
thing, because you cannot touch the 
Agreement upto 1979. We want to have 
a dear and categorical assurance from 
them. What has happened to the Mala- 
v,va Committee Report? Why are you 
not forming a commission? You should 
nationalise the whole thing to do away 
with the Agreement which is  nothing but 
a garland of slavery on the country.

SHRI D. K. BOROOAH Hon. Mem
ber, Mr. Jyotirmoy Bosu, tried to create 
an impression that we did not know any
thing about oil prices. I have said in the 
statement that crude oil prices have been 
going up all over the world continually 
since November 1970. And what he has 
said only confirms what I have 
said. Oil prices have gone up and are 
still going up. crade oil prices have not 
only gone up bat are still going up .,.. .

SHRI D. K. BOROOAH: For the en
tire world.

SHRI JYOTIRMOY BOSU: It is a 
matter of opinion.

SHRI D. K. BOROOAH: It is a fact 
I am willing to discuss the matter with 
Mr. Bosu. I am giving facts.

Secondly, about the Malaviya Com
mittee Report, that is under considera
tion of the Government___

SHRI JYOTIRMOY BOSU: Since when?

SHRI D. K. BOROOAH: Since 1 took 
over. We have discussed this matter----

SHRI JYOTIRMOY BOSU: I want a 
clear reply, Sir. When was the Committe 
constituted and when was the report 
given?

SHRI D. K. BOROOAH: These are 
factual matters. Every Member knows 
about it. Let me make it very clear that 
this was discussed by the Consultative 
Committee of this House on two occiasipns 
and they came to certain conclusions. PUC 
has also sent their recommendations-----

SHRI JYOTIRMOY BOSU: When 
was the Malaviya Committee Report re
ceived?

SHRI D. K. BOROOAH: Let me say
what I have done___(Interruptions) I
am only replying to the question that he 
has raised. His question was, is it a fact 
that the Government is trying to scuttle 
the report----

SHRI JYOTIRMOY BOSU: When
was he Report received?

MR. SPEAKER: Please do not inter
rupt him.

SHRI JYOTIRMOY BOSU: I am try
ing to jget the reply.

MR., SPEAKER: But not without m y  
permission.

SHRI JYOTIRMOY BOSU: For you. I am not allowing
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SHRI JYOTIRMOY BOSU: That does earlier, much earlier tkfan he came. Why 
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MR. SPEAKER: If he says something 
without my permission, you need not 
reply to it.

SHRI D. K. BOROOAH: The hon. 
Member asked a question. He has asked 
the question but he is sot willing to 
listen to the reply.

The reply is very simple, that this has 
been already considered by the Consulta
tive Committee. It has been discussed 
by the Public Undertakings Committee 
and it has come to the Government. We 
have come to certain conclusions and 
we ate going to finalise it now. So, it is 
not going to be scuttled___

SHRI JYOTIRMOY BOSU: You have 
sat over it for two years------(Interrup
tions)..

SHRI D. K BOROOAH Now, Sir, 
Mr. Bosu is deeply intjicsted in ancient 
history and the books which he referred 
to were published four years ago___

SHRI JYOTIRMOY BOSU: Thfat
makes no difference.

SHRI D. K. BOROOAH: So, Sir, when 
Tanzer wrote that book and also the 
article which was published in the Times 
of India, if I am not mistaken..............

SHRI JYOTIRMOY BOSU: It is Eco
nomic Times.

SHRI D. K. BOROOAH: I am sorry, 
it is Economic Times. This article also 
1 have read but, after that, things have 
cfranged quite a good deal and prices 
have gone up----

SHRI JYOTIRMOY BOSU: Sir, on 
a point of submission. 1 wanted a clear 
answer as to when the Malaviya Com
mittee’s report was submitted, but the 
Minister is hiding it. Why does he want 
to hide It?

SHRJJ JYOTIRMOY BOSU: Because 
they have put it in cold storage___

MR. SPEAKER: I am not allowing. 
Not only you are taking your full time 
but you are intruding into others’ time 
also.

SHRI D. K. BOROOAH: It is not 
put in cold storage. It is very much on 
the anvil.

SHRI JYOTIRMOY BOSU: What
about Shantilal Commission’s report for 
a National Commission for Petroleum?

SHRI PRABODH CHANDRA (Gur- 
daspur): Every minute he is disturbing.

MR. SPEAKER: A very incorrigible 
man.

SHRI PRABODH CHANDRA: He
cannot hold the House to ransom He 
should hold his tongue.

SHRI JYOTIRMOY BOSU: I will 
consult you.

MR. SPEAKER: If he goes on
interrupting, the Minister should not 
answer it.

SHRI D. K. BOROOAH: So far as 
the question of nationalisation is con- 
cerned, it is not a question of refineries 
The main problem before us is the 
crude. If we have more crude, certainly 
we can take whatever fadical measures 
we want to take.

SHRI JYOTIRMOY BOSU: He is
misinterpreting me. We are not getting 
the crude ....

SHRI D. K. BOROOAH: So far as 
Mr. Bosu is concerned, he knows as 
well as I do, that so far as the crod* 
production is concerned, it is entirely in 
the public sector except a small partial
participation by the BOG. Therefore,

* i
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so far as production of erode is con
cerned, the private sector has nothing to 
do with it. It is ft very clear question 
of. . . .

SHRI JYOTIRMOY BOSU: The en
tire thing should be nationalised.

MR. SPEAKER: If this man goes on 
like this, I have to prevent him----

SHRI JYOTIRMOY BOSU: I take
objection to your way of ta lk ing ....
(Interruptions)

DR. KAILAS (Bombay South): He
cannot threaten the Speaker lik; this. 
He cannot behave like this.

MR. SPEAKER: Every time he is
interrupting.

SHRI K. P. UNNIKRISHNAN
(Badagara). This is not a civilised way.

MR. SPEAKER: This Member is not 
allowing others to listen. He is inter
rupting every time.

SHRI JAGANNATH MJSHRA 
(Madhubani): He should be named.

SHRI D. K. BOROOAH: Sir, I think, 
I have replied to all the questions put 
by Mr. Jyotirmoy Bosu. (Interruptions)

MR SPEAKER: Mr. Bosu, you don’t 
allow the Minister to speak. You are 
interrupting him every time. TIiL- is 
not proper. I will not ask him to reply 
if you go on like this.

DR. KAILAS: Sir, his party does not 
believe in Parliamentary democracy at 
•ill- That is why he is not behaving 
properly.

MR. SPEAKER: Next Member, Shri 
Indrajit Gupta,—absent. If he interrupts, 
the Minister is entitled to sit and we 
shall proceed to the next item* unless 
the Member speaks with my permission.

SHRI DINEN BHATTACHARYYA 
(Serampore): Just a minute, Sir. He
put a specific question as to when the

Malaviya Committee’s Report was sub
mitted. That is all. He can say this 

was submitted in this month or this 
year. That is the end of the matter. Or, 
he can say, I was not here at that time.

SHRI AMRIT NAHATA (Barmcr): 
But, you cannot ask any question under 
the sun.

SHRI D. K. BOROOAH: I have 
answered all his questions.

MR. SPEAKER: Now, Papers to be 
laid on the Table. Shri J. B. Patnaik.

13.07 tan.

PAPERS LAID ON THE TABLE

A n n u a l  R ep o r t  o f  Bharat E a r w  
Movr.RS f o r  1971-72

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK): I beg to lay on ihe 
Table a copy of the Annual Report 
(Hindi and English versions) of the 
Bharat Earth Movers Limited. Banga
lore. for the year 1971-72 along w'th 
the Audited Accounts and the comment, 
of the Comptroller and A u d itor General 
thereon, under sub-section ( 1) of section 
619A of the Companies Act, 1956. 
[Placed in Library. See Nc, LT-4786/ 
73].

N o tifica tio ns u n d e r  M in e s  a n d  M in e r a l s

(R eg u la tio n  a n d  D e v e l o p m e n t )  A c t

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): I be- to 
lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English versions) 
under sub-section ( 1) of section 28 ot 
the Mines and Minerals (Regulation and 
Development) Act, 1957:—

(i) G.S.R. 617 published in Gazette 
of India dated the 27th May.
1972.

(ii) The Mining Leases (Modifica
tion of Terms) Amendment 
Rules, 1971, published in Not*-
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fication No. G.S.R. 874 10 
Gazette of India dated the 29th 
July, 1972.
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(2) A statement showing reasons for
delay in laying the above Notifications. 
[Placed in Library. See No. LT-4787/ 
73].

13.71 hrs.
ESTIMATES COMMITTEE

T h ir ty -f o u r t h  R ep o r t  an d  M in u t e s

SHRI K. N. TIWARY (Bettiah): Mr 
Speaker, Sir, I beg to present the follow
ing Report and Minutes of the Esti
mates Committee:—

(1) Thirty-fourth Report on the
Ministry of Petroleum and
Chemicals (Department of 
Chemicals) —Petrochemicals.

(2) Minut s of the sittings of th.1 
Comm tee relating to the above 
Report,

PUBLIC ACCOUNTS COM Mi l TEE

E ig h tieth  R epo r t

SHRI SEZHIYAN (Kumbakonam^ 
Mr. Speaker, Sir, I beg to present the 
Eightieth Report of the Public Accounts 
Committee on Chapter II of the Report 
of the Comptroller and Auditor General 
of India for the year 1970-71—Central 
■Government (Civil;—Revenue Receipts 
relating to Customs.

13.08 hra.

COMMITTEE ON PUBLIC UNDER
TAKINGS

T h ir t ie t h  an d  T h ir t y - t h ir d  R e p o r t s

SHRI AMRIT NAHATA (BarmerV 
Mr. Speaker, Sir. 1 beg to present the 
following Reports of the Committee on 
Public Undertakings:—

(1) Thirtieth Report regarding ac
tion taken by Government on

the recommendations contained 
in their Seventeenth Report on 
Personnel Policies and Labour- 
Management Relations m Public 
Undertakings.

(2) Thirty-third Report regarding
action taken by Government on
the recommendations contained 
in their Sixty-sixth Repot t 
(Fourth Lok Sabha) on Indian
Oil Corporation (Pipelines
Division).

13.84 hrs.

COMMITTEE ON PETITIONS

E l e v f n t h  a n d  T w e l f t h  R e p o r t s

SHRI A. P. SHARMA (Buxar). Mi. 
Speaker, Sir I beg to present the Eleventh 
and Twelfth Reports of the Committee 
on Petitions.

13.09 hra.

ELECTIONS TO COMMITTEES 
(i) E st im a t e s  C o m m it t e e

SHRI K. N. TIWARY (Bettiah)- I 
beg to move:

“That the members of this H ouse
do proceed to elect in the man net
required by sub-rule (1) of Rule 311
of the Rules of Procedure and Con
duct of Business in Lok Sabha, thirty 
members from among themselves to
serve as members of the Committee on 
Estimates for the term beginning on 
the 1st May, 1973 and ending on the 
30th April, 1974.”
MR. SPEAKER: The question is;

“That the members of this House 
do proceed to elect in the manner
required by sub-rule (1) of Rule 311
of the Rules of Procedure and Con
duct of Business in Lok Sabha, thirty 
members from among themselves to 
serve as members of the Committee 
on Estimates for the term beginning 
on the 1st May, 1973 and ending on 
the 30th April, 197V

The motion was adopted.
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(ii) P ublic Accounts Com m ittee

SHRI SEZHIYAN (Kumbakonam): 1 
beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Con
duct of Business in Lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committee 
on Public Accounts for the term 
beginning on the 1st May, 1973 and 
ending on the 30th April, 1974.”

MR. SPEAKER: The question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Con
duct of Business in Lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committee 
on Public Accounts for the term 
beginning on the 1st May, 1973 and 
ending on the 30th April, 1974.”

The motion was adopted.

SHRI SEZHIYAN: I beg to move

“That this House do recommcnd to ’ 
Rajya Sabha that Rajya Sabha do 
agree to nominate seven members 
from Rajya Sabha to associate with 
the Committee on Public Accounts of 
the House for the term beginning on 
the 1st May, 1973 and ending on the 
30th April, 1974, and do communicate 
to this House the names of the mem
bers so nominated by Rajya Sabha ”

MR. SPEAKER: The question is:

“That this House do recommend ‘t> 
Rajya Sabha that Rajya Sabha do 
agree to nominate seven members 
from Rajya Sabha to associate with 
the Committee on Public Accounts of 
the House for the term beginning on 
the 1st May, 1973 and ending on the 
30th April, 1974, and do communicate 
to this House the names of the mem
bers so nominated by Rajya Sabha.”

The motion was adopted.

(iii) C o m m it t e e  o n  P u b l ic  U n d e r 
t a k in g s

SHRI AMRIT NAHATA (Barmer)* 
I beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 3I2B 
of the Rules of Procedure and Con
duct of Business in Lok Sabha, ten 

members from among themselves to 
serve as Members of the Committee 
on Public Undertakings for the term 

beginning on the 1st May, 1973 and 
ending on the 30th April, 1974.”

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule ( 0  of Rule 312B 
of the Rules of Procedure aud Con
duct of Business in Lok Sabha, ten 

members from among themselves to 
serve as members of the Committee 
on Public Undertakings for ths term 

beginning on the 1st May, 1973 and 
ending on the 30th April, 1974.”

The motion was adopted.
SHRI AMRIT NAHATA: I beg to 

move:
“That this House do recommend to 

Rajya Sabha that Rajya Sabha do 
agree to nominate five members 
from Rajya Sabha to associate with 
the Committee on Public Undertakings 
of the House for the term beginning on 
the 1st May, 1973 and ending on the 
30th April, 1974, and do communicate 
to this House the names of the mem
bers so nominated by Rajya Sabha.”

MR. SPEAKER: The question is:

“That this House do recommenl to 
Rajya Sabha that Rajya Sabha do 
agree to nominate five members 
from Rajya Sabha to associate with 
the Committee on Public Undertakings 
of the House for the term beginning on 
the 1st May, 1973 and ending on the 
30th April, 1974, and do communicate 
to this House the names of the mem. 
bers so nominated by Rajya Sabha.”

The motion was adopted.
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13.12 hra. f

RE. STRIKE BY TEXTILE WORKERS 
IN DELHI

MR. SPEAKER: I have allowed a 
few notices under rule 377. I shall call 
the Members one after the other.

wfw : (srfesro :
q f ta r ,  SETCTR m  WT g w  ?

w  w  I  I % f^rtr
30 ,000  m $ K  ^ S f r  T* I  I t e f t  
w m  f*r?*r % 1 60 «TR5fhT m & i  % 
f^sr ^  fo rr t  1

MR. SPEAKER: I allowed certain 
Members ftRgft 377 $  fe*TT |
HW3T f̂ PTT |  I

SHRI DINEN BHATTACHARYYA 
(Sarampore): Under rule 377 of the
Rules of Procedure and Conduct of Busi
ness in Lok Sabha, I wish to rahe the 
following matter. With your pet mission. 
I would like to mention that a calling- 

attention-notice should have been allow
ed by you on this subject___

MR. SPEAKER: He should confine
his submissions to just one minute.

SHRI DINEN BHATTACHARYYA: 
This is not such a matter where I can 
place my point of view before the House 
within one minute.

MR. SPEAKER: Then, why does he 
send the notice under rule 377? If hs 
were interested in a calling-attention 
notice, he should not hav© tabled one 
under 377 also.

SHRI DINEN BHATTACHARYYA: 
That would have come up after the strike 
was over.

MR. SPEAKER: For Monday, the 
calling-attention notice is fixed up al
ready.

SHRI S. M. BANERJEE (Kanpur): 
We want that the hon. Minister should 
make a statement <Jn this today.

SHRI DINEN BHATTACHARYYA: 
From yesterday, the news which is ema
nating is this. From 11th April, that is, 
yesterday, 27,000 textile workers of Delhi 
are on strike. The mills are DCM 
where 6000 workers are employed, the 
Swatantra Bharat Mills where 8000 
employees are concerned, the BirW Mills 
where 8000 workers are employed, the 
Adyudhya Mills where 3500 employees 
are working and the DCM Silk Mill 
where 1500 workers are employed. They 
are aU on strike- They have taken to 
this as a last resort since all their 
attempts to settle their demands amicably 
have failed. The strike call was given 
by the Lai Janda Kapda Mill Mazdoor 
Union and the INTUC-affiliated Textile 
Mazdoor Union and the Hind Mazdoor 
Sabha Union. Hundred per cent of the 
workers 'are on strike. They are all 
peaceful. . . .

MR. SPEAKER: Let there be no 
speeches novv He should just make his 
submission within one minute. If hon. 
Members are going to use rule 377 for 
speeches, in future, I am not going to 
allow it-

SHRI S. M. BANERJEE: You may
allow it today as a special case.

SHRI DINEN BHATTACHARYYA: 
Delhi textile consumption is the costliest. 
But the workers are getting Rs. ?0 less 
than the Kanpur workers, while the 
Bombay textile workers are getting Rs. 65 
more than the Delhi workers. So, among 
other demands, their main demand is for 
a revision of the wages to have 100 per 
cent neutralisation of the increase in the 
cost of living----

MR. SPEAKER: I had made a mis
take by allowing this.

SHRI DINEN BHATTACHARYYA: 
Kindly give me one minute. Sir.
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11* is the House of the People. This 
is Lok Sabha. 27,000 people are on the 
streets. You are not allowing time for 
this. But for some petty matters, you 
allow time.

MR. SPEAKER: Not under 377.

SHRI DINEN BHATTACHARYYA:
[ request the Minister through you to 
here and now mjake a statement as to 
whether he is immediately intervening in 
the matter and settling the demands 
which are all justified and are not very 
impossible to settle, because the textile 
magnates are here, Charat Ram, Bharat 
Ram and Birlas are the managements, 
all belonging to the big houses. Why 
are they hesitating? Let them come for
ward to settle the matter.

SHRI S. M. BANERJEE: This strike 
is supported by the All India Trade 
Union Congress. When they had nego
tiations with the Birla—Charat Ram— 
Bharat Ram axis, they refused to con* 
ccde the demands of the workers. As 
explained by my hon. friend, Shii Dinen 
Bhattacharyya, the workers’ spokesmen
in Delhi stated that they are getting 
Rs 30 less than the Kanpur workers. 1 
congratulate the 27,000 workers who 
are fighting against the injustices perpe
trated on them by the Birlas, Charat 
Ram and Bharat Ram. I would request 
the hon. Minister to make a statement. 
I want an assurance because many 
leaders of the ruling party who had 
attended the meeting said that 1hese 
mills would be taken over. I want that 
these mills should be taken over imme
diately. We do not want Birlas, Charat 
Ram and Bharat Ram to manage the 
mills like this. We want nationalisation. 
(Interruption)

s r m  : ( w riter  arn r) :
^ a* w  *»t, *rPT %

% ftrcr ? 3R- ^ r r  f% irv

241 L.S.— 6

SHRI S. M. BANERJEE: We fully 
support the strike. He is refusing to  
support the takeover because he is a 
Birta stooge.. . .

MR. SPEAKER: No, no.

fftipr arrcr: &  a t  f ,
STPT i f k  ^  Vt T̂TfaRr VT

I

AN HON. MEMBER: He must with
draw it.

SHRI S. M. BANERJEE: These mills 
should be taken over and the workers* 
demands should be conceded immediate
ly. Tomorrow, the day after and the 
15th are holidays. I  would iirce upon 
the Minister to make a statement today.

SHRI A. P. SHARMA (Buxar): I  witt 
not take longer time than those friends. 
It is very unfortunate that ev_* 1 a trade 
union like the Indian Nation . Trade 
Union Congress which believes m cons
titutional means for settlement of dis
putes of workers has been forced to go 
on strike.

SHRI DINEN BHATTACHARYYA: 
Strike is a constitutional right.

SHRI A- P. SHARMA: He has enough 
support from Shn Banerjee.

I was saying that it is very unfor
tunate that a Union which believes in 
constitutional means of settling disputes 
has been compelled by these employers, 
Bharat Ram, Charat Ram and Birlas, to 
let the workers go on strike. The work
ers have no other alternative than to 
resort to strike. The House knows why 
these workers have gone on strike. It 
was only because the workers of these 
textile mills are not being given the same 
dues and emoluments as workers in 
class one cities like Calcutta, Bombay 
and Madras ate given. Why should this 
discrimination be practised in this capi
tal city of the country? Therefore, it is 
the immediate duty of the Government 
of India to intervene in this dispute and 
settle it to the advantage of the workers.
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I do not like to say anything about SHRI R- S. PANDEY (Rajnandgaon):
the rtbpr thing Shri Baoerjec was 1 support Mr. A. P. S-tiarma is what he
accusing my friend when he was inter- said, 
vening.. . .

SHRI S. M. BANERJEE: Let the
SHRI S. M. BANERJEE I never Minister make a statement tod*ay.

accused him. I believe in united action.

(w w tpt)

TO T  TT̂ r I  |

sft s V hth : srnr t ,  t
*rrfor ^ r r  i

: ?TPT 5ft 
STFT *K“ srgeft I  I «fjpT ^fWrT 

s r a  |  i Stft
f a r  <rrer *nrr ^ f t  sq; q r  ^rr%tr 
far 5TTW ?PTf^
«*rr«si t  i

SHRI S. M. BANERJEE: Mr. Sohan 
Lai says he is a labour leader. Does he 
look like a labour leader, Sir? All of 
them are supporting the black legs, and 
they are responsible for the strike. We 
know the history.

AN HON. MEMBER: Rule 377.

377 % f^tr qfr |  I ^
f trc ^ r  4Md ^RRRT ffaft I

After all, this House proceedings arc 
to be conducted by argument, by ex
exchange of views and peaceful dis
cussions.

SHRI A. “P. SHARMA: I am just 
completing. IInterruptions)

MR. SPEAKER: Order, please.

SHRI A. P. SHARMA: It is good that 
Mr. Banerjee has now declared that he 
is also supporting the strike. All the 
workers are on strike. I want the Gov
ernment to intervene in this strike imme
diately so that the workers' demands 
could be settled.

13.21 hrs.

RE. REDUCED SUPPLY OF R. F. O. 
TO DHUVARAN AND AHMEDABAD 

POWER PLANTS

SHRI P. G. MAVALANKAR (Ah- 
medabad): Mr. Speaker, Sir, I am grate
ful to you for permitting me to invite 
briefly but urgently the attention of the 
House and in particular the i>th*niion of 
the hon. Minister of Petroleum and 
Chemicals to a very serious situation 
resulting in severe loss m power gene
ration due to substantially reduced .supply 
of the RFO—residuary fuel oil—̂to the 
Dhuvaran and Ahmedabad power plants 
causcd by the labour trouble at the Oil 
and Natural Gas Commission’s scveial 
projects in Gujarat.

The workers of the ONGC piojeets 
at various places like Navag-un, K^lnl, 
Ahmedabad, Cambay anJ AuiJcsliwar 
and other places have been carrying on 
a work-to-rule agitation for th.j last 
several days and this has resulted in a 
loss of production and unemployment in 
the industry.

Mr. Spaker, Sir, the negotiations bet
ween the workers on the one hand and 
the management of the ONGC on the 
other are going on for the last two years. 
The demands are so few and are of a 
minor nature. They want cash payment 
of their arrears and they have been urg
ing some fixation of grades and a few 
other minor points need to be settled. 
The amazing part of the whole thing is 
that the amount involved is only Rs. 9 
lakhs to Rs. 12 lakhs. The negotiations 
have been going on for the past two 
years. And the ONGC workers at last 
are now conducting a work-to-rule agita
tion. Moreover, I cannot understand 
how a work-to-rule agitation can result 
in all these difficulties. What kind of
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rules have been framed by which this 
work-to-rule agitation results in all kinds 
of difficulties? I request the Minister ol 
Petroleum and Chemicals to intervene 
immediately in the matter and arrange to 
have a tripartite conference <?mong the
Oil and Natural Gas Commission repre
sentatives, the labour representatives and 
the Government with a view to having 
an amicable settlement so that the power 
plants in Gujarat do not suffer any more.

13.23 hrs.

J?£. NON-SUPPLY OF YARN TO 
POWERLOOM INDUSTRY IN 

GUJARAT

SHRI P. M. MEHTA (Bhavnagar): 
Mr. Speaker, Sir, on the 13th March. 1973, 
Ihe Government imposed a control on 
yarn. Since then, yarn is not allotted to 
the power loom industry in Gujarat and 
other States according to their require
ments. One month has passed by and the 
power loom units of Gujarat and other 
States are hard hit. In Gujaiat. *50,000 
workers have lost their job an>l a further
50,000 workers will be thrown out of 
employment within a very short time, say, 
within a week. This situation will ad
versely affect five lakh souls and thej will 
he pushed to further suffering and hard
ship for no fault of theirs in these hard 
days.

The powerloom industry of Gujarat pro
duces one million metres of cloth per Year 
at the average selling price of Re. 1 only. 
This cheap variety of cloth is mostly used 
by working class people and the rural 
population.

My hon. friends, Shri Mavalankar and 
Shri Banerjee and some others had raised 
this matter in the House, but there is no 
improvement at all in the situation. It 
appears the ministry is indifferent, care
less and negligent- Therefore, under the 
circumstances, I appeal to the Government 
to come forward immediately to release 
sized beams and coarse yarn from control 
and make sized beams and yam available 
to the powerloom industry in Gujarat and 
other States to solve the crisis.

SHRI DINEN BHATTACHARYYA 
(Serampore): About the strike by the 
textile workers in Delhi, let the Labour 
Minister make a statement, Sir.

MR. SPEAKER: If he wants to make 
a statement, I have no objection. The 
Labour Minister is not here.

THE MINISTER. OF PARUAMEN- 
TARY AFFAIRS (SHRI K. RAGHU 
RAMATAH): About the discussion on 
the demands of the Irrigation and 
Power Ministry, there are a good number 
of members on this side who want to 
participate in it. I  have consulted the 
leaders of the opposition also. We re
quest you to extend the time by 3 hours. 
That will mean, the Minister will be 
called to reply at about 5 P.M.

SHRI S. M. BANERJEE (Kanpur): 
We have no objection to it- But let the 
Labour Minister make a statement.

MR. SPEAKER: If the minister wants 
to make a statement, he is very welcome.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): When something under rule 
377 is admitted, why is it that the 
minister is not informed? Otherwise, 
there is no point in giving notice under 
rule 377.

MR. SPEAKER: It is not a calling
attention or a debating point that I 
should direct the minister to make a 
statement. You have invited the atten
tion of the minister. It is up to him to 
make a statement or not. I cannot force 
him.

SHRI S. M. BANERJEE- You can 
give a direction.

MR. SPEAKER: I cannot give any
direction.

SHRI DINEN BHATTACHARYYA: 
If he is not making a statement, we are 
walking out of the House in protest.

MR. SPEAKER: May I tell you, again 
it is week-end. Don’t do it every time. 
The Minister of Parliamentary Affairs 
says, the Labour Minister is not here.
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[Mr. Speaker}
He will pass it on to him. You cannot 
expect him to be ready in a minute. If 
he wants to make a statement any time 
during the day, he will be allowed to do 
so. Don’t make the walk-out so cheap.

SHRI S. M. BANERJEE: Sir. I have 
a very small submission to make. The 
coming three days are holidays. I hope 
you do not want the strike to continue. 
The Labour Minister was here and he 
has heard some of our submissions. So, 
you should direct the Minister of Par
liamentary Affairs to request the Labour 
Minister to make a  statement.

MR SPEAKER: In such matters theie 
is no need of my direction. I will allow 
the Minister to make a statement any 
time he likes But there is no question 
of my directing him to make a state* 
ment. No, I  am not prepared to do that. 
If the Minister has heard the submissions 
and if he wants to come out with a 
statement any time during the day, he 
will be allowed to do so.

13.31 hn.

DEMANDS FOR GRANTS, 1973-74— 
contd.

M in is t r y  o f  Ir r ig atio n  a n d  P o w e r —
contd.

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA): 
Mr. Speaker, I was telling you the 
other day that I am grateful to all those 
hon. Members who have participated m 
the debate. They have made very valu
able suggestions and I pm sure my 
Ministry will be benefited by those 
suggestions.
13.32 hrs.

[Mr. D e p u t y -Spr ak er  in the Chair]

India is predominently an agricultural 
country and more than 70 per cent of 
our people depend upon agriculture. 
Therefore, it is very necessary that agri
culture should play a very important role 
in our country. Our population is in
creasing And in order to feed the in

creasing mouths it is very necessary that 
agriculture should be carried on on sound 
lines. In order to carry on agriculture 
on sound and scientific lines, irrigation 
is very much needed. Therefore, irriga
tion is one of the very important com
ponents of the process of development. 
This has been recognised and irrigation 
has been given a proper place in our 
plans.

It has been mentioned that irrigation 
has not made much headway in our 
country. It is true. There 1$ demand for 
irrigation all round and looking towards 
the resources we have not been able to 
make much headway in this direction.

Before 1951 the irrigational facilities 
available from medium and major irri
gation schemes came to 9.7 million hec
tares. After 1951 we have made much 
progress and additional irrigation poten
tial has been created. By the end of 
March 1973 we have reached at the 
additional figure of 10.7 million hectares. 
In other words, the irrigation potential 
has almost doubled. Since 1951 we have 
taken up 589 major and medium pro
jects out of which 361 have been com
pleted and the result is that 1<V million- 
hectares have been provided with irriga
tion facilities. After all those schemes 
havfe been completed, an additional 
irrigation potential will be created to the 
extent of 10.8 million hectares. Taking 
all these schemes together, the irrigation 
potential to the extent of 31 million hec
tares will be there from major and 
medium schemes.

For irrigation projects, we have spent 
about Rs. 275 crores in 1972-73. For the 
whole of the Fourth Plan, there is a 
provision for Rs. 953 crores. But since 
the States are putting more emphasis on 
irrigation projects, this amount is likely 
to go up to Rs. 1200 crores. So far as 
the Fifth Plan is concerned, the Plan 
provision is going to be about Rs. 2100 
crores.

A charge has been laid at our door 
that we are not taking interest in the 
irrigation schemes. That is not correct. 
It will be clear from this very fact that
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the Government is taking up special wel
fare schemes. As such, the Central 
Oovemment is going to give special 
assistance to the States. We had started 
a  in 1969 in order to carry out
intensive field investigations for irrigation, 
flood control and power schemes. This is 
a  more or less welfare scheme. What ihe 
Government wants is that investigations 
•will be carried out to find out good irri
gation schemes in the country and, at 
the same time, these will provide em
ployment to unemployed engineers and
other technical hands.

In 1969-70, 1970-71 and 1971-72, the 
Government have given loan assistance 
to the tune of Rs. 809.68 lakhs to the 
State Governments for the purpose. In
1972-73, the Government had decided to 
give up loan assistance and instead the 
Central Government came out to give 
Central assistance m the form of grant 
from 1972-73. The Planning Commission 
has also come out with extra special 
assistance in the form of grant during
1972-73 to the tune of Rs. 605.63 lakhs. 
There is also a provision for Rs. 496 
lakhs in 1973-74. As I said before, these 
schemes are going to provide employ
ment opportunities to qualified engineers 
and other technical hands. In 1972-73. 
as many as 3429 engineers and othei 
technical persons got employment. In
1973-74, 3734 engineers will be getting 
employment. The number of schemes 
which have been taken up for investiga
tion are 698 and surveys of some of 
them have already been completed*

It has been raised here over and 
again that Government is not doing any
thing to minimise the menace of floods. 
Government is alive to its c'uty. There 
are a few rivers which are noted for this 
menace—the Brahmaputra river, the 
Ganga and its tributaries like Sharda and 
Ghagra—and there are some other rivers 
also which are causing floods year after 
year. As the hon. members know, ours 
is a country where rains are most uncer 
tain. Sometimes there is complete drought 
and sometimes the vagaries of natute 
are such that there are too much of 
rains and as a result of those rains, there 
we floods. These floods are caused, as

we have been able to understand, by con
gestion of drainage and absence of 
natural drainage lines, by obstructions 
caused by canals, roads and railways and 
by inadequacy of waterways provided in 
the developmental works; and sometimes 
dams also give way due to excessive 
rains. These are some of the things which 
cause floods. Every year, we find, the 
average area affected by floods is 67 
lakh hectares and out of this area nearly 
26 lakh hectares in which crops are 
sown are destroyed. It has been asses&ed 
that the damage to crops, on an average, 
is to the tune of Rs. 88 crores; apart 
from this, there is damage to houses, 
public property, loss of human lives and 
cattle, and indirect loss to communica
tions and disruption of other essential 
services. All these taken together, the 
loss goes to an average of Rs. 150 crores

We have seen in recent years that 
there are cyclones which are accompanied 
by heavy rains and the resultant floods, 
and we have seen that, in Andhra Pra
desh and Orissa, they have caused havoc. 
The population which has been affected 
bv cyclone and flood havoc in 1972 
is 200 lakhs, the area affected is 56 lakh 
hectares, and the loss suffered is of the 
order of Rs. 147 crores.

We have taken some relief measures 
also. We started the national programme 
for flood control in 1954, and much 
work has been done during the last 18 
years. We have tried to collect basic 
hydrological data; we have taken up cons
truction of embankments, improvement 
of river channels, and raising of level of 
villages; and investigations have been 
carried out for formulation of long-term 
proposals.

We have made much progress. I shall 
mention a few achievements which we 
have made upto March 1973: construc
tion of new embankments 7,375 kilo
metres, drainage channels 11,134 kms., 
town protection schemes 197, raising 
level of marooned villages 4,585; the 
area saved as a result of these works is 
65 lakh hectares. We have spent a 
huge amount on flood control. Till the 
beginning of the Fourth Plan we had
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[Shri Balgovind Verma] 
spent Rs. 185.32 crores. During the 
Fourth Plan there has been a provision 
of Rs. 138 crores. The owtiav proposed 
in the decade plan upto 1981 is of the 
order of Rs. 540 crores. The tentative 
outlay for the Fifth Plan is Rs. 300 
crores. We hope by 1981 we will be 
able to protect 50 per cent flood prone 
area, I.?. 106 lakh hectares of land 
from floods. The States have been asked 
to prepare comprehensive plans and to 
fix up the priorities of work.

Sir, flood control is a State subject anJ 
the Central Government tries, to help 
the States in the form of certain block 
grants and loans under the plan schemes 
not tied to any particular project or head 
of development. The Central Govern
ment also renders technical assistance in 
the formulation and implementation, of 
the schemes.

We have also taken certain other 
measures like setting up of flood fore
casting centres. There was a flood in 
1959 in the river Yamuna and, therefore, 
for the first time a flood forecasting unit 
was set up at Delhi for Yamuna. Then 
a technical committee was appointed in 
1969 which suggested that some more 
flood forecasting centres should be set 
up. After the floods of 1968, six flood 
forecasting units have been located at 
various places in the country. In 1973-74 
further improvements are going to be 
earned out by putting up a wireless net 
work and various other equipments like 
the installation of rain and river gauges.

We have spent nearabout Rs. 65.<i7 
lakhs in 1972-73 on these flood forecast
ing measures and in 1973-74 we are 
going to spend Rs. 94 lakhs. The total 
approved outlay for the entire Fourth 
Plan is Rs. 342 lakhs. In addition, a 
provision of Rs. 9.50 lakhs for a Flood 
Forecasting Centre at Rajahmundry for 
the Godavari Basin and a provision of 
Rs. 20 lakhs for meteorological offices 
has been made for 1973-74.

A Committee of Ministers on Floods 
and Flood Relief was set up in 1970 
which recommended setting up of Flood 
Forecasting Centres on other Important

fivers also and tip  Government is look
ing into the matter.

Then I come to erosion. There has 
been some erosion both by the rivers as. 
well as by the sea. Erosion is a perpe
tual feature in those rivers where there 
are high floods, particularly, in the 
Ganga Basin as also the Brahmaputra 
Region. Government is fully alive to 
this problem and the Government is 
going to take-over the control of the 
Brahmaputra river so far as floods and 
other things are concerned and for that 
purpose, a Brahmaputra River Control 
Board is going to be set up very soon. 
So also for the Ganga Basin, there is 
a Ganga Flood Control Commission. A 
Gang’a Flood Control Board has also 
been set up with the Chief Ministers of 
States as Members and the Central Irri- 
gation Minister as its Chairman.

So also sea erosion is taking place at 
some of the places and this is more acute 
in Kerala. Out of 560 km, 320 km of 
coastline is subject to erosion by sea. 
Besides causing damage to dwelling houses 
and other buildings, this also poses a 
threat to national highways and railway 
lines at some places where they run along 
the coast. Sea erosion in Kerala is very 
serious and we are paying our utmost 
attention towards this also. Anti-erosion 
measures like construction of sea walls, 
groynes etc. were initiated at the end of 
the First Plan and we have got in the 
Fourth Plan an outlay of Rs. 500 lakhs 
for this purpose. The expenditure was 
Rs. 352 lakhs during the first four years 
of the fourth plan. The State Govern
ment anticipated additional outlay of 
Rs. 270 lakhs by way of special assistance 
from the Centre. The total anticipated 
outlay on anti-sea erosion works during 
first four years of the Fourth Plan is of 
the order of Rs. 622 lakhs. The coast
line which we are going to protect by 
these schemes during the fourth plan 
would be 21.4 k.m, bringing the total 
upto March 1973 to 93 K*M. A length 
of 72 KM had been protected upto be
ginning of the Fourth Plan. Hie outlay 
proposed by the State Government for
1973-74 is of the order of fcs. 1.5 crores. 
Special Central Assistance is also being
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given outside the plan to the tunc of 
Rs. 2,5 crores. The total outlay for
1973-74 is Rs. 4 crores. This project is 
to be completed by 1982.

Anti sea-erosion works are taken up by 
the State Governments. The Govern
ment of Kerala have stated that the anti- 
sea erosion works are beyond their re
sources and that is the reason why the 
Centre had recently agreed to provide 
some special financial assistance outside 
the plan to the Government in order to 
enable them to implement the programme 
of works in the last two years of the 
Fourth Plan. The Kerala Government 
suggested that anti-sea erosion programme 
should be treated as a centrally-sponsoied 
scheme. This is a matter on which a 
decision is yet to be taken and we are 
considering it.

The Beach Erosion Board was also re
constituted in 1966. They will make a 
thorough study of the coastal erosion pro
cesses and of all things essential to tackle 
this problem and to proceed ahead in a 
scientific and coordinated manner.

References were made to power short
ages m the country. There is no doubt 
that there is power shortage. Power pro
jects are very costly.

t w  ( i r f t )  : s f w iw r

t ,  WRT 3r>T«rT I

SHRI BALGOV1ND VERMA: These 
power projects are very capital intensive 
and we have been able to make some 
headway in this direction, according to 
the availability of resources. Before 1951 
there was 2.3 million k.w. of power avail
able in the country' and by March J972 
it was 17 million k.w. The demand is 
increasing every day and in a developing 
economy it is bound to increase. Against 
4th Plan target of about 23 million k.w., 
there is a gap of 3.5 million k.w. There 
is a gap and we do not deny it. By the 
end of March, 1973, 18 million k.w. has 
been installed, and we hope to instal 
more; we wanted to instal 23 million 
k.w. by the end of 4th Plan, bnt due to

circumstances beyond our control, I 
think we shall be able to instal only 
about 20 million k.w. of capacity.

There are reasons behind this short
fall of 3.5 million k.w., and they aie: 
delay in the delivery of main equipment 
by indigenous suppliers such as the HEIL 
and the BHEL and others, delay in com
pletion of civil works, because some
times, cemcnt is not available, and some
times steel is not available, delay in erec
tion of plant also, because the necessary 
equipment could not be made available; 
lack of financial resources; and delay in 
receipt of replacement stores. All these 
things were responsible tor the shortfall 
of 3.5 million k.w. of energy.

The demand for power is increasing by
12 per cent every year. This is a well 
known fact. In order to kcsp pace with 
the growth of demand, we are laying 
emphasis on further massive investment 
on generation of power. At the same 
time, we are also taking in hand adequate 
measures for transmission and distribu
tion of power. We have also constituted 
two committees of experts, one for the 
hydel and the other for theimal power 
stations, to go into details in order to 
plug the outages of the existing plants. 
We have also tried to expedite the com
pletion of plants under construction- 
Rapport has also been established with 
the Ministry of Industrial Development 
for the timely delivery of equipment. Wc 
are also making arrangements to get spare 
parts at the earliest.

The report of the Study Group which 
was apponited in order to assess the 
load demand made out in 1972 proved 
useful in formulating the Fifth Plan or? 
power. The Power Survey Directorate 
in the CWPC which has been entrusted! 
with the task of drawing up a firm and 
dependable forecast of the country’s 
power equipment, has undertaken annual 
electric power surveys with a view to 
indicate power supply and demand situa
tion in respect of all the States/Union 
Territories individually, region-wise and 
for the country as a whole for a perifnf 
of four or five years hence. Seven sur
veys have been completed so far. The
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study has been found to be useful in 
talcing corrective measures for improving 
the power supply situation, in the coun
try.

For power development, huge sums aie 
needed. As I have just now stated, ac
cording to the availability of resources 
we have been able to generate power, 
but this time we are trying to put in 
more funds for the purposes. In the 
Fifth Plan, there is provision for Rs. 5700 
crores for generation of power. But our 
plans are very ambitious, and. therefore, 
we are hoping that the funds will still go 
up.

We have also decided to go in foi 
power generation in the Central sphere. 
We have made a beginning in this direc
tion. We are establishing now four Cen
tral power projects, one at Badarpur here 
in Delhi, another at Loktak in Manipur, 
the third at Baira Siul in Himachal Pra
desh and the fourth at Salal in Jammu 
and Kashmir. These projects arc pro
gressing, and we hope that very soon, we 
shall be able to get energy from Badar
pur.

We have also decided in principle to 
«stablish giant size thermal power stations 
at the coal pit-heads. This is to ensure 
that we have not to carry coal to  far off 
places. Only what will be needed is to 
take this power to the rest of the coun* 
tty.

14.00 hrs.

Many hon. members talked about iural 
electrification and some complained that 
some States are lagging far behind in 
this respect

SHRI JYOTIRMOY BOSU: What are 
Government doing to bring up the back
ward States to the national average?

SHRI BALGOVIND VERMA: I am 
coming to thatt

More th^n 75 per cent of the people 
live in villages and unless there is some 
improvement in the way of living of 
people in villages, we cannot hope to 
take India to our desired goal. With

that end in view, we established a Rural 
Electrification Corporation in July 1969. 
As you know, this Corporation has done 
yeoman service to our country. The main 
object of rural electrification is to in
crease agricultural production by provid
ing energised irrigation which brings 
radical changes in the technique of culti
vation, crop pattern etc., also to promote 
development of small scale industries 
and agro-industries in the rural sector. 
It will also give employment to those who 
have no employment either because of 
very little land with them or otherwise. 
In our country there are 5,66,878 vil
lages. The percentage we have been able 
to achieve in the matter of electrification 
is 23.6. This is really very little in 
comparison to other countries.

SHRI D. N. TIWARY fGopalgani): 
One per cent per year since independence.

SHRI BALGOVIND VERMA: At the 
beginning of the Fourth Plan. only 
73,722 villages had been electrified and 
10.88 lakh pump sets energised! Durng 
the Fourth Plan alone, 75,000 villages 
were to be electrified and 15 lakh pump 
sets to be energised, but upto 28th Febru
ary 1973, 1,34,160 villages have been
electrified and 21,37,013 pump sets enei- 
gised.

What the Rural Electrification Cor
poration does is to call for '•chemes from 
States for purposes of rural electrifica
tion. The States sent in 633 schemes, 
out of which REC sanctioned 410. The 
toatl loan assistance sanctioned by REC 
till 28 February, 1973 was Rs. 227 
crores.

In the fourth Plan, for the States and 
the Union territories, provision has been 
made for a sum of Rs. 294.69 crores 
and in the Central sector, a provision has 
been made for Rs. 190 crores. This 
amount of Rs. 190 crores will be dis
bursed through the REC. For the Fifth 
Plan also, a tentative estimate has been 
prepared by the Ministry, and we hope 
to electrify 1.31 lakhs of villages, and 
energise 25 lakhs of pump .sets. For this 
purpose, a sum of Rs. 1,400 crores is 
being provided.
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S«BT D. N. TIWARY: All these figures 
are given is  the report. You say fome
nting new.

SHRI BALGOVIND VERMA: Mr. 
Jyotirmoy Bosu asked how we are going 
to make good the deficiency in some of 
the States.

SHRI JYOTIRMOY BOSU: Especially 
the eastern States—Orissa, Assam, West 
Bengal and a part of Bihar—which are 
far below the national average.

SHRI BALGOVIND VERMA: There 
are State which are far below the na
tional average. For that purpose, we 
have decided to open regional offices of 
the Rural Electrification Corporation. For 
example, one office is going to be open
ed m Calcutta and officers of that office 
will be required to go to and visit all 
those States and help the State Govern
ments in the preparation of the leports 
because the reports which we receive 
from the -States sometimes are defective, 
and there are so many shortciwnings. For 
that purpose, we have to return those 
schemes over and again to the States. In 
order to avoid this procedure and to save 
time, we have decided to open those 
regional offices—

SHRI JYOTIRMOY BOSU: Assam
2.75; Bihar 11.79; Madhya Pradesh 11; 
Orissa 2,71. This is a miserable ttate of 
affairs.

SHRI BALGOVIND VERMA: That 
is correct. So, we give preference to the 
backward States over others.

SHRI JYOTIRMOY BOSU: Bring 
them up to the national level.

SHRI BALGOVIND VERMA: We will 
do that. We will do it as best as we can. 
We are trying to give preference to those 
backward areas over others in the coun
try, and we will see that soon they come 
up to the level of the advanced States of 
the country.

SHRI JYOTIRMOY BOSU: How soon-

SHRI BALGOVIND VERMA: We
cannot fix the time, but it will be our 
endeavour to see that they come up to 
the same level.

I want to give the House some facts 
regarding the electrification of Hanjan 
bastees. Some Members mentioned that 
nothing in that direction is being done.
I  would say that no scheme will be sent 
by the REC now in which provision for 
the electrification of Harijan bastees is 
not there and where villages have been 
electrified without the Harijan bastees, we 
are giving special assistance to the States 
at very concessional rates of interest.

The House will be glad to know that 
a sanction for electrification, up to the 
28th February, 1973, of 4,753 Harijan 
bastees, has been given. 37 schemes 
costing Rs. 200 lakhs have been sanc
tioned. Up to the middle of March,
1973, 9,743 Harijan bastees have been 
electrified! There is a provision of 
Rs. 250 lakhs in the year 1973-74. In the 
fourth Plan as a whole, 20,000 bastees 
at a cost of Rs. 500 lakhs are proposed 
to be electrified. For the fifth Plan also, 
a provision of Rs. 15 crores has been 
suggested.

MR. DEPUTY-SPEAKER: You have 
taken almost 40 minutes. How long 

more will you take?

SHRI BALGOVIND VERMA: Only
10 to 12 minute more. (Interruption)

MR. DEPUTY-SPEAKER: The Deputy 
Minister’s intervention is as long as or 
longer than the Minister’s reply.

SHRI BALGOVIND VERMA: 10 to
12 minutes.

AN HON. MEMBER: Time was 
extended.

MR. DEPUTY-SPEAKER: Time was 
extended, but there is a long list of 
speakers from your party. If the Minis
ters take two hoars, what is left for the 
Members?

SHRI BALGOVIND VERMA: Only 
five to six minutes more I will take.
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MR. DEPUTY-SPEAKER: You were 
giving statistics.

SHRI BALGOVIND VERMA: In
order to bring about a uniform develop
ment of our country, we have started a 
scheme known a s  rural engineering su t-  

vey scheme.

The purpose and object of this scheme 
is (i) to bring about uniform develop
ment of villages by—(a) raising tiaiuJanl 
of living of people, .specially harijans 
and other backward classes; and (b) 
providing basic amenities of life, such as 
drinking water, electricity, roads etc;

(ii) To assess the possibilities of pro
viding irrigation facilities; and

(iii) To suggest improved modem
agricultural practices.

This Rural Engineering Survey Schcmc 
is intended to provide these basic data 
to the planners by on-the-spot surveys of 
villages in selected districts. The data 
so compiled will help in the formulation 
and implementation of Rural Develop
ment programmes. This will be- made 
use of by different ministries for ihc pur
pose of bringing about improvement in 
the villages. The main programme of 
this RES will be to tell us about the:

(a) Minor irrigation works;

(b) Rural roads;

(c) Drinking water supply;

(d) Rural electrification;

(e) Soil conservation and land use 
planning including contoui 
bunding and Gully control.

This scheme has been started in 26 
backward districts—drought prone, flood 
or cyclone affected districts—in 17 Stal.s.

There will be 575 survey parties dur
ing 1973-74. 425 parties are now work
ing because there are some difficulties in 
our way. The engineers are not coming 
forward to work in the villages, and wc 
are trying to bring them round. In every 
district, there are 25 teams except in 
five States of Assam, Himachal Pradesh,

Jammu and Kahrair, Kerala and Punjab 
where there are 10 teains per district one 
team consists of 9 persons (2 engineers, 
1 agricultural graduate, 1 field assistant- 
a/m-tracer and 5 non-technical staff).

This schcme is job oriented. It will 
provide jobs to the unemployed engineers 
and other persons. We hope that during 
the 4th Plan, the total number of per
sons who will be employed will be 5,862. 
Till now we have been able to employ 
3,180 and I hope in due course more 
persons will becoming forward. The 
villages which have been surveyed are 
750. It is a Central scheme and the 
entire expenditure is to be born*; by the 
Centre as grants-in-aid to the States and 
it will be the duty of the State to carry
out the scheme. The activities will be 
co-ordinated at the Centre by the CW & 
PC on the one hand and Land Use Sur
vey Organisation of Indian Agricultural
Research Institute on the other. Th?»e 
surveys have been started in almost all 
the 17 States and in 1973-74 we hope to
see that 17250 villages are surveyed. In
the Fourth Plan the provision is foi a 
sum of Rs. 610.5 lakhs. The provision 
for 1972-73 is Rs. 285 lakhs and fot
1973-74 it is Rs. 287 lakhs. In the Fifth
Plan we hope to take up 70 district* in 
which drought prone, flood or cyclone 
affected or hilly backward districts and
also tribal areas will be covered. We 
hoped that 2J villages per party would 
be surveyed in one month. Hut it should 
not be completed due to variation m 
areas of the villages. Now, therefore,
we have fixed up 1250 hectares per party
per month. Because the areas of villages 
vary from 1400 to 45600 sq. ktns. I 
think this scheme will take from two to 
six years except in Kutch and Jodhpui 
which are bigger districts.

I wan* to say something on N.P.C. as 
Shri Tewart says that I should speak on 
this subject.

MR. DEPUTY-SPEAKER: You may 
speak at the cost Of the timing of yotir 
party’s colleagues.

SHRI BALGOVIND VERMA: Shri
Tiwariji mentioned yesterday that the
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National Projects Construction Corpora
tion was running at a loss. It is a fact. 
Sir. It was running at a profit till 
1966-67 but since then it has incurred 
losses to the tune of Rs. 435.54 lakhs. 
The reasons for losses were: fall in 
volume of work, deprt'ciution on ulle 
machinery, idle labour interest on bor
rowings for working capital and uneco
nomic rates quoted by the NPCC for 
certain projects.

Early in 1972 the Cabinet reviewed 
the working of the Corporation and de
cided to give it a further lease of three 
years. Since then we find that it is 
doing well. A number of steps have 
been taken to improve the workinc of 
the Corporation. Unserviceable equip
ment upto Rs. 53 lakhs has been dis
posed of; strict economy measures have 
been implemented; idle labour which is 
neither permanent nor workchargcd has 
been reduced; proper planning and con
trol has been introduced; and incentive 
.scheme has been introduced to ensure 
fulfilment of targets. You would see 
that the turn-over is now going up from 
Rs. 402 lakhs in 1970-71 to Rs. 443 
lakhs in 1971-72 and Rs. 75U lakhs in
1972-7?t  Losses had come down from 
Rs. 131.59 lakhs to Rs. 70.48 lakhs in
1971-72. The losses are expected to 
come down further. New works to the 
tune of about Rs- 8 crores were obtained 
in 1971-72 and Rs. 85 lakhs in 1972-73. 
The Corporation has on hand works 
amounting to Rs. 20 crores.

The Corporation has about 700 regu
lar employees, technical and administra
tive. Apart from this, they employ 
work-charged and muster roll for specific 
works. The later category will be ren
dered surplus as and when a work is 
completed but the Corporation makes 
efforts to divert the workchargcd staff 
to other jobft  Their services are not 
dispensed with. Regular staff continue 
to be employed by transfer to other pro
jects. There is no plan at present to 
retrench regular staff.

SHRI D. N. TIWARY: Are you mix
ing up permanent staff?

SHRI BALGOVIND VERMA: There 
are permanent people; there are work- 
charged also.

SHRI TRIDIB CHAUD1IURI (Ber- 
hampore): I have been waiting patiently 
for two days to draw the attention of 
the House to a dir© threat which over
hangs the entire Bengal in the form of 
erosion of the right hank of Ganga 
downstream Farraka. 1 have been trying 
to raise this matter earlier also but un
fortunately I have not succeeded in evok
ing the requisite response from the Cen
tral Government. If a man of unim
peachable integrity and great scientific 
eminence as Dr. Rao were not involved.
I am almost tempted to say that there 
was some kind of collusion between the 
Government of West Bengal and the Gov
ernment over here. Under the screen 
of a public controversy about the res
ponsibility, who would take up the re
quisite protective measures, valuable time 
had been lost and the fact is that 
things which could be done if taken on 
hand three or four months ago, could 
not be done now this year. Two lakhs 
of persons face the threat of being ren
dered homeless; economically prosperous 
areas and particularly three big towns 
face the threat of being washed out and 
eroded completely.

What is more, there is also the danger 
that from the point where Bhagirathi 
branches off from Ganga downstream the 
Jangipur barrage, ihc amount of erosion 
that is taking place is such that the 
river Ganga may cut through the place 
and meet the river Bhagirathi and the 
whole of Bhagirathi-Hoogbly basin on 
both sides would be flooded. The towns 
of Jangipur, the district headquarters 
town of Murshidabad, Sankopara, Ber- 
hampore, Maldah and even Calcutta 
would not be safe if this is allowed to 
happen. Lest it is thought that it is 
merely the erosion of the bank of a river 
and so the homesteads of some people 
are at stake, I would like to draw the 
attention of the House to the fact that 
National Highways, which are a central 
undertaking, railway line from Howrah 
to Farakka, which is a central undertak
ing, a part of the feeder canal, which is 
a  central undertaking—all these central'
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undertakings, apart from the towns I 
have mentioned are threatened very 
mucfat I  was surprised the other day to 
'hear the Railway Minister saying that no 
part of the railway line was threatened 
by Ganga erosion. He docs not know, 
perhaps nobody has informed him, that 
the broad gauge mainline from Iiowrah 
to Farakka is less than. 500 yards from 
the river Ganga at a place called Sanko- 
para. From the same placet the railway 
line has been diverted thrice before. 
You must realise that the general ten
dency of the Ganga has been to move 
westwards. For the last 50 years, this 
erosion is taking place. At two or three 
places, the National Highway is about 
J00 to 200 yards from the river and the 
river is moving westwards. The feeder 
canal is only 1± miles from the river. 
What is most dangerous is, from the 
place where the Bhagirathi-Hooghly 
•branches off from Ganga, about 3 or 4 
years back when the Jangipur barrage
was being constructed, the liver was 
about 3 miles away. Now it has come 
within 500 yards of the Jangipur barrage.
I know the House was informed that the
Farakka authorities will take up some 
anti-erosion measures a t least to save the 
Jangpjpur barrage, but that also cannot
be done this year. I  say it straight on 
the face of the minister that the plans
that wese prepared are before the techni
cal advisory committee, and that com
mittee has not passed them. Why could 
not these things be taken up two or 
three months back?

Similarly, so far as the estimates and 
plans sent by the West Bengal Govern
ment are concerned, a public controversy 
is going on in the West Bengal press foi 
the last two months. The West Bengal 
Irrigation and Waterways Minister lias 
accused the Central Government of re
fusing to give any Central assistance for 
anti-erosion measures and all papers have 
flahed it. The only answer that we got 
from here was that the State Govern
ment had not sent any plans or estimates. 
Now the State Government have sent a 
plan costing Rs. 63 crores. And no less 
a person than the present Chief Minister 
erf West Bengal himself announced on 
the 6th of April when he met the press

at the airport on his return from Delhi 
“well, don’t you worry; Rs. 63 crores 
would be given for immediate measures.” 
But a cold douche has been thrown on 
that illusion that was created by the 
Chief Minister by our friend, the hon. 
Deputy Minister, Shri Verma, when he 
said in reply to a question by our young 
friend, Shri Das Munsi that the matter 
is before a technical committee of the 
Ganga Flood Commission, it is being 
examined and then it will go to the 
Planning Commission. I realise that 
Rs- 68 crores is not a small amount and 
that it will take some tinxs. But I want 
to know why these things could not be 
taken up a little earlier. I am not in
terested in blaming this Government or 
the West Bengal Government, but bet
ween the two of them they have created 
a situation where nothing can be done 
this year.

I have to draw the attention of ihe 
House to another dire threat that over
hangs the district of Malda. You know 
that disastrous floods took place in the 
district of Malda because of which the 
Farraka Barrage authorities and the 
Ministry here took the decision to build 
up a flood bund. It beats my compre
hension how things like these can be 
allowed to pass but it seems that this 
government have allowed themselves to 
be brow-beaten by a very high-placed 
person in the West Bengal Government 
not to complete the flood bund. My in
bund remains to be completed, If, heaven 
forbid, high floods come this year, there 
will again be another disaster and I  do 
not know whom we shall then blame. 
We can blame the Government there and 
for that there is the Assembly. But 
whatever help we could get from here, 
we are entitled to get, that we did not 
get. So, I  would conclude by appealing 
to the hon. Minister that although valu
able time has been lost, at least now let 
him go to the spot and see things for 
himself and take whatever emergent 
measures are needed to save us from 
ruin and destruction.

MR. DEPUTY-SPEAKER: Owing to
a long list of speakers from the Con
gress Party. I have been requested to 
allot only seven minutes to each. Even
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so, I do not know whether it will be 
possible to accommodate everybody.

SHRI B. R. SHUKjlA (Bahraich): 
Mr. Deputy Speaker, Sir, Dr. L. Rao 
and the Ministry headed by him deserves 
sympathy, support and understanding. If 
in spite of his brilliant conception of 
linking Ganga with Kaveri, we are 
reluctant to offer a bouquet of flowers 
to him, we should at lea»t refrain from 
hurling brickbats of harsh criticism at 
his Ministry, because his task is tremen- 
dous and his limitation are many.

At the very outset, I would submit that 
there should be an attempt to initiate a 
measure in this House of Parliament to 
put the Departments of Irrigation, Flood 
Control and .Electricity on an all-India 
integrated system. Because, if Railways 
and Communications are important and 
they are Central subjects, on the same 
logic these three subjects should be 
included exclusively in the Central List. 
The second thing which I would suggest 
is that the tube-wells, which are dealt 
with by the Ministry of Agriculture, 
should be shifted from that Ministry 
and they should be taken over by the 
Ministry of Irrigation and Power. Other
wise, there cannot be full justice to (he 
construction of tube-wells in the coun
try.

It is needless to emphasise the obvious 
fact that electricity is the life-blord of 
modem economic activ w in this era 
But, what are we doing0 The hon 
Deputy Minister has taken pains to place 
before this House the various achieve
ments of this Ministry. But I find that
the pace with which these activities are 
being carried on is dismally slow, and 
it needs to be quickened up. Otherwise, 
I am sorry to submit that even ten or 
fifteen Five Year Plans would not be 
sufficient to carry electricity and irriga
tion facilities to the different parts of the 
country. The time is the essence of the 
situation.

Then, there is another thing which I 
would like to emphasise. There should 
be uniformity in the rates of electricity. 
If you have statutorily fixed one price

for rice and wheat throughout the coun
try, there is no reason why electricity, 
which is consumed in bulk by agricul
turists for the production of these food- 
grains, should not be uniformly charged.

Then, I  would come to some local 
problems. Mr. Verma has touched al
most every part of the country. But, 
wittingly or unwittingly, he has forgotten 
to mention and touch the part of the 
country to which he has the honour to 
belong. North-eastern region of U.P. 
is the most neglected part of the coun
try. There are five rivers which are 
perennial source of water, namely, Ghagra, 
Rapti, Sarju, Kauriala and Bhakla. These 
are the five rivers whicn come down 
from the Himalayan mountains and then 
they enter the plains of Indian territory. 
They enter it not at a high altitude. 
Therefore, it is not possible to generate 
electricity through hydro-electric methods 
in the plains of Indian territory

Now, fortunately, we have got good 
relations with Nepal raj. Two schemes 
were conceived long ago. One was Jal- 
kondi dam over the river Rapti in the 
territory of Nepal. That scheme was 
conceived, duly investigated and the 
feasibility report was submitted to the 
Government at least a decade ago. Then, 
there is the Kalyani project in the Nepal 
territory. ]f the Jalkondi dam project 
the feasibility of which has been duly 
certified by the technical experts is imple
mented, then the whole of the districts 
rf  Bahraich, Gonda, Basti and other dis- 
ii it* in Faizabad Division will get ample 
facilities of irrigation and they would, 
have ample supply of electricity.

We have designated many districts as 
industrially-backward ones. In order to 
remove economic imbalance in different 
regions of the country, it is necessaiy to 
make adequate and ample supply of 
electricity to those parts because in the 
absence of adequate supply of electricity 
no industrialist is going to set up his in
dustry howsoever financially he may bo 
helped by the Central Government. 
Therefore, in order to remove the econo
mic imbalances, the regional disparities 
and to remove the industrial backward-
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[Shri B R Shukla] 
ness of these districts, it is necessary that 
there should be ample provision for the 
supply of electricity m these districts

Then, there is the drainage scheme 
which is a Central! y-sponsored scheme 
I subniit that this is the most mismanaged 
Department of the Goveinmtnt of India 
The people of this Departmtnt ha\e no 
contact with any of the representatives 
Some offices ire lo, ited here and there 
They take up a scheme, they try to open 
drainage m fertile fields ind pocket the 
money for themselves by way of briberj 
One scheme was initiated in mj district 
that is, in Baghel Tal Something has 
been done and then it has been iban 
doned I submit let us be more realistic 
and more earnest about it

So far as the flood conti cl is concern 
ed, the less said the better We have 
not made any seoous attempts to pie- 
vent floods The only thing wc do is 
th it when the floods occui wc allot itc 
money year after year and the peoples 
misery becomes the opportunity for 
officials to get the money allocated

*sft (srrfsrr) stt-

37ft  sr^rrffa: % tttot wrt 

$T WRft I  I ^ 5 f t  *Pt % fax*
% f?T^ STT-

sppfp f- far ?̂r fa-̂ rrt % mvn
^rrf^r 1

fr^rrf % w m  % fa r
t o  3tpt  srrJT, srrfe

s r h t  % 1 srfr
T W  tft ?gcT Spsft % I VK  ^ T T  TOT
t  f a  w m ir ^ |? r ?ft ^ w r
j w  f  1 w  r^rarf)' sr w h r

fa *  % ^
$t m  t  » facnT 'rnft |  ^  cTftht 

if w  |  srsrfar
fsrerrf % ^ r r  ^rf^rr «rr 1

t  ^TfcTT |  f r  m  % q ^ r  art ?r*# 
i t  g<? t a w r  f ,

fTOTtnr snxr srrtr 
stert %  q f p f t  war f ,

3TfT ftRT$%STSR tfrfw ff,
W t  *ft« R T  *Ft S R O T tJ T’STT THTT eft 
z r ^ ^ T ^ t ^ R r r  % f̂ riT s rk  s?r % far?

g i  wtct f f t  1 w i  steft ^
f * r T  *T§TT '3R %  ®Ft jfTSRT^ 

TT^T T O T T  7 *P T  *t  $t 
®Pt T^RT §  f t ,  JTT p P W  T t  
% f®  f^FGrr ^ r r  f t  ^  % wt ^ ro t 
| W f t r r  O T  t  I TT̂ r iTcp p n  3ft 
T O T  5TFTT |  f w f t  5Ft ^ I T  %  WT ^  
^Fl% f^TT ^ f e n  T O T  f  *TT fTS

t i r  s r k  s rrfe rFft m i  % ^ r
t t z r m  f t  i w  | w r > r ^ m T
|  t f n  <RTTt T t f  ^ T T T  ^  f  I f w |
%  ? m R t  T t  *  fw n !TtT TsTlfllfrf
aFTT ^ T T ^ T  ^  f W ^ f t  t

^  q r  srt t o  ?rft cft ^€ t
aft^rjrq T F rffN p T  ^  nT ’ m f t ,  
vrSTRT ^ T R T  *17̂  T^TH *T^ f ^ T  
rPTHT tsiTTTTrkmet ^  zft^RTrr ^ r r f  
Nsnrr 1 q ^r€t ^r$r n  w s tr %  m r ?  Jr 
fp r^ rf % m v R  ^ f t | e f t  
5PPR 3?t jft^ T T  ^ 7T  T  fr r r  spRJp- f t  
^ ^cfr |  1

w v ft  1 1 ^  w r  ^ p t  T t  m i  frarf ?nft 
|  fjp M t  STFcT % ^ T R T  ? t, W t  ir 
T *T  f t  %f^P?r % W ’TT f  f r  f *T ^ r f  
%  ^TTSRt ^ t  f^ R T  ^TRT 4 t  ^f?T
^ r ^ ff  1 1 ^  f a t ft  s r^ r ^  ^ r f  ^

V J  *T3TR f t ,  %■ HTOFT
3ztp?t tht I; cfr sr^r ^  fw ra - 
sî Tsr 5cntr ^?r urtpsnr +^^1 %

S%9RT f ^ R T f  %  m ( it  f  1
^ 1  % n iy i  % pHÎ  4>lf
j t o t t w  ?r ^ t  ^ f t  «fT?r ^  f  Jfafsrr 
ifts R T  ?ft n f  «ft v t  5srtTf n  
* m  t o t  |  1
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am»rcn»rc u ftt  *for?rrar
n t  $  m t i  t  q f t  f f  f  
s f t r f a t f t  m  tfr siitjt ^  wrerr |
?r %<T 5fh: T M f a f a  % TRTt I  I 

^  $  *lrft *PT ,'3cMT3R' ^
«W HT ^  sftT VTT^TT^" <1*IMT 
w t  t  ?ft s p k  qT?ft J?fr ftn toT  * r k  

fsrspsfr ?!fr eft ^ f t  s%*rr ?

faSTcT % ^  3r ?ft ^ T T  ^ c T T

f  \ tft srraro  ^ t t ^ t  % ’r t j f t  Jr
3fcT % I fa*TT zftSHTR
^nfr f p f t  i w  ^ tt r ^  *r * f t ^ r * r  

t  • ^  ynftw srafr $  
t o  ?n1% w r  asff ?f fosnfr 
^ T R  ?fr ?r?ff qfprr ^ t |  ^  :3?fpr srsrf %  
fa n; ifr s t  *y<fr %  f ^ ;  f n  s r t o  sr 
srfurarsnq- f r o f  s fe f^ r f ^ f t  qf^srnt 
# ? ^ f a * n f f $ r w f t  c f t s n r w  ^mr^r 
*t «rra^ f t  ?fr ^  ?rrr if  *+»i4  ̂ Hsht^
WTT %r\T f w  gf^TTqr sH'ffl
* m  f  ?rrfa «*fr f ^ f t  q f* r  ?t% sfrc

# f 'T u f  6T5T ftppftrar £ cft %  w r ^ r
k  2?fi m  m ; i

ttw t sr%?r if  ^ r  s r a  ?wnT 
t ?  |  i f ^ R im  ? r f t  I

faffsT faWT ^  ? fk  ?t fc
^^tcht sre srr «rr?f ^  *q% |  ^  arg^r
T?r «rFft |  ir e f a  fa*rr?fT %  f s f f  $  q n ft

I  I rr?T TTT^ 5EmT ^T  I <ZK
*n m  tf t snq% * m  w |  ^ P t  

’m  grrfr^r f a s H T  w t ^ m r r  *r 
^ t r t  ^ fw o n t ^ ^ t  i i r r  O w grr 

I  i

«ft if O flfto f t $  qtfCTT ( v h w i w ) : 

*$*&, v *  m  t  *m*N
^ T T  i  I ^nft S T R f f  ^  ?nft ^ T  I  f̂ FT 
^  if T O ^cT ^nft | ,  3ft TRT 
^  fc s T  | s to x  *m?r «r?T3r 
^  t  ^ft ^  i n ^  w > r f s m  | t c  
qr̂ Trr ^  f^H T  fe w rn  * m  t  3»fa-

ir>r f>rr v ft% q m ® P ta r^ lr^ r  
if v*ft tn M t i '$%+$)
^ f f  ^ t ^en^T ^*r f r  sttertt i 

^ n c t ^ r ^ t f ^  2 3 ^ 7 ^ 7 : ,  1973 
¥ t  f w f  TT^ft # trofr ^ f r T  vi ^ m r r
«TT f%  1 9 8 1 ^  * f t e r  w
? m t srn^ t t t  ^ n r r  1 ^ t f  ^ft w

Tt^Tr ^ T  IT > T  ^  sn ff f T  I fTcT'TT 
V flT c^  I  ^ T  T̂VT % farr 3T  ̂
’TTTT ^7»T t  *5ftT *TTDC ^ TTrTr
qiTrTT ^  rft ^ ^TT ftlTT I
?rr3r ^  ^  f  f a  
m f n  %ui t  i f r  * r*
I ,  fame ?r^t f w n ,  ^ r  ^  f^ rw r 
i f t r  w j«w ? art *rr*r %er #
^ t t  ^ l r  t  I qTSTT s rtr 
s f t ^ ^ r  r̂ q^rr fi^r ^ r  T i f w r  <rc 
v t f  ?f m  « r f ^  t ^ w -

"R ts t w  ^  ^ r t t  ^ tt ^ t  v m  
f * R  T O T  ^ 1  jrJTT S T tt fZ  & r *  

sft * m  t t  ^ t t  {?t 'Srn* 1 f a f f t  
vft f ^ m r  %  *fh r j?rm w ^ %  ^ f ^ p r  
^ > r  q r ^  f3 H T R  %  s t t ^ r :  ?ft ^ f t  *m q
^  ^  ^  y®  ^  f®  £3* ^  ®rra' 
f ^ = r  ?TTcft |  1 srsr ^ f ^ f ^ r

?  qr% t  ? r  ^ n t  %
3T* ̂  ?TRT STTPTT % ftfRspt ̂ 3^  % 7T 
STT# ^ ^TT ?T^f 5> qpTT J 'T R T  qft ^|?T 
^f??TTf 1 1  ^  f?nr s n ft Opctrt w r q?rr 
^  3TO£ T O T  qTeR" q^T ^RrfT f t  f t ’TT I 
^  ^nraT t  f«r q T ^ r % ^  ^  c^nf^mr 

?rf)r I  s r k  q m  ?j?ft %  f ^  c w
£  fepr f i r ^  ?rft 1 1  

srt^TSFR' ^ t h t  I '  eft c iT f wrt 
c^rrffFT ^cft qfpf * R f f  ft  I 3 R  ^ fs fs F R T  

m  w v * v  t  f a  t  w r
q r  ^ eft f ^ r  a i w

^ f t  ^  ^ ? 

q ^ n : f ^ z r r  %  w i t  $f
^  ?Tf W ? w t  f a  ^  ^  * f t , 
q  m r  %fr m r  i  t i t  % tfPfi f t
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[*hf®  tfV© fan#
1 1  S r f o r  x n x f i f t  s rfr w f t
$ $  t  * f f  ^ r t t  <f*rr %  fa r t
w w f  i ?t>  rr ^  t f t % f t r q * ? n :t f t  

f f c f t  f t n r c :  f  
tfV * f t  5rcr *  i s r c  f  tft  *r t
*T * f t  *T f  f S T T  f% 3T 3THT I

f t r r n f  %  *r sr® t r t  3 Tf«r % 
n  25 f*rcr ^  f ^ r m  |  f f  ^

96 f^rtr $  %2P5T
22 j t t  i ^ r  ?r cj^T ^ r w  f

1%  f * r r * t  sprfa f t o t f t  srfcft t  ^ 96 
sftafass- 22 srisrcfte

t h t st^ p f t w  4 98 f^nr
^ ^ r ^ ^ s p r q r f f e f T T f  3 4 2  I c T > ^ ^ T T  
? T » R l T |f V 3 W  ^ T ^ f T  5 f t ^ *T 3 T 5 S t  
5 ^ w  T T #  3 ?  W  <PT®RfT 
?rfY fa<T w  tft  T f t f ^ n r  s f r t ^ r  s w  
Sr t  t8 r r %  * f t t o * r  s f t w  %
V W  p̂t *rnr ^ r* rr ^nt<^ flitv  
ârar v r  qsi44i f*r?r s %  s rtr ;3?tt5*t 

t f t  N t  % air i
% *rrt * i f r  f * m  sft# *r?r ^ r f ,  

£ #  #  * f t  ffcft | ,  f t ra  *r 
^ t  v r  « r k t t  arraT f> s f ^ ^ r
frr s rn  ^  ^  i 6 17 ^  m v
»t̂  f , srnsr *rr ST* sr**?. ^f,*
%  3427 v * t ?  ^ f t  a rr^rr,
*r«rfa  5»p t  %■ »ft ®rrer f t  *i* tt fc, s s  ^
f m f t  T i t ^ k  s r q % fr ftr  f t t f t  |  i 
^ f ^ g n r ^ t f v ^ r s n w v r w v t  f a f t  
^  ^ r r  f w i ^  *r# t *Tfteqr % arf
*ft fmfa *F7rfT =qrfcTT f  far * ft  f t#
%  3ft "FTTW f ,  SFT *Ft fa W W R T I
W  w f x  i f  j r t t  *frt f a f t R e f t  tfr  3ft
«TT«5nfW I ,  w f  tircflqra R *  ^ |  i 
f*?  fr?rra%  h trt ^ f , —
?rfa^r crcf 3r srt #?q» f w q f a  s ^ t  
*TT SPRTT I <rnT ?Ft ?fi'5Trrr % *B?*r ^33HT

?nfv  ^  s m ? ^ r
f t  ?P?r i

^ r ? r w q t ^ f f < n T « n # r  jf t^ R T  %  
fats t?«wnr % w  ^r lo^ww r
w i t g ^ r r f t r  T « f t  n f  1 1  ^ r  t *p * t

c siT ftir ’v r  %
?WT i m %  ^HRT apt ^ f R T  ^ T f f ^  I 
W ^ « m # 2 7 2 v f t r w t v r  ?rra^-#
f w  I  9 f a f o r r  |W IT
^ * 7 r * r a S T f * F T r t ,  ^ r  
^ R T  ^ f ^ T t F r  f t  ^1%TTT I #  i f f  aTTcT ^  
ftrt? ^ fcT T  i  f<p «TFT « F f%  f  f» F  ^T^IT 
^  ^fT^FTT HS3PR: t  Sfix ^C T  ^ T  

^ n r  |  1 f r o ^ r  c f tr
^ ^ T ^ r t  »T T5TT *PTT% ^ t  ^ t f t m  ¥ t  
f*P  frreSr r f W -'il  ^ 9TW f <FT f ^ T  f * R T  

spt fV 9 R T - fiF9 flT  tr^h% VFT f? O T  
* r t  vftx f ^ T T  ^ f f #  f ^ T T  f 5̂  

f w  ^ f ^ r  <m s^ft ^ r r  i w*
f ^ T T  T^TT) ?t>  t V ^  t ,

t o t t  w r r  « ft  w n  ^ f t  
t i  ^ f t % ? F T  ’ fft * R ? f t  I ,  ^ r  %  8 |K  W T T  

*  f t  iftK ^ r ^ n s r f * R T  — * r f  eft 
V » ^ t  3TRT ^TfV t  I W T T  apft ^ ^ < * 1  
f t c d  ^  ^=r ^  ^  rrw n r v t j t t

•

^ q w ^ F f * r j T t w ^  4 . 8 f a r f a w  
t * R S « R V t ^ T ^ W « r N % ^ T W  f « R T  
«IT, % f*P T  W  3 . 8  f ^ P E F T  |fc P H T  %  

^ t  «TT5T ^TTcft t  j r f k
« T f i f t  ^rraT I  f5fr 9 0  j j f e -

f t ^ f r  1 1  ? rf h w r  t -
? F tf s f t w  arfcr ^ ft^nr |

ePr r̂er% io m 5 rm ^  e o T ^ ^ f b r r f -  
^SfPT ftcTT t  I w ^ T T  gjRTar I  f * F

y € tffd ¥  ’^rrf?nr p n
?nf&  i t f x w r  i f k i r i f h ^ : w t $ f t v t  
fem vk  ^ € t  «R ? ft
^iPfi>’ i f ^ i f t  %  *ft%  « ft  *rpfV
% ?TfTr Jr « ft  T n f t  t »  w v t  fN v r s r  «p t

#  g ^ K T  f w  i
^ m f f  t c  ^nr-sfrwRFr art
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qft spfrt q stft ( i  ^  rai %■

m  s r o t q  i w £  % fa rr f t  <ft f a r  f% ^r 
qft * f f  q f»ft * f k  spfar *ft  
«rrrar f t f t  1

5 *n t  ir ff  v z x ^ z z  f t * * * *
t — t^ r  *nr 1 1

srrcr % farr ^t r «t  fass^TFt
^ T T | t ,  <Ttft % fa tr tft t ^ T  $
S m m  f ^ a R T J f  ? r t t ^ r * F T ? f t  
^ F T T  I % f a *  %  m *t  f t  ^pRT

I  1 *pt ^  ^ r  3r *?v-
m  flH T ^Tf^tr ffh : <trV ^  *rt
m  ffrrr Wlf^TT 1 ^Tpr 
sfyfarrr F T f n r t  * f d  % ftcft |  * f t r  t f t -  
f a f r f  s r w  f s f t , * f t f  *tt ^sr-srrsr 
% ffift  I  I ^ T %  3T^ % ^ fT T R H  W>4hH 
H  ffflT9T <T*TRT *TT ?ftT ^  % 3TTC T^TR
qfroftrct ^  ?fr ^  3F^€t f^f^T  q?t «rt, 
T ^ f ^ T R -  sfrlWIin f a  STTT^
wf^hH q r 72 ^  % 340 *r?r
irafTf cH> ^  STRfT *pfffa '3*T «Ft ,£|'*M
?rr F M s g firft  % qpfr f ^ r m  w *  sfcft 
*P7?ft T O f t  I ,  3 R fa  T O T ( V  ^TBFff %
*ft t f w H  q>t sn^ft q r  ^  *?q*t 
% 9 ^  # w  t w  qfgrr $-j?f «ifcT 
^  1 1  5|RT ^ P R T T |fa  W  V t  I fW T  
W  % TTs^tr * T R f a  i f t r  
m r  i m  s n w  S r? R T ? t^ fa tj**rre T  
f a r  fa*r y%*n 1

* ^ t  v r p f N ^ f t  ?f TRT^ft -4faft sro%  
* m - s r c r c  i r r t e  $ -  *? f *r ? *t s tt^ f?

t f w m  sn# rc
I I *% q sfau t * fr
f a ^  T O T  | ,  t  ^ fifS T  f  f a w  %

*rt%irc «p w  writer i ^  u ^ r
^ f r q ? T  j i r r t ,  w -

241 l .s .—i

w r ^ 5 i ^ f f  %  w\ ^ s f t s f T w r  f w T  

^ N r m * m  
% ?rtfa % qmr ^ n tt r%  ^  1 ^  tr^t 

*ft^Fnr
$ F ^ r t  I f^ T R T  t^ T  ^  f i^ T T -

^r wt 5 T ^ T T ^  I ^ qTS J^T  H f  r^ T ,

’H fraS ' ^  5 ^  ^ r  ^  ^?r
T T  2  5  q ^ ' - d  t ,  fa ^ T  Jr 3  2 ^ T  •TfTT %  

4  S*PT 3F?rf ^  |  I f^fTT JT fTrps^  

% WTr^TVFT 'S*TRT % '5TTT5T 3T3T  ̂ q?V 
VtfiTW  5F X ?ft  M t r &  I

?£z f r ^ r  f ^ j ^ e r  % ^
ŜTĉ V f ^ T R  qJT « f k  f t  cff t f H t f ^ F T

f ? # s m k % 1 fa ? T  f a *  q rriff ^  f a x ?
f^®q*vT5r W*f, 'dH î qyR% fTTq-, ^PTt ^  

ŝr* q?lr t t r t ,  ^ r  fa tr # st^ ft #5fY 
3ft % f^ rt^ r q n R T 5? ^ ^  f a  

q?t «TRT q jt  V t ^  »T ft -H1HCSI
q 't f a f t q ^ r  ^ f t ^ r  f , f a ^ r  %  m & n  

f t  1 ci^kk if  q ^ T  ^  qftf qrnsRT 
|  ?iVr ^  * m  w m  ^rraT 1 1 

« r %  % ^ rr-? T R r sn ^rt qrr zg a  
' f i W l  ft^IT  I

«af\ fW ^ fcT  f w  ( W t c f ^ r e t )  : ^ T T -  
6 *rw  ^ t ^ r ,  A »f?rr 3f t  q ft * T » f f  
wt f i f s v  ? r w f  sprm  | ,
5f t  ^  t o i w  ^ ? r r  f — q ^ r ^ r f  
w sm  q f V ^ r - ^ J r s n z r r ^ ^ ,  ^ f a *  

^ r ^ r ^ r r ^ r %  | i  ^cft^rr 
J T f f v r t  f a  w w f w ^ f r i i  
t o t t  1 vpiq? q r  150 ^rd ?  q r̂ ^  
f t ^ ^ ^ r f a j T  ^ t r f ^ r r ^ t  f ? r n m

ts n t f  f ^ n f  ? r f f  f t  T ^ t  |  ^ r r r  
w r r  "s r  f t ^  %  * r r c  R r^ r r t qn- q ? w  

^ ^ ^ R T | r f a q  
jtw  a p ^ rr q ^ r r  ^ f  q ft  qft»Tcr ^
7 3 p t— ?rw n: v rta rn r ^rePTO^rnrr
•anrf^q: w n r  i r *  t o t  | ,  ^ n r f >  t o t
^ ? f t f w i ^ f % ,ff?ft^r«rpftw pt t f ^ w r
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[«Tf PTsr]
OT I ,  JTWnf T«rr
^ ^ t  $«r t o t  =srrf$cr errfar ftwrfjff apr 
OT5T ftrar*r% i

l̂ cffjr — iT<r?cff £f argcT 3*1T5T 
ftr ^ r  f ,  ^  ^r#ff it Tfft 

*rc srrerr | ,  few  y t  ̂  ?  gpftvf ar̂ r e
$t T^t 1 1  fr^ r  % far* 3ft
&r-4fri*r & snr?r *r ^  ^ rft

^  *rr | ,  3*7% ?tr% srrqr 
sprfa 5TTi?r *r % ftrq farr ftsrpft ^r 
cHT sp^T I ftwpft H %% % 3f̂ nR 
%n gsrrar t  ft; ^nr n£<t r&*t n*
?rrfap *ftT3,* 7f St I ^  3f?T STqTSPrT
w * r r  «rr *Tf f ,  fat* 5  ^ ? t t  ^  
ft> sr^Jt 5Ft 'WPr F̂frrr ^ r f^  i ^g% 
<rr?rt tfr «rr«m? ^  t̂*rr sftr f̂tq̂ f 
sft ^p «fRnft 1

*reft s r t *  sroyc ir f*rra 3ft ^ r t c
|5ffT *TT % 5TRT f̂ffcT ^t *TP$ T̂
stt̂ t % sF̂ ctsr % srr^r, srsr
^ t ?rr«J % % 3)7% % 3T3rr«T *rra*r ^
$r 3rrzrr 3rr | , ftra *r ^ ? r  *?r ^
«T3T BET TfTT ftf*? ^ T̂fcTT 
f> ft» ■SRT̂  ^  3?t «TRT 5TC f f
«ft WJflTT WTW %*T*ftifT %

mt srofr «Ft *?rr %
1TW # *rt f̂ srPTcT €* f*P 3ft f  STT «TT

?r srr* 1
*§cT % srrefW  ^t irsrrwr ?rjt

f ^ |  5Tf<t%f^3fift^$r?ft ,%fip5T
.^TR^rr ?nft *ft s r f t  |  1 arfa *r
5%rncf ?Pt far  *$t ft% 1 1 ^w

«ft'TKTf^r^ »7f?rt ^  ^ri ^
.1 , wrgr grv ^  spr ^w?rr gwr 1 1
s^fcrcc fsr^^r ^ r n r ^  v r  ^ r  >, 
5%?rrd vr «far ^nft t ,  ^r.wsr 
5 r f e  1 .

^*tt^ ^  ftw sprr ^r sm fW  % 
wx ?r?? xrR 5*T9?an’ v̂wvsr m w

I ^rsr ^  f t ^  ^  <TPft w p t
srns ^n: ^rr 1 1 iftfirgrft % ^ fr tr r  
?r«ft^r qrffft w  smrr $, srns ?rr ^

srgcT wrrarr wfiffteft t
% ^srr t  ft? ^erqrfe?rr % 
? w ^ f t  cjtsj srm g’n r% r̂r | ,  
srtTf cTTO ^rsr ^?r of nr cfr ?r|^ V ’sst 
^R1 | ,  %f^T W  SPW *Pt % 3T5ST
M r  5tpt 1 faro?srr wer % ^rar v f t  % 

w T s r i r ^  ^RTjft, 
^ r  % f̂r̂ rt f̂r srnt
*r«T^r s q ^ T  ^ ^ r r f^  t # 
^ r r  |  f«F *r?ft ? r ft ^  ^ r  ^  ?rk 
* ra r% s w  ^ i % ^ r
r̂r% % 3ft ?rP7 % f , ^  ^fr

^  % t o  ^  1

sjFpTcft zft^Frr t ,  ^et ^  ^rr^ 
#5ptt % ^r% ^q^TiFt?rtT 

JTspr 1 1 r $
% ft : ^ft ^  # r  «rr̂ ff ^ t  sfhrf o t ? t  
?rft O f t  ^ r  f , 1 ^ rftn r % w n  ^ 
ft? ^ 3 f t  ^ ^pt%
ara-rc ft? W 2rr ^nrr m  1 
^  W T  if?fT irflTT «rr ft? eftn «TRt ^ t  
v te rt ft*rr

15.07 hrs.

3TTn ^  |  ft? ft^n r
m 1 1 * f c * r r t  

^ r  jpt t ^ s t  1 1 1  ?ft ^rrc ^ r r  ^ r 
t T ^ r t n p f t  I qT3r^t%  2 5 W r ^ T T ^ t  
w q ^ t ? n ^ r T | t ^ ? T T ? ^  s p r i t e  
l?rr c ft f t v ? :t c f r ^ t ^ r r  f t p ? ? r i ^ -  

f*{  afrf sfrtf qjm^r ?f|t 1 1 ^ r  i ’W 
rft^rgcri^nr^T ir^ W ftrrg ^  

m t%  f t  1 1 w  ^ r  % art 
3ft ftfsr?ft ftr«Rft 1 , ^ f t  irar^r I  
^  9 7 ftw ftw i^tsf^ftf $5ri*5r$?rvf 

^ r  ^ r r | 3 j ^ r t R  ^  *rrwft v t  

sfte h w n rfim fr t e s f t |  \ m -  

*m  aft, «rft w r  ^  ^  ?ft «rnr
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arift i t  i
f a r  q r  *rr?r$T tffa ^ m € i  tf t  ?r$r 
faSTcft I  I %*fwz t  Sfr^r g  fa? fawflr 
^  gq rc  *ftr 3 w  s to  ft
5cT3fW ^  I

3TRT ar$ vfr £ ft? ir
TFTC ?£9T*T t  *flT % $*TCT
*nr% srr 11 % arcW eo

t  vspm ccp: ft ifftfsrtar #*?sf 
11 ?5T% f a w  wrt *srr srra g w  t  

fa? 60 *for qr q-rar ¥£*ft s r r -  sfft 
f a r  tft <?>r s tr t f ^ c f t  ft w  1 

TT*tt i t  srrarsr^r rft 3*HTf?ftor *rjyft$ 
fa q  #frp; ?r|t , ^ f* n r  tfesrc?T  
^T?rr ^rnRrr z  ft? to tp c  ?*? * tr ;s t it 

f̂ r̂ r̂ r ft 1 f*rr* *raft ^  arf?r arl 
f a w r  | ,  ^ t% 5ptr ?pr TO5rr ^sr^rr 
^ r p r  $  1 sw |  ^  «p* 1

^tct ft 1 f t t  fa ft %
^ r  q-nfl- ftnrowr T?lr ft w rtt |  1 

i*r ft  srrar q rft t o f t  ^  w  ?rterr I  sift 
■̂ t̂ V ^ r f  & frro^prr ^  ftq-nft
r̂rcrr |  % ftz «rre *g?r ^rirr f t  ?rrat 1 1 

37̂  ftarr |  %  fcrogCT rtft % 
sfrft crwi % y n #  ?rt<T ^rrft 1 1 
fftq *wrc ^  q?P £*r *®rr% ^
«ft ftft?* Terr * s  fcr w f  vrr, 
*$r ^  ^ r  fsrr |  ? ^  faft*2T 
tit  |  %  arftrrr ftfapr *rfr snft «rc 

«zrfSfq?ar«frti 
^nr ^ r r  |  ^  ft? ^?r w  

f w v r ^ s r r ^ J
cr*n ftrfr v n r  v t  ^  ^ r  ^  srrt
^  #  ap^Tf ^rrf^T , ?Tft 3TRT *Pf% %

^ f t  ?pr *r&rr ̂ r r  |  nwr * m

% ?r>ff ?̂r fw rc r  ^35 r̂rerr |  1

* n r t t j t  ftnr 3Frift ^ t  anr?r 
i^wrferrff^Fftairrift%?W5r

fir? ijtaT ^ 1 ^ r  q*r?ft yr 
f r  N ^ r  ^  ^ r r  ^rrff^ arf^r qrrfft 

fto flr  apr 5r9TT5r ftr? fw r

gf^rr f w  ?r% 1 (® w » r )

^ w ts r -  ^ t , trf?r wnr ?fr r̂ #3 

r̂ra; i ftw t w?r eft 20 frr̂ rs: f ^ ,  f*P*r 
15 fŵTs f*r̂ “ 1 ?rnr w t
^  1 1 *tpt% f?r<JT j m t

s n r ^  sr^ ft^  1
MR. DEPUTY-SPEAKER. ^  rr f

f w  s fy q  1 

it is not so. After I had announced that 
7 minutes, would be given, on the ie- 
quest of your Whip, [ have not made 
any discrimination. So do not brftig thi* 
charge against me If jou take more 
time, it means that your other colleagues 
will not have the time. Otherwise, I 
have no reason to deny you the time.

*ft f*njT?r m  : ftrcft *rr eft srrq- 
%5rr̂ f ^ ftrat ^  %̂r?r
3r?rqT?r yrra' — ^*rr jtct 5Ptftr^ 1 ft??ft 
wt vvtz vftn ?fk ft^ft ^srrnT 

sr^Tfr f t  ^rnr»rr 1 ^n r ^  %
5pT 1

1895 (SAKA) Death of Member 194

15.05 hrs.

DEATH OF MEMBER

MR. DEPUTY-SPEAKt R • I have a 
very sad news to announce A little 
while ago, a very valued colleague, Shri 

Teja Singh Swatantra, was seized with 
a heart attack' and he was taken to the 
Willingdon Hospital where he was de
clared to have passed awav.

Death comes to everybody, but when 
it comes in this manner it is like a 
mighty blow at the heart. I think 
obituary references to his passing away 
will be made on Monday. We cannot
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[Mr. Deputy-Speaker] 
do it just now. But I  take it that the 
House joins with me in conveying to 
the members of his family that we share 
their grief, and we send to them our 
sympathies and condolences.

As a mark of respect to the memory 
of this departed colleague, the House

will stand adjourned to meet again at
11.00 A.M. o& Monday.

15.07 his.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday,-April 16, 
\m \C hattra  26, 1895 (Seka).
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